Second Series, No.4  Thursday, February 11, 1960
Magha 22, 1881 (Saka)

LOK SABHA
DEBATES

Tenth Session
(Second Lok Sabha)

LOK SABHA SECRETARIAT
New Delhi



CONTENTS
[Seconp Serms, VoL XXXVIII—Fesruary ]& TO 19, 1960/MAGHA 19 TO 30, 1881
(Sal

KA)|
Corumns
No. 1.—~Monday, Fabruary 8, 1960/ Magha 19, 1881 (Saka)—
Member sworn . ) . . 1
President’s Address Iud on chc lele . . . 1—31
Parliamentary Committees—Summary of Work 31
Dowry Prohibition Bill—

Laid on the Table as returned by R.n:ya Sabha with amendments . 32
President's Assent to Bills . . ) . 32-33
Obituary Reference . f f . . . f . ' 33
Papers laid on the Table . . . . i . 33—36
Reports of Joint Committees on:

(1) Delhi Land Holdings (Ceiling) Bill . 37

(2) Tripura Land Revenue and Land Reforms Bill . o

(3) Manipur Land Revenue and Land Reforms Bill . . 37-38
Companies (Amendment) Bill—

Extension of time for p ion of Report of Joint C ittee . 18
Daily Digest . 8 . ' . . ' ' ' 39—42

No. 2.—Tuesday, February 9, 1960/ Magha 20, 1881 (Saka)—
Oral Answers to Questions—

Starred Questions Nos. I to 19 43— 81
Written Answers to Questions—

Starred Questions Nos. 20 to 31 81—87

87—100

Unstarred Questions Nos. 1 to 23
Re: Motion for Adjournment
Papers laid on the Table
Question of Privilege—

100-01, 102—07
102, 107—10

Publication of expunged proceedings of Lok Sabha by Free Press Journal,

Bombay . . f a . . . ; . . ' f 110=11
Statement re: Indo-West Pakistan Border Conference 111—I3
Statement re: Indo-Pakistan Financial Talks . g : 113-14
Re: Motions for Adjournment : = . 5 114—16
Geneva Conventions Bill—

Motion to consider . . . . . . . 116-—7K
Clauses 2 to 20 and 1 . . 178-79
Motion to pass, as amended . 179
Displaced Persons (Compcnmlon and R:hlh]muon) Swund nmmdmmt B:Il-—
Moation to consider N . . 5 B 5 = . . 1Bo—z21
Business Advisory Committee—
Forty-seventh Report 223
2323—28

Daily Digest .



No. 3.—Wedncsday, February 10, 1960/ Magha 21, 1881 (Saka)—
Oral Answers to Questions—
Starred Question Nos. 32 10 44
Written Answers to Questions—

Starred Questions Nos. 45 to 64 . ) . .
Unstarred Questions Nos. 24 to 53 . 7 : .

Re: Point of Order . . . .

Papers laid on the Table .

Committee on Private Members’ Bills and Resnlutmm——-

Fifry-fifth Report N v

Correction of Reply to Starred Queulmn No 923

Termination of Suspension of Member .

Staternent re: Two air accidents N . .

Statement re: Accident to Oil Well at Clmhny

Business Advisory Committee—

Forty-Seventh Report .

Displaced Persons (Compensation and Rchxblhlllmn} Soeond Amendment Blll—
Motion to consider . ) i ) : :
Clauses 2 to12and 1 . . . . . . ; . i
Motion to pass . . . Y

Administration of Evacuee Prupeﬂy Bxl]—

Motion to consider

Half-an-Hour Discussion re: Comvmmn of Supet Cnnstellnnms as '[’uun;cr-
Cargo Planes

Daily Digest . . . . . . . ) . . . .

No. 4.—Thursday, February 11, 1960/Magha 22, 1881 (Saka)—
Oral Answers to Questions—

Starred Questions Nos. 65 fo 69, 71 to 75, 78, 80 and 81
Written Answers to Questiong-—

Starred Questions Nos. 70, 76, 77, 79 and 82 1o B9
Unstarred Questions Mos. 54 to 77 and 79 to 81
Correction of Reply to Unstarred Quemon No. 149
Papers laid on the Table
Messages from Rajya Sabha
Bills passed by Rajya Sabha—Laid on the Tnb]e-—
1. Imports and Exports (Control) Amendment Bill .
2. Cotton Transport (Amendment) Bill
Calling Attention to Matter of Urgent Public tmpomno:—
Strike by pilots of Indian International Cofpumlun
Resignation of Member
Panel of. Chairmen . .
Administration of Evacuee Property fAmgndmem) Bill—

Motion to consider .

Clauses 210 6,8 and 9, 7 and 1

Motion to pass, as amended
Dowry Prohibition Bill---

Motion to consider Rajya Sabha amendments
Motion re: Report of Pay Commission .
Daily Digest . . 8 i

220--69

26— 81
281—303
30305
3o5—Co

309
3c9-10
3io—32
332-33
33335

33537

337415
41523
433

433—54

454—64
465—72

473—508

5c8-—15
§15—129
529
529--32
533

533
533

£33—16
536
536-37

537—83
583 -8R
(1.1

588—608
608B—56
657—62



No. §.—~Friday, February 12, 1960/ Magha 23, 1881 ( Saka)=—
Oral Answers to Questions—
Starred Questions Nos. 9o to 103
Written Answers to Questions—
Starred Questions Nos. 104 to 115
Unstarred Questions Nos, 82 to 108 .

Papers laid on the Table
Business of the House

Legal Practitioners Bill—

Extension of time for presentation of Report of Joint Committee .-

Motion re: Report of Pay Commission B . .
Committee on Private Members Bills and Rcsnlunum-—-
Fifty-fifth Report

Resolution re: Compulsory Ml]mry Tmrung in Eduuuoml Inmtutwnl

Resolution re: Quitting the Commonwealth . . . g
Daily Digest . : . ) ) . .
No. 6. —Monduy, February 15, 1960/Magha 26, 1881 (Saka)—
Oral Answers to Questions—
Starred Questions Nos. 120 to 124, 126 to 130, 133 and 134.
Written Answers to Questions—

Starred Questions Nos, 125, 131, 132 and 135 to 146 .
Unstarred Questions Nos. 109 to 160
Motions for Adjournment—
1. Law and Order situation in Kerala . .
2. Alleged starvation deaths in Mizo Hills dml.nct . .
Papers laid on the Table
Message from Rajya Sabha : .
Demands for Supplementary Grants Budget (Gmenl) :959-60

Demands for Supplementary Grants Budget (Railways) 1959-60 .

Statement re: Explosion in Ordnance Factory, Khamaris
Correction of reply to Starred Question No. 671 . . .
S re: Indo-Paki Canal Water Dispute . g
Plantations Labour (Amendment) Bill—Introduced

Motion re: Report of Pay Commission . .
Motion on Address by the President . . . .
Daily Digest

No. 7.—Tuesday, February 16, IW'Ma;ghn 27, 1881 (ths)--
Oral Answers to Questions—
Starred Questions Nos, 147 to 154, 160 and 163 to 166
Written Answers to Questions—

Starred Questions Nos. 155 to 159, 161, 162 and 167 to 17§
Unstarred Questions Nos. 161 to 187 . : : F

Motion for Adjournment—

Alleged reversal of policy towards China
Papers laid on the Table .

CoLUMNS

663—99

707—31
72124
724

724-25
T25—8B6

786
786-—852
852—56
85762

863—99

900—4d4

944—56
9s6-- 61
gb1-62
gb2

963

963
G63—65

967
96768
968-— g8
998—1102
1103--08

110943

1143—51
1151—865

1166—74
1174 75



CoLumns

Motion on Address bylhgl’reiidant . . . . . . 1175—1208

Daily Digest . . . a . . . . 1299—1302
No. 8.—Wednesday, February 17, 1960/ Magha 28, 1881 (Saka)—

Oral Answers to Questions—

Starred Questions Nos. 176 to 187 . + 1303—40

Short Notice Question No. 1 . B . 1340—46
‘Written Answers to Questions—

Starred Questions Nos, 188—z210 . . . I 1346 61

Unstarred Questions Nos. 188 to 237 and 239 w 242 . 5 . 1361096
Correction of Reply to Unstarred Question No. 218 . . . 1396-97
Motions for Adjournment—

Apprehended fear of I‘ldm-lc‘l.l\rt fa]l-ouz over Indu Erom Fmdl atomic

explosion in Sahara . 13971403
Papers laid on the Table . . ' . . " : . 1403
Prevention of Cruelty to Animals Bl.ll—

Report of Joint Committee laid on the Table : 1403
Calling Attention to Matter of Urgent Public Importlnee—-

Sudden flooding of colliery st Damua . . % 140405
Correction of answer to Starred Question No. 617 i . 140506
Railway Budget, 1960-61—Presented . " . . 1406—41
Motion on Address by the President . . . . . 1441—1538
Daily Digest . . . L. . - 1539—44

No. 9.—Thursday, February 18, 1960/ Magha 29, 1881 (Saka)—
Oral Answers to Questions—
Starred Questi 13 Nos. 211 to zls, zt:.' to 219, 221, 222, 224 to 227

and 230 . . . . . . . 1545—83
Written Answers to Qucst.i.om—-
Starred Questions Nos. 216, 220, 223, 228, 229 and 2371 to 237 . 1583—89
Unstarred Questions Nos. 243 to 281 . s . 1590—1611
Papers laid on the Table . " f 1611
Messages from Rajys Sabha . . i . ' . i . 1611—13
" Motion on Address by the President . . . 1614—1753
Half-an-hour discussion re: Su:r;ld:ComumdbyDr Jmephufmm . 1753—68
Daily Digest . . . i . . 1769—72
No. 10.—Friday, February 19, 1960/ Magha 30, 1881 (Saka)—
Oral Answers to Questions—
Sun:ngum.ims FOI. :.:38 tc: uo,' 242 _to uf, usl to :?o, 25.2 and.zsé t!:.l ——
Written Answers to Questions—
Starred Questions MNos. 241, 247, 251, 253 to 255 and :63 to 266 1812—18
Unstarred Questions Nos. 282 to 308 . i : 1818—33
Motions for Adjournment—
1. Reported defect in the chilling plant at Murnd:unr . . . 1833—38
2. Labour Trouble in Bhilai Steel Plant . " . . .. . 183B—44
Papers laid on the Table . . " . . . . . 1844—46

Miessage from Rajya Sabha . . . s . .. . . 1846



LOK SABHA DEBATES

473 -
LOK SABHA

Thrusday, February 11, 1060/Magha
22, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEARXR in the Chuir]
ORAL ANSWERS TO QUESTIONS

U.P.S.C. Examination Centre in
Madhya Pradesh

*g5. Shri Ram Krishan Gupta: Will
the Minister of Home Affalrs be
pleased to refer to the reply given to
Starred Question No. 1008 on the 17th
December, 1959 and state at what
stage is the proposal to open a centre
for the LAS. and other U.PSC.
examinations in Madhya Pradesh?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): The
Unicn Public Service Commission pro-
pose to discuss the matter with the
Chairman of the Madhya Pradesh
Public Service Commission sometime
in April or May this year.

Bhri Ram Krishan Gupta: May 1
know whether any such request has
been received from any other State?

Shri Datar: There are three States
where there are no centres for the
UP.S.C. examinations. Kerala is one,
Madhya Pradesh is another and Rajas-
than is the third.

Bhri Vidya Chbaran Shukla: This
question of establishing a centre for
the UPS.C. examinations has been
pending for some time. What are the
difficulties in arriving at an early
decision in this matter?

348(AI)LS—1.
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Shri Datar: It has been pending for
some time. The difficulty is of chosing
a particular place—Bhopal or Indore.
And, at Bhopal there is wart of neces-
sary accommodation.

Shri Vidya Charan Shokla: May we
know what are the places which are
under the consideration of the UP.5.C.
and what are the specific difficulties
that have been encountered? May wes
know whether there is any difference
of opinion in the Madhya Pradesh
Government or whether there is any
difference of opinion between the
UPS.C. and the Madhya Pradesh
Government?

Shri Datar: I may point ofit that
two places werc probable, one Bhopal
and the other Indore. But Indore is
on a branch line and, perhaps, may
not be convenient. As far as Bhopal
is concerned, want of accommodation
is seriously felt and the Government
of Madhya Pradesh also feels that
after a few months it would be possi-
ble for them to provide the necessary
accommodation.

Shri Bahador Singh: May I know
whether any assessment has been
made about the number of candidates
that appear from the States where
there are no centres?

Shri Datar: 1 have not got the
figures before me; but, we are anxious
to provide centres at all convenient
places.

Shri Vidya Charan Shukia: May I
know if the Government of Madhya
Pradesh proposed the names of other
sites such as Gwalior or Jabalpur
and whether they were considered by
the UP.S.C.?

Shri Datar: | am not aware of any
such recommendation.
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Shel D. C. Sharma: May I know
who the members of this Working
Group are and whether they are
members of other working groups
of the Ministry of Education also?

Dr, K. L. Shrimali: I think the
names of the members were given
in that statement. Anyhow I will
read them. They are—

Hindi—Prof. Virendra Verma,
Prof. of Hindi, Allahabad
University,

Punjabi—Sardar Niranjan Singh,
ex-Principal of Khalsa
College, Amritsar and Delhi
(Chemistry).

Bengali—Prof. Buddha Dev Bose,
Prof. of Comparative Litera-
ture (Bengali), Jadavpur
University.

Marathi—Prof. G. D. Parekh,
Rector of Bombay Uni-
versity.
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Kannada—Prof. C. K. Venkata-
ramiah, ex-Government
Translator, Mysore Govern-
ment.

Telugu—Dr. Govindarajulu, Vice-
Chancellor, Sri Venkateswara

University.

Tamil—Prof. Narayanaswamy
Pillai of Annamalai Uni-
versity.

Malayalam—Prof. K, M. George,
Assistant Secretary, Sahitya
Academy, New Drlhi.

Gujarati—Shri Maganbhai P.
Desai, Vice-Chancellor,
Gujarat University.

Oriya—Shri Sadasiva Misra,
Principal, Ravenshaw College,
Cuttack.

Assamese—Dr.  Virinchi Kumar

Barua of Gauhati University.

Urdu—Prof. A. A. Suroor of Ali-

garh Muslim University.

Kashmiri—Prof. J, N. Bhan, Prot.

of Economics, Jammu &
Kashmir University.
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Bhri Sadhan Gupta: May I know if
the terms of reference of the Work-
ing Group enables them to make re-
<ommendations for introducing the
regional langumges in administration
as well as for purposes of commerce
and industry side by side with
making them the media of instruction
so that employment to future Uni-
wersity graduates may not be res-
tricted by their education through
the media of instruction?

Dr. K. L. Shrimali: This Working
Group has a very limited purpose. It
has been set up to study the question
of mdopting the Indian languages as
the media of instruction in the Uni-
versities, It will not go into the
questions which have raised by my
hon. friend there.

Swami Ramanand Tirtha: [s there
any proposal to make the regional
languages the media of instruction
for humanities and in the light of the
experience gained in that respect to
apply them to science and other sub-
jecta?
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Dr. K, L. Shrimali: That is so.
Gradually, we do want to change over
to the regional languages.

Shri Ajit Singh Sarhadi: Pending
suggestion by the Working Group,
have any instructions been issued to
the Universities themselves to switch
on to the regional languages in the
matter of the medium of instruction?

Dr. K. L. Shrimali: 1 have already
explained that no directives or
instructions can be issued to the Uni-
versities in this matter. The Uni-
versities ar— au!wcmous bodies and
the University Grants Commission
can only persuade them ang reguest
them. No instructions or directives
can be given by the University Grants
Commission in this matter. (Inter-
Tuption).

Mr, Speaker: This has become a
regular debate on the official langu-
age. 1 have been following every
question that has been put and every
answer that has been given. The
hon. Members must have by this time
learnt from the answers given by the
hon. Minister that the adoption of
any particular medium is in the hands
of the universities themselves which
are autonomous und all that the
working group, as the agent of the
University Grants Commission, can
do is after they resolve upon having
their own language as the medium of
instruction, to see how best to acce-
lerate the pace and to get along.
Nothing more can be done. What is
the meaning of going into =ll this?
So far as the official language is con-
cerned it is in the hands of the local
legislature and the State Government
and they could have the regional
language as the official language in
substitution of English. All that can
be done.
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Mr, Speaker: Shri Goray. He is a
writer by himself.

Shri Goray: How many universities
have adopted the regional language
as the medium of instruction?

Dr. K. L. Shrimali: There are
several which have adopted, but I
do not have a statement here. If the
hon. Member is interested, I will be
glad to place a statement on the
Table of the House.

Some Hon. Members rose—

Mr. Speaker: I am sorry, I shall
have to proceed to the next question.

Coking Coal for Steel Plants

+
[ Shri R. C. Mafhl:
Shri 8. C. Samanta:
*67. { Shri Subodh Hansda:
Shri Mahanty:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) how much coking coal is at
present produced and supplied to the
Steel Plants at Bhilai and Rourkela
from the Coal Washery at Kargull;

(b) whether that quantity is
sufficient;

(¢) if not, how the deficit Is met;

(d) whether it is also a fact that
Jamshedpur and Burnpur Steel Flants
are experiencing shortage of coking
coal; and

(e) if so, whether orders have been
placed for fresh coal-washeries?

The Parllamentary Secretary to the
Minister of Steel, Mines and Fuel
{Shrl Gajendra Prasad Sinha): (a)
During January 1860, the production
of washed coal at Kargali Washery
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was 96,962 tons out of which des-
patches to Bhilai and Rourkela were
67,606 tons.

(b) Yes. In fact the present pro-
duction of the washery exceeds the
requirements of these Steel Plants.

(c¢) Does not arise.

(d) No. Their overall requirements
of coking cosl are being adequately
met.

(e) As an ultimate objective to
increase the availability of washed
coal for all the Steel Plants, steps are
under way to set up new coal
washeries.

Shrl R. C. Majhi: Which are the
places where new coal washeries are
proposed to be set up?

Shri Gajendra Prasad Sinha: New
coal washeries are being planned at
three or four places: Dugda, Pathardi
and Bhojdi. One is practically comn-
pleted at Durgapur.

Shri T. B. Vittal Rao: When is the
Kargali washery going to attain its
full rated capacity, because in January
1960 it has achieved only 40 per cent
of its rated capacity?

Shri Gajendra Prasad Sinha: The
rated capacity of the Kargali washery
is 1.6 million tons out of which at
present we are able to get 1:1 or 1:2
million tons of coal washed there. Its
maximum capacity will depend upon
the fuller production by the steel
plants.

Shrl Bimal Ghose: The reply was
that the steel plants would have all
the coking coal. Will this be depriv-
ing the railways of the coal needed
for them or will it be in addition to
them?

Shrl Gajendra Prasad Sinha: I did
not hear the gquestion.

Mr. Speaker: Would it be to the
prejudice of the railways?

Shri Gajendra Prasad Sinha: These
coal washeries are meant for the steel
plants.

MAGHA 22, 1881 (SAKA)
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Shri T. B. Vittal Rao: The reply
was that in January 1960, the Kargali
washery washed about 92,000 tons. It
works out to about & million tons per
year. May I know how many shifts
this washery is working?

Bhri Gajendra Prasad Sinha: I
have already stated that the figure
was 92,000 tons. I am not just now
in a position to say how many shifts
are being worked there.

Shri Anrobindo Ghosal: May I know
whether the Kargali washery will be
sufficient to meet the needs of the
Durgapur Steel Plant?

Shri Gajendra Prasad BSinha: I
suppose 80,

SBhri C. D. Pande: May 1 know if
the Government is aware that the
entire output of the washeries is not
enough to meet the requirements of
the present steel production which is
supposed to be 4.5 million tons of
finished steel? We are contemplat-
ing to double this output which means
that the production would go up to
about 10 million tons. May I know
whether the Government proposes to
make arrangements in time for other
washeries for washing the coal
required?

Shri Gajendra Prasad Sinha: Our
present output of coal washeries is
sufficient for the present production
of steel. I have already stated that
we are going to have practically four
coal washeries: one at Durgapur, one
at Dugda, one at Pathardi and one at
Bhojdi. That will be sufficient to mect
the demands of the production of 4.5
million tons of finished steel.

As far as the further increase is
concerned, that will depend upon the
target that will be fixed for the Third
Plan and the production of steel that
is proposed. Of course, I am pretty
sure that coal washeries will be plan-
ned according to the targets that will
be fixed for the Third Plan.

Shri Vidya Charan Shukla: Refer-
ring to part (¢) of the reply given by
the Parliamentary Secretary, May I
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know if the National Coal Develop-
ment Corporation have given u pro-
posal for the establishment of coal
washeries in Korba and if so, why no
mention of it was made in the reply?

Shri Gajendra Prasad Sinha: I
rcquire notice.

Shrl T. B. Vittal Rao: May I know
the circumstances in which the Coal
Board has issued orders for the
Jamshedpur steel works to use the
selected grades of coal which they
refused to use in view of the higher
ash content. It has been said that
the metallurgical coal production is
sufficient and adegquate.

Shri Gajendra Prasad Sinbha: At
present we are not exclusively using
washed coal for our steel production.
We are using other types of selected
coal also and therefore, probably the
Coal Board has advised the use of
sclgcted grades of coal also along with
washed coal.

Children’s Museum, Delhi
+
Shri B. C. Majhi:
Shri Subodh Hansda:
*6& { Shri S. C, Samanta:
S4ri Ram Krishan Gupta:

| Shri Pramathanath Banerjce:

| »ari D. C. Sharma:

Will the Minister of Education be
pleased to state;

(a) whether the plan and estimate
of the Children's Museum in New
Delhi have been prepared;

(b) if so, the estimated cost of the
project; and

(¢) what steps have so far been
taken to construct the museum?

The Minister of Education (Dr. K. L.
Shrimall): (a) to (c). The plans and
estimates for the buildings of the
Children's Museum, New Delhi have
been prepared, but not yet finalised.

Shri R. C. Majhi: May I know when
it will be finalised?

Dr. K. L, Shrimall: They are being
re-examined at present.

FEBRUARY 11, 1960

Oral Answers 454

Pay Commission's Recommendations

+
r sShri Vajpayte:
Shri S. M. Banerjee:
*§), ./ Shri Harish Chandra Mathksr:
Shri Assar:
Shri Ram Garib:

Will the Minister of Finance be
pleased to state:

(a) whether any decision has been
taken in respect of the remaining
recommendations of the Pay Commis-
slon;

(b) if so, the decisions taken; and

(c¢) the progress made in regard to
their implementation?

The Deputy Minister of Finanes
(Shri B. R. Bhagat): (a) to (¢). A
statement containing the required
information is laid on the Table of
the House, [See Appendix T, annexure
No. 22]

Shrl Vajpayee: In view of the
appeal made by the Prime Minister
to the Central Government employees,
may I know if there is any proposal
to invite employees’ organisations for
consultation before taking any final
decision on the remaining recommen-
dations, particularly those which
adversely affect them?

Shri B, R. Bhagat: It is not com-
sidered necessary because the associa-
tions and the unions had ample time
to present their views to the Commis-
sion and their representations are
subsequently before us. Whatever
decisions we have taken, have been
taken after considering the points of
view raised by them. So, it is not
considered necessary to invite them
for further consultation.

Shri 5. M. Banerjee: I want to know
whether the Pay Commission recom-
mended working on alternate Satur-
days but the Government modified it
so that the employees had to work
on three Saturdays and the last
Saturday is declared as a holiday.
May I know whether the Government
is aware. ...
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Mr, Speaker: What is this? The
Government is always aware of every-
thing. ...

Shri S. M. Banerjee: I wanted to
know whether the Government is
aware....

Mr. Speaker: Order, order. The
hon. Member must hecar me. He can
put a question to elicit information.
The hon. Member is trying to argue
with the Government that they have
modified the Pay Commission’s recom-
mendations and that it is not right....

Shri S. M. Banerjee: My question
is  whether the Government is
aware. ...

Mr. Speaker: If a question, requires
elaboration for over five minutes I
won't treat it as a question, I will
treat it as an argument.

Shri S, M. Banerjee: I have taken
only a few seconds. May I know if
the Government is aware. ...

Mr. Speaker: If the Government Is
aware the hon. Member is also aware
of it. Why should he ask the Govern~
ment for that information? Hereafter
1 am not going to allow questions like
this: “Is the Government aware....”.

Shri S. M. Banerjee: May I know
whether the Government's decision to
modify the recommendation of the
Pay Commission in respect of Satur-
day has caused serious unrest among
the employees; if so, whether the
Government are going to reconsider
their decision and discuss it with the
represcntatives of the employees?

Shri B. R. Bhagat: No, Sir.

Shri Thimmailah: May 1 know
whether the decisions of the Govern-
ment on the recommendations of the
Pay Commission will also apply to
certain departments which have been
taken over by the Government of India
wery recently?

Shri B. B. Bhbagat: All these have
been specified when the decisions were
taken. The recommendations of the
Pay Commission are there. We have
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already ‘virculated to hon. Members
the decisions taken by the Govern-
ment. The terms etc. concerning
those decisions are explained there.
I cannot give a general answer to this
question.

Some Hon. Members rose—

Mr. Speaker: Order, order. The
Pay Commission's Report is coming
up for discussion tomorrow. Hon.
Members will have an opportunity to
raise their points during that debate.
It they do not have an opportunity
they may brief other hon. Members.

Shri Thimmalah: Certain depart-
ments were taken over by the Gov-
ernment of India after the publica-
tion of the Report. 1 want to know
whether the recommendations of the
Pay Commission would apply to them.

Shri B. B. Bhagat: Let the hon.
Member ask a specific question.

Mr. Bpeaker: He may ask the hon.
Minister tomorrow, [ was informed
in the Business Advisory Committee
that the time allotted for the discus-
sion on the Report of the Pay Com-
mission may not be sufficient. There-
fore, 1 wanted that to be included
even today, but it does not appear to
have been included.

The Minister of Parllamentary
Affairs (Shrl Satya Narayan Sinha):
1 said yesterday that it depended
upon the hon, Finance Minister's con-
venience. He said that today in the
afternoon he will not be available. I
had, therefore, to cancel it. We may
take it up tomorrow.

Mr. Speaker: It will be taken up
tomorrow and concluded tomorrow.
Every hon. Member who has studied
this matter and is interested in it may
send up his questions on those points
which have not been answered and
on which there has not been sufficient
elucidation. They may be sent to the
Secretary at the Table and I will pass
them on to the hon. Minister for
making a statement later on.

Shri T. B. Vitial Rao: Are we to
understand that the time allotted for
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discussion on the Report of the Pay
Commission cannot be extended?

Mr, Speaker: No. We thought we
could spare some time today, but the
hon. Finance Minister does not find it
convenient to be present. Therefore,
the other alternative that I suggest is,
whatever can be said an the floor of
the House may be said tomorrow and
the debate concluded.

Some Hon, Members: Tomorrow is
Friday.

Mr. Speaker: I am fully aware that
tomorrow is  Friday. Whatever
remains can be said on the General
Discussion on the Budget and also on
the Finance Bill. There are a8 number
of opportunities for hon, Members to
raise these points. They have got the
discussion on the President's Address
and various other matters.

Shri S. M. Banerjee: If the Finance
Minister is not wuvailable, Sir, the
Deputy Minister is present. We can
start the discussion today and hon.
Members who are ready can speak on
it.

Mr. Speaker: Order, order. I am
not going to extend the time now.
Hon. Members persist in their own
way of having it in this House—that
is my conclusion. We referred the
matter to the Business Advisory Com-
mittee. If there was some time avail-
able we wanted to have it today.
Unfortunately, the Finance Minister
does not find it convenient to be
present today. Therefore, it will be
taken up tomorrow. Whatever else
remains can be sent by way of ques-
tions. If still anything more remains,
hon. Members can go on referring to
this matter on the President’s Address,
on the discussion on the Budget and
also when the Finance Bill is taken
up. Next Question,

Central Indian Medicinal Plants
Organisation

+
71, Shri D. C. Sharma:
Shri Pangarkar:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
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to refer to the reply given to Starred
Question No. 93 on the 18th Novem-
ber, 1959 and state the further pro-
gress since made in the setting up of
the Central Indian Medicinal Plants
Organisation?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayon
Kabir): In addition to the steps being
taken for the development and culti-
vation of medicinal plants in Madras
and West Bengal, further steps are
being taken to develop on a commer-
cial scale cultivation of six important
medicinal plants in Kerala State in
consultation with the Central Indian
Medicinal Plants Organisation.

An Assistant Director has been
appointed and is expected to join
shortly.

Shri D. C. Sharma: May [ know
whether Himachal Pradesh will be
included in the scheme so that medi-
cinal plants are cultivated there also?

Shri Humayun Eabir: Ultimately,
it is proposed to extend the scheme
to any part of India which is suitable,
bat for the moment the work is being
done in the three States that I have
mentioned.

Shri D. C. Sharma: May I know if
the sub-mountainous districts of
Gurdaspur and Hoshiarpur will also
be utilised for the cultivation of
medicinal plants?

Shri Humayun Kabir: I have already
replied to the question when I said
that it will be gradually extended te
all parts, that are suitable.

Shri Pangarkar: How long will it
take to finalise the scheme?

Lease Form for Coal

. Shri \fldya Charan Shukla:
12 {sm Ram Krishan Gupta:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Questiow
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No. 723 on the 9th December, 1959
and state:

(a) whether a decision has since
been taken on the question of draft-
ing a new standard lease form for
coal;

(b) if so, the nature thereof; and

(c) if no decision has yet been
taken, the reasons for the delay?

The Parliamentary Secretary to the
Minister of BSteel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
No. iH

(b) Does not arise.

(c) The question of providing for a
new standard lease form for coal is
still under consideration along with
the model lease form for other mine-
rals proposed to be incorporated in
the new Mineral Concession Rules to
be issued under the Mines and Mine-
rals (Regulation and Development)
Act, 1957. The comments of some
State Governments on the proposed
Mineral Concession Rules are still
awaited. Hence the delay.

Shrl Vidya Charan Shukla: This
proposal of framing a standard lease
form for coal was made by the Mine-
ral Advisory Committee in 1958. May
I know how many State Governments
have sent in their reactions and sug-
gestions from how many State Gov-
ernments are still awaited?

Shri Gajendra Prasad Sinha: A
model lease form was in the Mineral
Concession Rules. There was no diffi-
culty if the State Governments wanted
to alter it. The Mineral Concession
Rules themselves are now going to be
amended. 1 have already said that
most of the State Governments have
sent in their recommendations. We
are awaiting recommendations from
some of the States and that is why
there has been some delay.

Shri Vidya Charan Shokla: 1
wanted to know from how many
States suggestions have been received
and from how many they are awaited?
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Shri Gajendra Prasad Sinha: 1
have already stated that most of the
States except one ar two States have
sent in their suggestions. Within a
very short time, within a month or
two we shall be able to complete it.

Shri Vidya Charan Shukla: What
are the implications of the changes
that have been proposed by the
Mineral Advisory Committee?

Shri Gajendra Prasad Sinha: It is
too early to commit ourselves in that
respect.

(Re. Q. 60)

Mr. Speaker: Before I go to the
next question I have an announce-
ment to make in respect of the dis-
cussion on the Report of the Pay Com-
mission. I had a talk with the hon.
Minister of Parliamentary Affairs. In
view of the desire on the part of the
Members to focus their attention,
particularly, on the recommendations
of the Pay Commission, as soon as the
legislative work put down for today
is over we will- start the discussion
on the Report of the Pay Commission.
Hon. Members, whoever is ready, may
start speaking on it. If they are not
ready we will take up the other work.

Shri Bimal Ghose: That means the
discussion on the Dandakaranya De-
velopment Authority will not come
up today. Will it be taken up next
week?

Mr. Speaker: It won't come up lo-
day. We may take it up next week
if there is time.

The Minister” of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The No-day-yet-named Motion will
not be taken up today.

Mr. Speaker: Therefore, hon, Mem-
bers will try to prepare from now and
try to be ready.

Bhri Chintamoni Panigrahl: Those
who have not come prepared today
can prepare for tomorrow.

Mr. Speaker: This will ge on till
2-30 tomorrow. It will be started to-
day to give more time for the dis-
cussion, but let it not fall through
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for want of speakers, in which case
I will take up the discussion on
Dandakaranya Development Autho-
rity and only 23 hours will be avail-
able for the discussion on the Report
of the Pay Commission.

Explosion in Ordoance Factory,
Khamaria

+
[ Dr. Ram Subhag Singh:
Shri Amjad All:
*13. ) Swri P. G, Deb:
Shrl Raghunath Singh:
| sui Assac
| Shri Hem Raj:
Will the Minister of Defenoce be
pleased to state:

(a) whether an explosion took place
in Ordnance Plant Blast at Khamarik
on the 13t January, 1980 resulting in
the death of one person; end

(b) if so, the full details of the ex-
p'osion and the findings of the Enquiry
Committee formed?

The Parliamentary Secretary to the
Minisier of Defence (Shri Fatehsinrao
Gaekwad): (a) I regret to say that
such an incident occurred.

{(b) On the 1st January 1060 at

sbout 03.25 hours when break-down

and boiling out of shells were in pro-
gress in bui'ding No. 200 at F 6 Sec-
tion in the Ordnance Factory, Khama-
ria (Jubbalpore), one shell exploded.
9 persons were working in the build-
ing at the time of the explosion. As
a result of the explosion, the roof of
the building was completely blown up
and one individual was killed and 4
others injured. A court of enquiry has
been held whose findings are awaited.

Dr, Ram Subhag Singh: May I know
under what circumstances that explo-
sion occurred? Pending the submis-
sion of the report of the court of en-
quiry, may I also know whether the
explosion was due to any negligence
or it was merely accidental?

Shri Fatehsinhraec Gaekwad: No
such information is available at the
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moment; we are awaiting the report of
the court of enquiry.

Shri Raghunath Singh: As the hon.
Parliamentary Secretary has no in-
formation, may I know whether any
departmental enquiry was held?

Shri Fatehsinhrao Gaekwad: This
court of engquiry is a departmental
enquiry.

Shri 8. M. Banerjee: I want to know
whether this accident took place in
the danger building, whether all the
safety measures hikely to be taken in
the danger building were p-ovided and
even afier that this accident took
place?

The Deputy Minister of Defence
(Shri Raghuramaiah): These are all
matters whizch will have to be gone
into by the court of enquiry and re-
ported upon.

Bhri 8. M, Banerjee: Since this re-
port will take a long time and pay-
ment of full compensation will take
a long time, may I know whether
any ad hoc compensation has been
given to Mrs. Kamble, the wife of
the worker who died because the
worker has no son?

Shri Fatehsinhrao Gaekwad: VYes,
Sir. Rs. 3,000 has already been sanc-
tioned as compensation,

Shri Hem Raj: May I know whether
the loss due to the explosion has been
assessed?

Shri Raghuramaiah: The only in-
formation we have is that one person
died and four were Injured. About
other matters, it would be presumptu-
ous to say anything without receiving
the report of the Court of enquiry?

Dr. Ram Subhag Singh: We are told
that we will get the information about
this explosion only when the court of
enquiry submits its report. But when
an hon. Member asked about the ex-
tent of damage done to the plant, to
say that that information will also be
known when the court of ‘enquiry
submits its report is something which
1s quite astonishing
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Shri Raghuramalah: If my hon.
triend has followed the answer that
was read out, he could understand.
The information we have, which was
pointed out in the answer, is that the
roof of the building was completely
blown up; one individual was killed
and four others were injured. For
any further information as to the
actual value of the things damaged
and so on, we will have to await the
report of the court of enquiry. This
.is all the information we have.

Dr, Ram Sobhag Singh: It is a fac-
tory where arms and ammunition are
manufactured and it can be easily
known what sort of ammunition was
domaged due to that explosion and
the- estimated value of that can also
be easily made available.

Shri Raghuramaiah: I can only give
the information available. 1 have
already placed before the House what-
-ever information we have. Any fur-
ther information which will be re-
vealed by the proceedings of the
court of enquiry will be undoubtedly
placed before the House.

Dr. Ram Subhag Singh: It is this
negligence which we do not want to
tolerate. The explosion took place in
January and it is now February and
the department says that it does not
know anything about that. If they
are running the ordnance factories in
this fashion, nobody will allow them
to do so.

Shri Raghuramalah: Tt is entirely
wrong to say that, and I do not accept
that there is negligence, unless it is
proved. Whether it is due to negli-
gence or not is a matter which will
have to await the report of the court
of enquiry, It is not one man's or
two men's opinion. A court of en-
quiry has to go into it and it has to
find out what is the cause for the ac-
cident. (Interruptions).

Mr. Speaker: Order, order, It re-
quires greater clarification. The func-
tions of the court of enquiry probably
are to assess the responsibility for this
occurrence and se on. So far as the
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materialé that have been lost are con-
cerned, it is the department that has
to find out what machinery has been
lost, how much has been lost, ete. Is
that also part of the function of the
court of enguiry?

Shri Braj Raj Singh: It cannot be

Mr. Speaker: Order, order. It might
be. Is the department to look only
to the court of enquiry for finding
it out? What exactly is the loss? Can
they not independently ascertain the
loss?

Shri Raghuramaiah: 1 am willing
to place before the House all the in-
formation we have. Now, according
to our report, when shells were
broken out for reconditioning in a
section of the building in Khamaria
factory, when this operation was going
on, one shell exploded during the
boiling of the exploder container as a
result of which the roof of the build-
ing was completely blown up.

Mr. Speaker: What about the machi-
nery?

Shri Raghuramaiah: We have no
information. I shall certainly get the
information and place it before the
House.

Shri Vidya Charan Shukla: What
are the terms of reference of the En-
quiry Committee or the court of en-
quiry? Do the terms of reference in-
clude the assessment of the loss that
has occurred as a result of this ex-
plosion?

Shri Raghuramaiah: Broadly speak-
ing, the terms are that they should
go in’p this accident and find out the
reasons. (Interruptions).

Mr. Speaker: Order, order. Do the
“reasors” include the assessment of
the dumages? Hon. Members expect
that immediately when an occurrence
happens like this, the owner of the
property must know ‘the extent of
damage. Therefore, the authorities
must have an assessment as regards
the apportionment or the reasons for
that. Who is responsible for that? By
this time, about two months have
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elapsed. A court of enquiry will go
into it, but how is it that the Govern-
ment have not got that information
except that the building collapsed and
50 on? Any hon. Member will cer-
tainly put a question to know the loss.
Any person will be driven to ask, “Is
the damage serious, and how much is
the loss” etc. It is really strange that
the department concerned has not as-
sessed the loss, etc. The hon, Minister
will kindly do so as early as possible.

Shri Raghuonath Singh: Was there
any equipment in the hall where the
explosion occurred?

Mr. Speaker: The hon. Minister
gave the House all the information
that he has,

Shri Raghunath Singh: What was
the immediate cause for the explo-
sion? We want to know that.

Mr. Spenker: As early as possible,
the hon. Minister will try to give
sufficient information to the best of
his enquiry, apart from the report to
be made by the court of enquiry.

Bale of Pig Iron
+
Shri Pangarkar:
. {

Shri Abdul Salam:
Shri Chintamoni Panigrahi:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the quantities of pig iron sold
to different foreign countries by the
Hindustan Steel so far; and

(b) whether such exports of pig
iron are intended to be a temporary
feature pending the completion of the
steel-making sections of the publie
sector steel plants?

The Parllamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
So far a quantity of 136,800 tons of
pig iron produced by Hindustan Steel
Limited have been arranged for ex-
port to different foreign countries.

(b) Yes, Sir.
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Shri Pangarkar: May I know the
present output of pig iron in India?

Mr. Speaker: All this can be gather-
ed from the annual reports,

Shri Gajendra Prasad Sinha: The
output of pig iron in 1959-80 from all
the steel plants was 9,70,000 tona

Shrl Pangarkar: What is the pre-
sent annual requirement of pig iron
in the country? (Interruption).

Mr. Speaker: The hon. Member
must stand erect and put the question
slowly and distinctly.

8hri Pangarkar: May I know the
present annual requirements of
foundry grade pig iron in the country?
(Interruption).

Shrimatl Renn Chakravartty: How
could they give the production for
1859-60 so soon?

Shri Gajendra Prasad Sinha: I gave

the figures for the expected produc-
tion.

Shri Vidya Charan Shukla: May I
know at what price this pig iron has
been exported to various countries?
Has it been a uniform price the f.o.b.
price and has the price varied with
different countries or has it been the
same? How does it compare with tha
imported price that we paid when we
were deficit in pig iron?

Mr. Speaker: How does it arise out
of this? I cannot allow it.

Shri Vidya Charan Shukla: We have
exported pig iron now.

Mr., Speaker: The question about
the price does not arise out of the
main question. (Interruption). Order,
order. I have noticed a tendency
among hon. Members. When one hon.
Member takes the trouble of putting
a question, another hon. Member
butts in and goes on, trying to get
details. If he is interested, why not
he table a separate question? He is
going into details. No Minister is
omniscient and particularly, 1 am
afraid, a Parliamentary Secretary.



497 Oral Answers MAGHA 22, 1831 (SAKA)

Shri Vidya Charan Slmkk‘: At what
price have they exported pig iron?

Mr. Speaker: I will allow that ques-
tion afterwards.

Shrl Chintamoni Panigrahi: Out of
the 1,36,900 tons how much actually
has been exported and to which coun-
tries?

Shri Gajendra Prasad Sinha: Last
year, we had exported nearly 50,000
tons of pig iron outside.

Shri Chintamoni FPanigrahi: To
which country?

Mr. Speaker: The hon. Member can
ascertain it leisurely. There may be
a hundred countries in the world.

Shri Gajendra Prasad Sinha: I have
gol the details. If the hon. Memb_er
#s interested, I have no objection in
giving the information, but it wl!l
take time. In the month of July, it
was 17,000 tons to Japan; in August,
1,100 tons to Japan; in September,

1,905 tons to Japan; in October,
17,800 tons to Japan; in November,
18,436 tons to Japan. The total is,

about 53,000. 1 have said approxi-

mately 50,000.

Shri Vidya Charan Shukla: T want
to know at what price it has been
exported? .

Shri Gajendra Prasad Sinha: I have
got the details of the price also. It
the Speaker allows, 1 will read them.

Mr, Speaker: He may read out one
price.

Shri Gajendra Prasad Sinha: Hanu-
man Foundries Limited have given
their quotation for 20,000 tons of pig
jron as Rs. 181 per ton for.

Development Loan Fund
+
Shri Ram Krishan Gupta:
Shri Amjag Ali:
*75. { Shrimatl Ila Palchoudhuri:
Shri Aurobindo Ghosal:
Shri B. Das Gupta:

Will the Minister of Finanee be
pleased to state the result of talks
held with the Managing Director of
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Dwelcpm.ent Loan Fund during the
second week of January, 1960 in Delhi
with a view to get bigger loan from
the United States Development Loan
Fund?

The Deputy Minister of Finance
(Shrl B. R. Bhagat): The programmes
and projects considered suitable for
financing by the Development Loan
Fund from possible future loans were
discussed with Mr. Vance Brand,
Managing Director of the Develop-
ment Loan Fund during his visit to
New Delhi in January, 1960, The nego-
tiations have not concluded and are
being continued in Washington by the
Commission-General for Economic
Affairs.

Shri Ram Erishan Gupta: May I
know the purposes for which the
D.L.F. loans have been utilised?

Shri B. R. Bhagat: So far as the
present loans are concerned, the nego-
tiations are not complete. Unless they
ere finalised, we cannot say the pur-
poses for which they will be utilised.
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Bhri Tyagl: In view of the heavy
inflationary pressure on the market
prices of commeodities and other things .
in India, may I know if the Govern-
ment or the Planning Commission
have fixed any cciling beyond which
they would not encumber the States
with foreign loans and if so, what is
the ceiling?

Shri B. R. Bhagat: The ceiling
should not be fixed in relation to the
market inflationary pressure, because
on economic grounds, the two are not
connected. If there is quick produc-
tion as a result of industrialisation,
inflationary pressure will go down.
The ceiling is being fixed—whether
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in the second Plan or the third Plan
—from other considerations and not
merely the considerations of infla-
tionary pressure.

Shri Tyagl: Investment on foreign
loans surely gives quite a lot of twist
to inflationary pressure; there is no
doubt about it. I wonder whether
Government or the Planning Commis-
sion have fixed any ceiling beyond
which the State shall not be encum-
bered with any foreign loans.

Mr, Speaker: The hon. Member
wants Government to adopt that kind
of policy. The hon. Minister does not
agree with him,

Shri B. R. Bhagat: It has been
announced repeatedly in this House
that certainly our capacity to pay will
be takin into consideration in getting
more and more loans. So long as we
have the capacity to pay, I think it
is advisable Lo get loans.

Shri Tyagi: What is your eslimate
of the capacity?

Mr. Speaker: The hon. Member sug-
gests that not only the capacity to
repay, but also the inflationary
t.ndency should be taken into account
in getting loans from outside.

Shri Raghunath Singh: As the deve-
lopment of shipping is suffering on
account of lack of foreign exchange,
may 1 know whether shipping will
find a place in this loan, so that we
may have more foreign exchange for
the development of shipping?

Shri B. BR. Bhagat: That is a sug-
gestion for action which will be borne
in mind.

Shri Aurobindo Ghosal: May I know
if the policy of the D.L.F. has changed
giner October, 1959, as stated last time
by the Managing Director and now the
primary emphasis is placed on financ-
ing of goods and services organised
within the U.S.A., particularly finane-
ing of forcign exchange for develop-
ment projects, the borrowers having
got no choice?

Shri B. R, Bhagat: It is true that
there has been a change in the policy.
Originally the loans were available
for purchases throughout the world
Now they will be more and more res-
tricted to purchases within America.
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Bhri Aurobindo Ghosal: Iy it a fact
that the Managing Director has also
emphasised that henceforward private
sector will be given more loans?

Shr1 B. R. Bhagat: Private sector
will get a share in it

Shri Jadhav: What is our total de-
mand from the DLF for all the pra-
jects?

Mr. Speakeér: He may put a separate
question. How can all the projects Le
narrated here?

Shri Jadhav: What is our total de-
mand?

Shri B. R, Bhagat: The total amount
of the loan the projects for which it
will be available, etc. are being ne-
gotiated.

Mr. Speaker: He wants to know our
total demand for which we expect
loans.

Shri B. R. Bhagat: Our demands are
much more. Those things are in the
process of nepotiations. We cannot
say how much will be our demand.
Demands are many.

Mr. Speaker: In a lump sum, what
is our total demand, if they are pre-
pared to give? We must have some
proposals also.

Bhri B. R. Bhagat: We are getting
100 million every year. Last year we
got 100 million. We have got 195
million upto 1858-59, We expect an
increased rate of loan this wyear. It
will be definitely more than 100 mil-
lion.

Shri B. Das Gupta: What is the
total amount received up-to-date from
the DLF?

Shri B. E. Bhagat:
question may be put.

Shrimatl Renuka Ray: The hon.
Deputy Minister said that the loan is
given on the ground that the pur-
chases must be made in the country
trom which the loan comes. Do Gov-
ernment contemplate taking more
loans from the International Mone-
tary Fund and other international or-
ganisations rather than from indivi-
dual countries?

Shri B. R, Bhagat: We are trylng
to get loans on best terms from what-
ever agencies or countries they are
available to our advantage.

A separate
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Bhrimatl Renuka Ray: Because of
the restrictions, are Government con-
sidering giving priority to loans from
international organisations?

Shri B. R. Bhagat: It is not as if
we can get all our requirements and
we have to choose. Our requirements
sre large and whalever we can get
on best terms we get from all the
srurces.

Shri N, B, Muanlswamy: There are
various other financing agencies in
the country. May I know how far
their policies differ from the policy
pursued by the DLF?

Shri B. R. Bhagat: It is very diffi-
cult to answer that gquestion, except
that so far as loans from other coun-
tries like UK, USA, Japan and Ger-
many are ocncerned, they were res-
tricted to purchases within those
countries, Only DLF loans were
pble for global purchases anywhere.
Now it is coming to that uniform pat-
tern. The second difference is that
the payment of DLF loans is in
rupees whereas payment of other
loans is in the currencies of the other
countries,

Coal Production in the Pablic Sector
Collieries

*78. Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 1220 on the 13th
March, 1959 and state:

(a) whether collieries in publie
sector have raised eight million tons
of coal in 1959;

(b) if not, the reasons for not
achieving that level of production in
1950;

(c) whether the target of 15 million
bons of coal annually fixed for public
sector by the end of Second Plan
period is likely to be reached; and

(d) if not, what is the likely short-
?
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The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a) and
(b). Raisings in the public sector in
December, 1859, amounted to 6-45 lakh
tons. This represents a level of pro-
duction of over 77 million tons
annually, which is very nearly the
target set for 1959,

(c) There is a fair chance of this
level of production being attained in
the last month or so of the Plan
period.

(d) Does not arise at this stage.

Shri T, B. Vittal Rao: The total pro-
duction in the public sector in 1959
has been 6'5 million tons. May I
know if by the end of the second
Plan period, i.e, by March, 1961, we
would be able to achieve that tar-
get of 15 million tons annually, at
this rate of production?

Shri Gajendra Prasad Sinha: I have
already stated that the chances of
attaining the target production are
quite bright,

Shri T. B. Vittal Rao: May I know
from which collieries in the public
secior this additional tonnage will be
raised?

Shri Gajendra Prasad Sinha: There
are so many collieries. I have not
got the detailed figures as to from
which colliery this additional pro-
duction is to be raised. But, accord-
ing to the present indication, there
is every .ikelihood that the target pro-
duction will be achieved,

Shri Raghuna'h Singh: May I know
whether it is a fact that the cost of
production of coal in the private sector
is lower than that in the public sector,

Shri Gajendra Prasad Sinha: As I
have not got all the figures, I cannot
answer that question.

Shri Sadhan Gupta: What is the
reason for the shortfall of 1} million
tons in 1959, and what is the basis of
the optimism that the target will be



503 Oral Answers

achieved by the end of the Second
Plan?

Shri Gajendra Prasad Sinha: In my
reply 1 have already indicated that
the production in December, 1850
amounted to 645 lakhs tons, Accord-
ing to this calculation the apnual rate
of production is estimated to be T°7
million tons. Our estimated level of
production for the year 1959 was 8
million tons. So, the shortfall is not
15 million tans, as the hon. Member
has suggested. Actually, the short-
fall has bren very small

Mr, Speaker: It appears to be more.

Shri Gajendra Prasad Sinha: The
level of production estimated for 1859
was 8 million tons. From the actual
production figures of December, 1958,
the level of production reached during
1059 was 77 million tons. So, the
shortfall was only 3 million tonms.

Shri Bimal Ghose: That is bad arith-
metic. We have to take the figures
of December, 1859 for the production
target of 1860, and not for the target
of 1958.

Shri Vidya Charan Shukla: The hon.
Parliamentary Secretary has stated
that the production in 1959 has been
77 million tons, and the target
fixed is 15 million tons by the end
of 1961, that is, one year hence. He
says that it is likely to be reached.
We want to know from Government
from where they propose to produce
this additional quantity of 7 million
tons within‘the Plan period.

Shri Gajendra Prasad Sinha: ‘The
production target for 19589 was 8
million tons, out of which 7-7 million
tons have practically been reached.
‘The tota] additional production in the
Public Sector during the Plan period
is estimated to be 12 million tons.

Shri Vidya Charan Shokla: 15
million tons.

Shri Gajendra Prasad Sinha: No, 12
million tons. Out of that, 10°5 million
tons are expected to be raised by the
National Coal Development Corpor-
ation.
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Mr. Bpeaker: I would advise’ hon.
Members to go to the collieries and
study the problem before putting ques-
tions.

Shri T. B. Vittal Rao: We have
visited the collieries.

Credit from Austria

+
Shri Bibhutl Mishra:
Shri P, G, Deb:
Shri Prabhat Kar:
Dr. Ram Sobhag Singh:
Shri Tridilb Kumar
*80. { Chandhuri:
Bhri Raghunath Singh:
Shri D. C. Sharma:
Shri Ajit Singh Sarhadi:
L Shri Amjad Al

Will the Minister of Finance be
pleased to state:

(a) whether Government have ac-
cepted about 20 million dollars long
term credit offered by Austria; and

(b) if so, the manner in which this
credit will be utilised?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
There have been some preliminary
discussions with the Austrlan Finance
Minister during his recent visit to
India regarding Austria extending cre-
dit  facili‘ies covering imports of
capital goods and machinery from
Austria into India. The conclusion
reached was that the Austrian Govern-
ment would consider the matter in
the light of the discussions and in due
course make their specific proposals
in regard to a credit to India. Such
proposals have not yet been received.
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Mr, Speaker: Order, order. There
seems 1o be an impression that these
20 million dollars which are taken as
credit from Austria, are in respect of
capital goody which are ordercd from
that country, in which case the Gov-
ernment and the hon. Minister must
have an idea as to what commodities
they exactly want from that country
for these 20 million dollars which they
areg getting. Or, it may be a loan of
20 million dollars with which they
can purchase any goods anywhere in
the world. In that case, it is purely
a loan. In the other case, it will not
be a Joan in that sense; it will be
capital goods given on credit. If it is
the latter, the hon. Minister must
have an idea as to what exactly he
wants from that country. He must
have a list—may not be an absolutely
accurate one—of the kind of articles
which we want to order for this
credit of 20 million dollars, and that
must be given to the House. Now
what I find is that there are questions
and cross-examination and nothing
comes by way of substantial informa-
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tion.

Shri B. R. Bhagat: Even this amount
of 20 million dollars is from a press
report. They have not given 20
smillion dollars as such.

348(AI)LS—2,
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*Mr. Speaker: He should not answer

it that u'ray at all. Shall I allow
cross-examination like this? Let it
be 2 million or 20 million. There is

an attempt to get a credit loan from
Austria. What are the items which
the Government wants to get from
them by way of capital goods? What-
ever credit they may apply, or the
other side may be able to give, they
must have a plan, a general plan
“these arc the machinery which we
want to purchase for such and such
projects”. Otherwise, if they simply
get a loan, are we to take whatever
is not nccessary to us also? It is
rather strange. The Minister is not
able to answer it.

Shri B, R. Bhagat: The discussions
are at a very preliminary stage.

Mr. Speaker: Before any Minister
applies for a loan, should he not make
up his mind for what purpesc he may
utilize it?

Shri B, R. Bhagat: This discussion
was held at the option of the Austrian
Finance Minister. He came here and
held discussions with us. What we
said was thal it should be a long term
loan, at least for not less than ten
years, probably for more than ten
years, and it will be for capital goods.

An Hon, Member: For what?
Shri Tyagl: For the sake of loan!

Shri B. R. Bhagat: 1t will not be
for consumer goods, or other goods.
What will be the capital goods that
will be purchased, that will be deter-
mined when we know the require-
ments and the sources from which we
can get goods. It will be at that stage
that detailed discussions will be held
and the details will be incorporated in
an agreement. That agreement will be
laid on the Table of the House, That

is the usual procedure, (Interrup-
tions). h
Mr. Speaker: Order, order. This

is the way in which we have been
proceeding Hon. Members may not
be satisfied with that. If so, during the
various debates on the Finance Bill
and the budget let them take up this
matter and let them ascertain from
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the hon. Minister what exactly the
procedure is. They seem to think “let
us negotiate for 20 million dollars; as
we are in need of particular goods
we can order them from panicu_lnr
places”. They have been following
that procedure so far. Ml:mber:s can
take it up during the budget discus-
gion. 1 am not EOing to allow any
further discussion on this matier now.

Shri . Are the Government in
a positzfx“lio assure this House that
all loans obtained from foreign coun-
iries shall be exclusively utilized for
the purpose of capital investment and
not for consumer goods?

Mr. Speaker: Question Hour is not
intended for eliciting any assurance
and no hon. Minister need give an
assurance of that kind.

Shrimati Renu Chakravarity: May
1 know whether this 20 million dolar
Joan from Austria will be available
for payments against the big amounts
which will be put against us for lhle
LD converter at Rourkela or will it
notf be available for that?

Shri B. R. Bhagat: It was mentioned
that all this is given for the LD pro-
cess, but whether that would form
part of that or whether that would
come at all for the LD process is still
too premature for me to say.

Expansion of Steel Plants

*8]l. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state at what stage is the
proposal to set up a committee to co-
ordinate the work of various organis-
ations engaged in the detailed plan-
ning for expansion of the three steel
plants in the public sector?

The Parliamentary Secretary to the
Minister of Steel. Mines and Fuel
(Shri Gajendra Prasad Sinha): A Com-
mittee consisting of the following has
been set up to co-ordinate the work
of various organisations engaged in the
detailed planning of the expansions:

(a) Resident Director, Rourkela
steel works;
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(b) General Manager, Bhilai steel
works;

(c) General Manager, Durgapur
steel works;
(d) General Manager (Construc-

tion  Division), Hindustan

Steel Limited;

(e) A representative of the Min-
istry of Steel, Mines and Fuel
in the Department of Mines

and Fuel;

(f) The Iron and Steel Control-
ler;

(g) A representative of the

Planning Commission; and

(h) A representative of the Min-
istry of Steel, Mines and Fuel
in the Department of Iron and
Steel, who will also be the
convenor of the Committee.

WRITTEN ANSWERS TO
QUESTIONS

Training of Indian Technicians im
USSR,

70, Shrimati 1Ila Palchoudhuri:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Soviet Economic Delegation which
visited India in December, 1959 in-
dicated that the Soviet Union may ex-
pand the programme of assistance for
training Indian technicians in the
Soviet Union;

(b) if so, the details thereof; and

(e) the progress made in connectiom
therewith?

The Depuiy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). The
question of training of Indian techni-
cians in the Soviet Union was one of
the subjects discussed with the Soviet
Economic Delegation which visited
India in December, 1959. These dis-
cussions have been resumed recently
and details of the projects to be
financed under the 1500 milllon roubles
credit including the programme of
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pss';étance for training Indian techni-
cians are expected to be finalised soon.

Engineering College, Cannanore

ag, J Shri A. K, Gopalan:
1 Shri Narayanankutty Menon:

Will the Minister of Bcientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether the Government of
India have received any proposal to
open an Engineering College at
Cannanore;

(b) if so, the details thereof; and

(¢) when the college is likely to be
started?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). A proposal was
received in March, 1959 from the Gov-
ernment of Kerala that the Regional
Engineering College recommended by
the All India Council for Technical
Education for  establishment at
Mangalore may. instead be establish-
ed at C iore. This proposal was
later withdrawn by the State Govern-
ment.

{c) Does not arise.
Olympic Games in Rome

Shri Rameshwar Tantia:
Shri Kalika Singh:

Will the Minister of Education be
pleased to state:

7.

(a) whether it is a fact that Govern-
ment have taken certain decisions in
regard to the selection of participants
and officers and for financing India's
participation in the next Olympic
Games in Rome; and

(b} if so, the nature of Government's
decision?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The selec-
tion of the teams and officials for the
Olympic Games is the concern of the
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Indian Olympic Association and not
that of the Government of India.

It is proposed to pay to the Indian
Olympic Association a grant equiva-
lent to 60 per cent. of the expenditure
on approved items subject to a maxi-
mum of Rs. 3 lakhs.

Dandakaranya Administratiom

*79. Shri C. K Bhattacharya: Will
the Minister of Home Affairs be

pleased to state:

(a) whether the rules and procedure
for appointments in the Dandakaranya
Administration have been framed;

(b) when were these framed;

{c) whether these have been cir-
culated to the States concerned; and

(d) whether a copy of these rules
and procedure will be laid on the
Table?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
to (d). The question will be answered
by the Ministry of Rehabilitation in
due course, :
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Theatres

»gg, J Shri D, C, Sharma:
\_ Shri Chintamani Panigrahi:

Will the Minister of Scientific Re.
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 117 on the 18th Novem-
ber, 1959 and state:

(a) whether Government have re-
ceived more plans for theatres from
the State Governments;

(b) if so, the details thereof;

(e) whether they
them;

have examined

{d) if so, the result thereof; and

{¢) the progress made in the execu-
tion of the scheme?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. Plans
have also been received from the
State Governments of Bihar and West
Bengal.

(¢) and (d). No, Sir, It has now
been decided that the Slale Govern-
ments may themselves finalise  the
plans.

(e) The States have been asked to
start the work and to intimale to the
Government of India the anticipated
expenditure during the current finan-
cial year.

Copper Deposits in Khetri

Shri Rameshwar Tantia: [
Shri Ram Krishan Gupta:
*84 <+ Shri Harish Chandra Mathur:
Shri Raghunath Singh:
| Shri Karni Singhji:

Will the Minister of Steel, Mines and
Fuel be pleased to state the nature of
progress made so far in assessing the
qualily of copper ore in Khetri and
Daribo areas in Rajasthan?

The Minister of Mines and Oil
(Shri K, D. Malaviya): At Khetri the
Indian Bureau of Mines have proved
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tentatively the following reserves of
copper ore in one block of Madhan-
Kudhan Section of Khetri Copper belt
spread over a zone of 100' to 150' in
width on the basis of bore hole data:

Average Grade Reserves (Million

tons).
0.8 per cent. Cu. 28.4
OR
1.5 per cent, Cu. 9.2
OR
2.5 per cent, Cu, 2.6

Drilling and other exploratory work
is going on in the adjoining blocks and
the results obtained so far are en-
couraging.

At Daribo the Bureau is engaged in
proving copper ore at Dariba mine
block and Dariba Nala Block. Rich
but small shoots of ore have been re-
corded in the area. Further drilling
and exploratory mining are still under
progress. 2892 metres of drilling and
1244 metres of underground develop-
ment have been carried out so far.

Student Indiscipline

Shrimati Ila Palchoudhuri;
shrl Bhakt Darshan:
Shri Ram Krishan Gupta:
Shri Khushwagt Rai:
Shri P. K. Deo:
Shri Harish Chandra

85 Mathur:

) Shri Rameshwar Tantia:

Shri Halder:
Shri Assar:
Shri Bibhuti Mishra:
Shri D. C, Sharma:
Shri Daljit Singh:
Shri Sarju Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University Grants Commission have
decided to take immediate steps to
deal with the problem of student in-
discipline in Universities pending re-
ceipt of the report of the Discipline
Committee appointed by the Cotn
mission some time ago:
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(b) if so, the nature of the decisions
taken; and

(¢) when js the Discipline Com-
mittee's report referred to in part (a)
above expected to be submitted?

The Minister of Education (Dr. K.
L. Shrimlll}_: (a) No, Sir.

(b) Does not arise.
(e) April, 1960

Sales Tax on ready-made Garments

88, [ Shri A. K Gopalan:
\_Shri Narayanankuity Menon:

Will the Minister of Finance be
pleased to state:

(a) whether there is a widespread
demand for the abolition of Sales Tax
on ready-made garments;

(b) if so, has the Government of
India reccived any representation from
organisations of ready-made garments
manufacturers in this regard; and

(c) what action do the Government
of India propose to take in this regard
in view of the fact that sales tax on
cotton cloth is collected centrally?

The Deputy Miaister of Fimance
(Shri B. K. Bhagat): (a) and (b), Soon
after the replacement of sales tax on
textiles by additional duties of excise,
in December, 1957, some representat-
jons were received from the trade for
complete exemption from sales tax of
ready-made garments.

(c) Government of India have re-
duced the incidence of tax on  the
garments in the Union  territories.
Somc of the States have also granted
similar relief. §

Metallurgical Coal in Assam

*87. Shri T. B, Vittal Rao: Wil] the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there is any proposal to
exploit the huge reserves of metallur-
gical coal available in Assam since re-

s14

searches conducted in the Fuel Re.
search Institute indicate that sulphur
can be removed therefrom to the ex-
tent of 70 to 75 per cent; and

(b) if so, the steps that are likely
to be taken in the matter?

The Ministry of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There is no such proposal. The ex-
periments at the Fuel Research In-
stitute have shown that though 70—
75 per cent. sulphur can be removed
from Assam coals in the process of
carbonisation by passage of gas, there
is no reduction of sulphur in the
residual coke. In other words, these
experiments have not been success-
ful. Limited blending of these coals
with the Jharia coals for producing
coke is also uneconomical, because of
the high cost of the former.

{b) Does not arise.
. Acquisition and Requisitioning of
Land

vgg, J Shri Ram Krishan Gupta:
" "7 Shri Karnl Singhji:

* Will the Minister of Law be pleased

to refer to the reply given to Starred
Question No, 983 on the 17th Decem-
ber, 1959 and state the further pro-
gress since made towards the enaet-
ment of a consolidated law applicable
uniformly throughout the country in
regard to acquisition and requisition-
ing of land?

The Minlster of Law (Shri A. K.
Sen): After the reply to Starred
Question No. 983 was given on the
17th December, 1959, a reminder was
sent to State Governments in which
their altention was drawn to the ur-
gency of the matter. So, far, only one
State Government has sent its views
on the recommendations of the Law
Commission contained in {he Report.
Replies from some Ministries have
been reccived but replies from other
Ministries are still awaited. Further
progress will necessarily have to await
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replies from the State Governments
who are vitally interested in the sub-
ject matter of the report.

Alloy and Steel Plant Consulting
Engineers

*§9. Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply to Star-
red Question No. 82 on the I18th
November, 1959 and state:

(a) the amount paid so far to Mijs
M. N. Dastur & Co. for the prepara-
tion of the detailed project report for
the proposed Alloy and Tool Steel
Plant;

(b) whether this firm is also execut-
ing some contracts for the Hindustan
Steel Company; and

(c) whether this firm has since
asked for extension of time for the
submission of the project report?

The Minister of Steel, Mines and

Fuel (Sardar Bwaran Singh): (a)

1,80,000 (One hundred and eighty
thousand).

(b) Yes, Sir. They have prepared
a preliminary project report for a
steel plant at Bokaro,

(e) No, Sir.
Export of Coal to Pakistan

54, SBhri Amjad AN: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quantity of coal despatched
to Pakistan during the period from
January to December, 1959 (month-
wise); and

(b) whether any increase in the
quantity of coal-export to Pakistan is
likely during 19607

The Minister of Steel, Mines and
Fuel (Sardar Bwaran Singh): (a)
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Quantity of coal despatched to Pakis-
tan in 1959.

Month Quantity
(in tons)
January 95,122
February 74,986
March 99,393
April 93,137
May 51,671
June 57,797
July 85.141
August 36,402
September 39914
October 36,775
November 69,116
December 76,318*
‘ToTAL . B15,772
(*Figure Provisional).
(b) The previous trade agreement

expired on 31-1-60. The quantity of
future exports will depend on the new
trade agreement to be concluded.

Netaji Baose
55. Bhri Mohan Bwarup: Will the
Minister of Defemce be pleased to
state:

(a) whether jt is a fact that Defence
Ministry has made valuable collection
of source material connected with
Netaji Bubhash Chandra Bose's move-
ments;

(b) whether it is also the intention
of Government to acquire the build-
ings in ‘Singapore in which Netaji
Bose lived and in which the head-
quarter of the IN.A. was housed; and

(c) if so, when?

The Minister of Defence (Shri
Krishna Menon): (a) The Ministry of
Defence has, among its records of
World War II, a number of reports
describing the activities of INA per-
sonnel captured during and after the
fighting in Burma. While these
reports are of some historical value,
they do not give any exhaustive
account of the movements referred to
in the question.

(b) and (c). This matter is under
examination in the Ministry of Exber-
nal
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56. Shri Damani: Will the Minister
of Finance be pleased to lay a state-
ment on the Table showing:

(a) the Bonus issue sanctioned by
the Government during 1957-58 and
1959;

(b) the actual Bonus shares issued
after the sanction during the above
periods; and

(c) the amount of Bonus issue tax
collected by the Government during
the above period?

The Minster of Finance (Shri
Morarjl Desai): (a) and (b). The
total amounts of consents given to
the issue of bonus shares during the
years 1857, 1958 and 1950, and of the
shares issued in terms of those con-
sents are as under:

(In Rs. L!kh_s_}_

Year Tital Amount
emMOouUnt isenad
of against
Cconsents the
conscnt
M T Te T T®
1957 1551-98  1011-0%
1958 102%-62 RBI1-71
t 1959 . - 388-00 1584

(c) The information is  being
eollected and will be laid on the Table
of the House as soon as it is awvail-
able.

C.8.8. Officers

) Shri H N. Mukerjee:
* | Shri Prabhat Kar:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Supplementaries on Starred Ques-
tion No. 1940 on the 21st April, 1859
and state:

(a) whether the claims of the
Central Secretariat Service Officers
successful at the LA.S. examination,
for absorption into the LAS. cadre
have since been considered; and

(b) it so, with what result?
The Minister of Home Affairs (Shri
G B. Pant): (a) and (b). 102 candi-

dates were declared successful al the
Indian Administrative Service
(Special Recruitment) Examination,
1956 for appointment to the Indian
Administrative Service. Of these 5§
candidates have still to be offered
appointments in the Indian Adminis-
trative Service. QOut of 71 candidates
belonging to the Central Secretariat
Service called for interview only one
was among the list of 102 successful
candidates and he has been appointed
to the Indian Administrative Service.
None of the remaining 70 candidates
from the Central Secretariat Service
has secured & high rank in order of
merit and so it has not been possible
to appoint any of them to the Indian
Administrative Service,

Election Commission

Shri Ram Krishan Gupta:
58, { Bhri Bhakt Darshan:

Bhri Amjad Ali:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 81 on the 18th Novem-
ber, 1959 and state:

(a) the Purther progress since made
in regard to the implementation of the
recommendations of the Election Com-
mission; and

(b) the time by which final decision
ig likely to be taken on all the recom-
mendations of the Commission?

The Minister of Law (Bhri A. K.
Sen): (a) No other recommendation
of the Election Commission has been
implemented.

(b) The remaining important recom-
mendations of the Election Commis-
sion are still under consideration.
They require very careful examina-
tion in consultation with the Election
Commission. other Departments of
Government, State  Governments,
other interests and political parties,
before concrete proposals to imple-
ment them are finalised. No time-
limit can, therefore, be prescribed for
the implementation of all the recom-
mendations.
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Gatiswar Temple Near Puri

59. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affalrs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 388 on the 23rd November,
1959 ang state whether Government
have considered the proposal to
declare the Gatiswar Temple at Algum
Village in the distrigt of Puri in
QOrissa as a protected monument of
archaeological importance?

The Minister of Scientific Research
and Cultural Affalrs (Shri Humayun
Kabir): The matter is still under
consideration.

/ Mining Institute, Kothagudium

60, Shri Ram Krishan Gupta:
"\ Shri Madhusudan Rao:

“ Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Un-
starred Question No. 382 on the 23rd
November, 1958 and state the action
taken on the request of the Govern-
ment of Andhra Pradesh for a loan
for the construction of hostel for the
students of Mining Institute, Kotha-
gudium, Andhra Pradesh?

The Minister of Scientific Research
and Cultural Affairs (Shri Huomayun
Kabir): Government have not as yet
received the recommendation of the
All India Council for Technical Edu-
cation in the matter. The Southern
Regional Committee of the Council
has made its recommendation which
will be considered by the Co-ordi-
nating Committee of the Council on
the 1st March., 1960 before the matter
comes up before Government. 14"

Surplus Stores in Defence Installations

Shri Ram Krishan Gupta:
Shri Pangarkar:

Will the Minister of Defence be
plcased to refer to the reply given to

61
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Starred Question No. 322 on the 26th
November, 1959 and state:

(a) whether Government have
examined the report regarding surplus
stores in various defence installations;
and

(b) if so, the results thereof?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) Yes, Sir.

(b) Recommendations of th e team
in regard to retention and re-utilisa-
tion of some of the surplus stores
have been accepted and the Service
authorities have been asked to take
necessary action to implement them.

The team had also made certain
other recommendations regarding the
disposal of gurplus stores which
cannot be used. These are under
examination.

Pakistan Nationals in India

62. Pandit D. N. Tiwari: Will the
Minister of Home Affairs be pleased
to refer to the statement laid on the
Table on the 21st December, 1959 in
implementation of assurance on Un-
starred Question No. 1144 dated the
2nd March, 1959 and state:

(a) the number of persons out of
3691 (dealt with for offences of over-
stayal and unauthorised entry) who
were sent back to Pakistan;

(b) whether a large number of them
are still continuing to stay in the
country; and

(c) the reasons for not sending them
back? .

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c¢). The information is being
collected and will be laid on the Table
of the House as soon as it is available.

Multi-Purpose Tribal Blocks
Shri Sanganna:
Shri 8§, C, Samanta:
63. { Shri Subodh Hansda:
| Shri R. C. Majhi:
| Shri Hem Raj:
Will the Minister of Home Affairs
be pleased to refef to the reply given
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to Unstarred Question No. 731 on the
1st December, 1959 in respect of the
Multi-purpose Tribal Blocks and
state:

(a) whether the report has since
been received;

(b) if so, what are its recommenda-
tions; and

(c) whether they have been consi-
dered and accepted by Government?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No, Sir.

(b} and (c). Do not arise.

Coal and O0il Deposits in Basti

64. Shri Pramathanath Banerjee:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

{a) whether it is a fact that crude
oil and coal deposits are reported to
have been found in Hariharpur Vil-
lage in Basti District; and

tb) how much of the crude oil and
coal ig estimated to exist ip this
place? i

The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) No, Sir.

{b) Does not arise.

Panchayats in Delhi

65. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
functioning of Panchayats in Delhi
villages has been delayed; and

{b) if so, the reasong for the delay?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) There has been some delay in
the functioning of Panchayats due to
their integration with the Develop-
ment Department Panchayat Exten-
sion Officers and Panchayat Secre-
taries have since been appointed. A
scheme for the training of the staff,
the Sarpanches and the Pradhans has
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I:tl:en drawn up and training will be
given to all concerned during the
current month. The Panchayats will:
start functioning regularly by the end
of February, 1960.

Indebtedness of Adivasis

66. Shri P, G, Deb: Will the Minister
of Home Affairs be pleased to refer
to the reply given to Starred Question
No. 444 on the Ist December, 1959
regarding indebtedness of Adivasis
and state whether Government of
Orissa have since collected the neces-
sary data for the same?

The Deputy Minister of Home
Affairs (Shrimati Alva): No, Sir,

Housing' Facilities in Ordnance Depots

67. Shri 5. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether Central Ordnance
Depots have no housing facilities for
the civilian employees;

(b) if so, what steps have beenr
taken to build houses for them; and

(c) the amount sanctioneqd for each
Depot for 1960-617

The Minister of Defence (Shri
Krishna Menon): (a) Surplus military
accommodation, if and when avail-
able, is allotted to Civilian Employees
under local arrangements.

(b) Civilians paid from Defence
Services Estimates are generally not
entitled to be provided with Govern-
ment accommodation.  In view, how-
ever, of acute shortage of accommoda-
tion, specially in big cities, it has
been decided that, to  begin with,
accommodation should be planned at
Dchu, Delhi Cantonment, Pulgaon,
Panagarh, Bombay ® and Avadi, upto
15 per cent of the civilians perma-
nently located at the station.

Necessary projects are being plan-
ned.

fe) Nil



523 Written Answers

Museology

Shri 5. C. Samanta:
68, { Shri Subodh Hansda:
[ Shri R. C. Majhi:

Will the Minister of Sclentific
Research and Cultural Affairs be
pleased to state:

(a) how many officials were sent
.abroad for training in Museology;

(b) what specialised technique of
museology did they study;

(c) whether any of ﬂ;em have come
‘back; and

(d) if so, how their services are
being utilized?

The Minister of Sclentific Research
and Cuoliaral Affairs (Shri Hamayan
‘Eabir): (a) Four.

(b) Restoration of Paintings and
Genera] Museum Technigues.

(c) Yes Sir, one,

(d) His services are being utilized
‘by the Rajasthan Government, who
sponsored his deputation for the
«development of Museums in the State.

Private Foreign Capital

$9. Bhrl Rameshwar Tantla: Wil
ithe Minister of Finance be pleased to
state:

(a) whether it is a fact that there
was greater flow of private foreign
capital into India during 1959 than
in the previous years;

(b) if so, the details of such invest-
‘ments; and

(c) the reason for such increase in
flow?

The Minister ©f Finance (Bhri
Morarfi Desal): (a) to (c). At this
stage no more than preliminary data
regarding 1959 can be collected. This
is being done and the available data
will be laid on the Table of the
House.

FEBRUARY 11, 1960
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{ State Bank of India and Reserve Bank

of India Branches in Andhra Pradesh

70. Shri Madhusudan Rae: Will the
Minister of Finance be pleasced to
state:

(a) the total number of Staie Bank
of India and Reserve Bank of India
branches opened so far in Andhra
Pradesh since 1st July, 1955; and

(b) the names of places where these
branches have been opened?

The Minister of Finance (Shri
Morarji Desai): (a) During the period
from the 1st July, 1855 to the 3lst
December, 1959, 32 branches and 14
pay offices of the State Bank of India
were opened in Andhra Pradesh.

A sub-office and a public debt office
of the Reserve Bank were also estab-
lished in the State during this period.

(b) A statement giving the reguired
information is placed on the Table
of the House. [See Appendix I, an-
nexure No. 23]. A/

Production of Billets at Bhilai

71. Bhri Achar: Will the Minister of
Steel, Mines and Fuel be pleased to
state:

(a) whether the billet mill of Bhilai
is producing improved quality of bil-
lets and if so the quantity produced
per day; and

(b) whether the billets so produced
have been sold and if so to whom and
the value realized by such sale till
now?

The Minister of BSteel, Mines and
Fuel (Sardar Swaran Singh): (a) The
billet mill has been in operation only
for a few weeks. The quality and
quantity of billets improve from day-
to-day with experience, All the steel
is generally converted, at present, into
billets.

(b) Billets are sold to re-rolling
mills and the allocation is made by
the Iron & Steel Controller. Billets
from Bhilai generally supply the re-
rolling mills in the North and West
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of India. During January 1960, 5,500
tons of billets were sold wvalued at
about 2,331,000 rupees.

Import of Diese]

72, Shri Pangarkar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the value of diesel oil imporbed
in India during the year 1958; and

{(b) how does it compare with the
year 18587

The Minister of Mines and Oll (Shri
K. D, Malaviya): (a) and (b). The
values of imports of Diesel Oils
(HSD, & LD.O./MDO.) during the
years 1858 and 1859 are given below
for comparison:

1958 1959
Rs. lakhs Rs. lakhs
Diesel Oils 51088 499°34

"
Political Sufferers In Andhra Pradesh

. Shri Mpdhusudan Bao: Will the
Minister of Heme Affalrs be pleased
1o siate:

(a) whether any nid or relief has
been given by the Central Govern-
ment to the political sufferers and
their families in Andhra Pradesh
during 1857-58 and 1858-59;

(b) if so, the number of such per-
sons or families; and

(¢) the amount given to them

individually?

The Minister of Home Affairs (Shri
G, B. Pant): (a) Yes.

(b) 1957-58 12
1858-58¢ 23

(c) A tota] amount of Rs. 37,500 was
disbursed during this period, indiwvi-
dual grants ranging from Rs. 100 to
Rs. 6,000.

9
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Closure of Roads in Kamarhatl and
Baranagore te

Shri H, N. Mukerjee:

1% Shri Prabhai Kar:

Will the Minister of Defence be
pleased to state:

(a) whether his attention has been
drawn to the serious inconvenience
caused to the inhabitants of Kamarhati
and Baranagore (West Bengal) muni-
cipalities on account of the closure by
military authorities of certain
thoroughfares in the area; and

(b) whether any steps are being
taken to meet the wishes of the peo-
ple?

The Minister of Defence (Shri
Erishna Menon): (a) and (b). Repre-
sentations have been made aguinst
closure of Old Magazine Road at
Dakshineswar. The road had to be
closed on grounds of security. This
should not result in any great in-
convenience to the pubdic as two
alternative routes are available which
entail extra distance of less than
200 yards.

Output of Oplum

Shri P. G. Deb:
75. 9 Dr. Ram Subbag Singh:

Will the Minister of Finance be
pleased to state:

(a) what is the total output of
opium in India in 1959 as compared
with previous years; and

(b) whether tota] prohibition of
opium has affected its production?

The Minister of Finance (Bhri
Morarjl Desai): (a) The total produc-
tion of opium in India in 1959 as com-
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pared with the previous three years
is as follows:

Year Produce at 70 C.
(Maunds)
1956 9,279
1957 12,950
1958 17,672
1959 20,392

(b) No, Sir. Opium is now being
produced in India mainly for export
to foreign countries for manufacture
of alkaloids for medicinal and scienti-
fic purposes, under strict government
control, and the demand for such
opium has increased considerably
during the past few years.

Ex-Servicemen in Tripura

76, Shri Bangshi Thakur: Will the
Minister of Defence be pleased to
state:

(a) the number of colonies estab-
lished so far in Tripura for the ex-
Servicemen of Tripura;

(b) the number of colony-inmates;
and

(c) the total amount given to them

as grant ¢ far?

The Minister of Dt.lei!.cF. (Shrf,

Krishnag Menon): (a) Nil

(b) and (c). Do not arise,

Training in HAL. Employees

77. Shri Aurcbinde Ghosal: Will the
Minister of Defemce be pleased to
statc:

(a) whether any employees of the
Hindustan Aircraft Limited have been
sent abroad for receiving training in
the manufacture of aircrafts; and

(b) if so, how many and where?
The Minister of Defence (Shri
KErishna Menon): (a) Yes, Sir,

(b) No., of persons sent abroad for
training since 1946-47:

United Kingdom 41
France 3

Pakistan Citisens

['Sllll A. M. Tariq:
1. { Shri Vajpayee:
|_ Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Pakistani citizens
who overstayed in India even  after
the expiry of their visas during 1959:
and

(b) the number of cases in which
visas were extended during that year?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The information is
being collected and will be laid on
the Table of the House as soon as it
is available.

Police Men

80,: Bhri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of policemen serv-:
ing under the Central Government
who were arrested and convicted on
charges of corruption during 1958-60

* so far; and

(b) the number of policemen who
were given reward for rendering:
meritorious service during the same.
period? :

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and. (b). The information is being
collected and will be laid on the
Table of the House in due course.

Lok Sahayak Sena

81. Shri Daljit Singh: Will the
Minister of Defence be pleased 1o
state: .

(a) whether the target of training
Lok Sahayak Sena has been complet-
ed; and

(b) if not, the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir. Out of



529 Papers

the terget of 5 lakhs to be attained by
31st March 1960, 4,35,000 persons in
all have been trained until the end
of December 1859. It is anticipated
that during the remaining three
months about 35,000 more persons
would be given the Lok Sahayak Sena
training.

(b) The short-fall in the number
of personne] trained is largely due to
the following reasons:

(i) The camps_which were held
in hilly and in thinly populated
areas in most cases had to go
without their full complement of
trainees.

(ii) Unusually heavy rains ac-
companied by floods in some
cases also interfered with the
organisation of camps. In some
cases, location of camps had to
be changed at short notice due to
outbreak of epidemics, ete.

Special camps were run every year
to make up the short-fall in recruit-
ment. 38 such special camps were
held from the inception of the schemc
up to 31st March 1859. In the year
1959-80, il is proposed to run 12 such
special camps making up a total of 50
special camps for the entire five year
period. An overall deficiency of 6
per cent will, however, remain in
spite of these efforts.

CORRECTION IN REPLY TO
UNSTARRED QUESTION NO, 149

The Minister of Mines and Ofl (Shri
K. D. Malaviya): In reply given
to part (b) of Unstarred Question No.
140 on 18-11-1959, I stated that the
Expert Committee submitted its re-
port on 11th April, 1959. This is a
typographical error and the correct
date is 11th April, 1958,

12 hrs.
PAPERS LAID ON THE TABLE
AMENDMENTS To DELHI  SALES Tax
Rures

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, on behalf
of Shri Morarji Desai I beg to re-
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lay on the Table, under sub-section
(4) of Section 26 of the Bengal Finan-
ce (Sales Tax) Act, 1941, as in force
in the Union Territory of Delhi, a
copy of Notification No. F. 4(54) /59-
Fin. (E), dated the 26th November,
1859 published in Delhi Gazettr
making certain further amendments to
the Delhi Sales Tax Rules, 1951
[Placed in Library. See No. LT-1797/
59.]

NoTtiFicaTion 1SSUED UNDER CoaL MINES
(CONSERVATION AND SAFETY) AcT

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): Sir, on
behalf of Sardar Swaran Singh, I beg
to lay on the Table, under sub-section
(3) of Section B of the Coal Mines
(Conscrvation and Safety) Act, 1952,
a copy of Notification No. S.0. 208,
dated the 23rd January 1960. [Placed
in Library. See No. LT-1881/60.]

AMENDMENTS TO MINING LEeases
{Mobtricarion ofF Trrms) RuLrs

Shri Gajendra Prasad Sinha:: On
behalf of Shri K. D. Malaviva I beg to
re-lay on the Table, under sub-section
(1) of Section 28 of the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957, a copy of Notification
No. G.S.R. 861, dated the 25th July,
1858 making certain further amend-
ments to the Mining Leases (Modifi-
cation of Terms) Rules, 1956. [Placed
in Library. See No. LT-1519/59.]

AMEKDMENTS TO REPRESENTATION OF
THE ProrLe (PreraraTiON OF ELECTO-
rRAL Rours) Rures

The Deputy Minister of Defence
(Shri Raghuramalah): Sir, on behalf
of Shri A. K. Sen I beg to lay on the
Table, under sub-section (3) of Scetion
28 of the Representation of the People
Act, 1950, a copy of Notification
No, 5.0. 341, dated the 3rd February,
1960 making certain further amend-
ments 10 the Representation of the
People (Preparation of Electoral Rolls)
Rules, 1858. [Placed in Library. See
No. LT-1882/60.]
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NOTIFICATIONS ISSUED UNDER KERALA
CiNEMAs (REGULATION) AcT, MoTOR
VemicLes Act, KEraLa WEICHTs AND
MEASURES (ENFORCEMENT) AcT,
Mapras MoTor VEHICLES TAXATION
ACT AND PAYMENT OF SALARIES AND
ALLOWANCES AcCT.

The Minister of State in the Miniks-
try of Home Affairs (S8hri Datar): I
beg to re-lay—

(i) a copy of Notification No. G.O.
MS, 408|59, dated the 15th May, 1059
under sub-section (3) of Section 13
of the Kerala Cinemas (Regulation)
Act, 1858 read with clause (b) of the
proclamation dated the 31st July, 1958,
issued by the President in relation to
the State of Kerala, published in
Kerala Gazette making certain amend-
ment to the Kerala Cinemas (Regu-
lation) Rules, 1958. [Placed in
Library. See No. LT-1772/58.]

(ii) A copy of each of the follow-
ing Notifications under sub-section (3)
of Section 133 of the Motor Vehicles
Act, 1939, read with clause (b) of the
proclamation dated the 31st July, 1958
issued by the President in relation to
the State of Kerala, published in
Kerala Gazette:

(a) Notification No. T.B. 1-10008/
56/FPW, dated the lst June,
18580 making certain amend-
ments to the Travancore-
Cochin Motor Vehicles Rules,
1952, :

(b) Notification No. T.B. 1-10008/
56/PW, dated the Ist June,
1958, making certain amend-
ments to the Madras Motor
Vehicles Rules, 1940. [Placed
in Library. See No. LT-1773/
59.]

(iii} A copy of each of the follow-
ing Notifications under sub-section (5)
of Section 43 of the Kerala Weights
and Measures (Enforcement)  Act,
1958, read with clause (b) of the
proclamation dated the 31st July, 1859
issued by the President in relation to
the State of Kerala, published in
Kerala Gazette making certain amend-
ments 1o the Kerala Weights and
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Measures (Enforcement) Rules,

1958: —

(a) Notification No. 14587/E1/ 59/
Rev. dated the 12th June,
1859.

(b) Notification No, l%ﬂS;EIﬁB/
Rev. dated the Tth July, 1959.

(¢) Notification No. 22537/E1/58,/
Rev. dated the 11th August,
1859. [Placed in Library. See
No. LT-1817/59.]

(iv) A copy of Notification
No, 17551/58/PWTI, dated the 10th
September, 1958 under sub-section (2)
of Section 11 of the Madras Molor
Vehicles Taxation Act, 1931 read with
chause (b) of the proclamation dated
the 31st July, 1959, issued by the
President in relation to the State of
Kerala, published in Kerala Gazette.

(v) A copy of Notification No. G.O.
(P) 552, dated the 2nd June, 1959
under sub-section (2) of Section 10th
of the payment of Salaries and Allow-
ances Act, 1951 read with clause (b)
of the proclamation, dated the 3lst
July, 1850, issued by the Presideni in
relation to the State of Kerala, pub-
lished in Kerala Gazette containing the
Kerala Minigters' and  Speaker's
Travelling  Allowance and Daily
Allowance Rules, 1959. [Placed in
Library. See No. LT-1840/59.]

AMENDMENTS T ANTERNATIONAL
CoPYRIGHT ORDER

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayuan
Kabir): Sir, I beg to lay on the Table,
under Section 48 of the Copyright Act,
1957, a copy of each of the following
Notifications making certain amend-
ments to the International Copyright
Order, 1958: —

(i) S.0. No. 57, dated
January, 1960.

(ii) 5.0, No, 106 dated the 13th
January, 1860. [Placed in
Library. See No. LT-1883/
60.]

the Gth
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12,04 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) 'In accordance with the pro-
vision of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, [
am directed to enclose a copy
of the Imports and Exports
(Control) Amendment Bill,
1860, which has been passed
by the Rajya Sabha at its
sitting held on the 9th Feb-
ruary, 1960.

(2) ‘In accordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Subha,
I am directed to enclose a
copy of the Cotton Transport
(Amendment) Bill, 1960,
which has been passed by the
Rajya Sabha at its sitting held
on the 9th February, 1960.’

12.04} hrs.
BILLS PASSED BY RAJYA SABHA—
LAID ON THE TABLE
Secretary: I lay on the Table of the

House the following Bills as passed by
Rajya Sabha:—

(1} The Imports and Exports

1 (Control) Amendment Bill,
1860.
(2) The Cotton Transport

(Amendment) Bill, 1960,

12,05 brs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMFORTANCE

Strike By THE Prors or Am INDIA
INTERNATIONAL CORPORATION

Shri U. C. Patnalk (Ganjam): Sir,
under rule 197 of the Rules of
Procedure and Conduct of Business in
the: Lok Sabha, I beg to «call the

" MAGHA 22, 1881 (SAKA) Calling. Attention o 534

Matter of Urgent

Public Importance
attention of she Hon. Minister of
Transport and Communications to the
following matter of urgent public im=-

portance and request that he may
make a statement thereon:
“Recent strike by the Pilots of

Air India International Cor-

poration.”

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): Sir,
with your permission I wish to make
a short statement and lay a fuller

- statement on the Table of the House.

|See Appendix I, annexure No. 24.]
Mr. Speaker: Very well

Dr. P. Subbarayan: Sir, I wish to-
make quite a brief statement on the
recent strike by the Pilots of the Air
India International Corporation. The
Pilots, who are members of the Indian
Pilots' Guild, went on a strike at 12
noon on the 8th January, 1960 and the-
strike waz called off on the 16th
January, 1960 following a mutually

tisfactory settl t between the
management of the Air India Inter-
national and the Guild.

The reasons given by the Guild in
its letter of the Tth January, 1960 were
that the selection of Captain Gilder to-
proceed to Seattle for Boeing train-
ing was a violation of an undertaking
given to the Guild, that it had over-
looked the legitimate claims of other
members of the Guild, who were"
senior to Captain Gilder to go to-
Seattle, and that it was in supersession
and to the detriment of the members
of the Guild. The management had
clarified in response to an oral en-
quiry from the Guild on the Tth
January, 1960, the circumstances in
which Captain Gilder was selected and
had given the assurance that it would
not in any way deprive the chances
of any Pilot senior to Captain Gilder
becoming a Commander, and that even
Pilots junior to Captain Gilder were
scheduled for command training. This
assurance was confirmed in  writing
on the Tth January, 1060, and agaim
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in a letter from the General Manager
‘to the Guild on the 8th January, 1960.

The management's stand was further
clarified by the Chairman of the Cor-
poration at a Press Conference on
the 11th January, 19680, at which he
also referred to the management’s
willingness to refer the dispute to ar-
bitration.

Throughout this peried, I was great-
ly concerned with the developments
and had been in constant communica-
tion with the management. On the
14th January, 1960, I spoke to the
President of the Guild on the tele-
phone suggesting that the Pilots should
resume work by the fellowing day and
that in that case I would personally
look into the grievances in  due
course. | should express my dis-
appointment that this was not accept-
ed by the Guild, who desired to raise
certain points which, I suggested, they
should discuss with the managemecnt.
I am, however, glad to say that this
paved the way for further discussion
between the Guild and the manage-
ment as a result of which a mutually
satisfactory settlement was reached.
"The strike was called off on the 16th
January, 1960, and normal operations
‘werg resumed the following day.

1 do not wish to dilate on the merits
of the issue on which the Indian
Pilots' Guild resorted to this extreme
‘step of going on a lightning strike.
‘Hon. Members will agree with me that
a strike, in a public utility industry
like air transport, without notice and
‘without any attempt to negotiate is
-unjustified and, at this stage, I would
.only express the hope that at least in
the future the Guild will not resort
1o the extreme step of a strike, and
recourse will always be had to dis-
cussions and negotiations with the
management.

For the information of hon. Mem-
bers I place on the Table of the House
a more detailed statement together
with copies of relevant corresponden-
ce between the Guild and the manage-
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ay) Junedrpur juawale)s ® pue ‘juam
pay and allowances of the Pilots as

finally agreed to on the 2nd January,
1960.

12,08 hrs,
RESIGNATION OF MEMBER

Mr. Speaker: I have to inform the
House that Shri P. V, G. Raju has
resigned his seat in Lok Sabha with
effect from the 2nd February, 1960. He
has since become a Minister in Andhra
Pradesh.

Shri §. M. Banerjee (Kanpur): He
is here. 1 saw him.

Mr. Speaker: But he is not here.

12.09 hrs,

PANEL OF CHAIRMEN

Mr. Speaker: I have (o inform the
House that under sub-rule (1) of
Rule 9 of the Rules of Procedure and
Conduct of Business, I nominate the
following Members on the new Panel
of Chairmen:

1. Pandit Thakur Das Phargava
2. Dr. Sushila Nayar

3. Shri Mulchand Dube

4, Shrimati Renu Chakravartty .

5. Shri Naravan Ganesh Goray,
and

6. Shri Jaipal Singh.

I want to give an opportunity to a
number of hon. Members here to
conduct the business of the House
from time to time so that I may be
assured that there will not be repeated
occurrences as took place some time
ago. All hon, Members will know as
to what exaclly the duty of the Chair
and of the Members is.

So far as hon, Members who have
served as Chairmen, Shri Barman and
others, are concerned, they have done
exceedingly well. It is not as if they
have not been doing so. But they
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have taken up other onerous tasks.
As fer as possible I would like to
distribute to others and give oppor-
tunities to various hon. Members. 1
thank all the hon. Members who have
amsisted both myself and the hon.
Deputy-Speaker from time to time,
much against great inconvenience to
themselves, in presiding over the
House and in carrying on the delibera-
tions.

12.10 hrs.

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL
—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Mehr
Chand Khanna on the 10th February,
19860, namely,—

“That the Bill further to amend
the Administration of Evacuee
Property Act, 1950 be taken into
consideration.”

Shri D. C. Sharma may continue his
specch.

Shri D. C. Sharma (Gurdaspur): 1
was submitting vesterday that a Bill
which deals especially with the refu-
gees, suffering humanity, should be
drafted in such a way that it does not
become invalid when referred to the
High Courts, but taking it for granted
that human wisdom is limited and that
even the best of draftsmen cannot
prepare such Bills, I would like to
ask the Minister how much time has
passed between the High Court dec-
laring some of the provisions of the
Act invalid and the bringing forward
of this amending Bill,

I am not sure of the facts, but I am
told that several months have elapsed,
that all these months have kept the
refugees in a state of uncertainty, and
that a great deal of harm has been
done to some of them. I would have
liked the Ministry to bring forward

348(Ai)LS—3.

(Amendment) Bill
the amending Bill as early as possible
s0 that there may have been no hard-
ship caused to the refugees.

My second point is this. I find
that there has been progressive dec-
line in the qualifications for the
appointments to the posts of Custodian,
Deputy Custodian and other cate-
gories of officers. There was a time
when the post of Custodian-General
used to go to retired Judges of the
High Court, but now I am informed
that the Custodian-General is not a
retired Judge, he is only a District and
Sessions Judge. I have nothing to say
against that gentleman, and for
aught I know he may be a very
worthy gentleman, but I cannot under-
stand why the Ministry should go
on appointing persons of lesser and
lesser calibre to these posts. At the
same time, they are adding to them
more and more responsibilities. It is
a very strange symptom of the policy
of the Ministry: the progressive dec-
line in the qualifications of these offi-
cers and the progressive addition in
the responsibilities that they have to
discharge. I do not know what logic
there is, how these two things can be
squared, how these two things are at
par with each other. My feeling was
that these officers should have been
kept at a particular level of achieve-
ment, but this is not done. Now
when these officers are not as highly
qualified as they used to be, we are
giving them arbitrary powers, we are
making them more or less responsible
for so many other things; they can
assess rent, they can assess any
damage that has been caused to the
property, they can call upon people to
show cause why this or that has not
been done. I feel they should not be
given these additional powers.

I hear that these officers are already
overburdened with work, and I am
told by some of the refugees that
come to me, and that come to other
Members of Parliament, that the way
they deal with these cases is not in
conformity with the highest judicial
traditions and standards of our coun-
try; they do not devote as much time
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to the disposal of the cases, to the
study of these cases and to the hear-
ing of these cases, as a normal civil,
revenue or judicial or magistrate's
court will do. JIf such is the state of
affairs, I cannot understand why these
persons should be given such autocra-
tic powers.

1 submit very respectfully for the
consideration of the hon. Minister,
who I know is g great friend of the
refugees, that he should make provi-
sion for some kind of judicial review,
some kind of judicial reassessment of
these cases at the level of the Minis-
try. I know he would not like these
cases to go to the District Judges and
other functionaries of the civil courts,
1 know he is not prepared to accept
that suggestion, but I would also say
that in order to see that justice is
dong to these refugees, he should
have some kind of judicial machinery
to which persons who find themselves
in disagreement with the pronounce-
ments of the officers could go. I
think this will give the Ministry
higher prestige in the eyes of the
people because they will know that
the Ministry is meting out justice
of the highest kind.

My third point is this. Clause 8
reads:

“Any power exerciseable by a
State Government by virtue of a
direction under sub-section (1)
may, unless otherwise provided in
such direction, be exercised also
by such officer or authority as the
State Government may specify in
this behalf.”

1 submit that this is very vague. Who
is going to be the officer, what are
going to be his qualifications. I know
that already the work that used to be
done by Commissioners is now being
done by the Tehsildar, and the work
of the Tehsildar is being done by the
Naib Tchsildar; already there is a
downgrading so far as these things are
concerned. 1 would like to know who
the persons ane who will exercise the
authority on behalf of the State Gov-
ernment.

FEBRUARY 11, 1960
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The Ministry of Rehabilitation has
to deal with difficult problems, I
know these are human problems, and
therefore it is not always possible to
lay down any hard and fast rules,
but I think there should be speedy
execution of judgments, there should
be speedy inplementation of poli-
cies. If it has taken the Ministry a
year or iwo or more than that to
bring forward this Bill, I do not know
what is going to be the fate so far as
the implementation of this Bill is
concerned.

The question of rent or damages is
a very important one. On these two
questions depend the working of this
Bill when it is passed into an Act.
What is going to be the rent? And
what is going to be the damage?
These are some points in the
minds of refugees. These are
the points which make the
refugees worried. The hon. Minis-
ter said that these refugees went in
procession towards Jaiselmer House
and asked for protection. Of course,
they went in procession. I am very
sorry that they should go in proces-
sion. I am not in favour of their
going in procession, but they go in
procession because the Ministry of
Rehabilitation does not apply that
human approach to the solution of
the problem of which it is so elogu-
ent. It is only when that human ap-
proach is wanting that these refugees
take a procession, Of course, I do
not want them to take processions to
any place. But that has happened on
these two things, the rent and the
damage. These, however, are to be
parts of delegated legislation. It is
like having a loan from Australia or
some other country and saying, we
are taking the loan, but so far as the
interest is concerned, we shall decide
it afterwards, so far as the mode of
payment is concerned, we shall decide
it afterwards and so far as the term
of amortisation is concerned, we shall
decide it afterwards.

This Bill which is very incomplete
would have become complete if a
schedule could have been given. This
kind of schedule would have givem
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this Bill some completeness, but it is
not there. So, 1 appeal to the hon.
Minister that he should be so kind as
to make this Bill a little more flexi-
ble, so that the human approach, of
which we talk so much, of which all
of us here talk so much, is introduced
into this Bill.

Some Hon. Members rose—

Mr. Speaker: Whoever has spoken
on the previous Bill may not stand
now; they may give opportunities to
others who have not spoken before,

Shri Achint Ram (Patiala): All
those who want to speak on this Bill
have spoken on the previous Bill also.

Mr, Speaker: Did Shri Ajit Singh
Sarhadi speak on the previous Bill?

Shri Ajit Singh Sarhadi

(Ludhiana): Yes,

Mr. Speaker: Then, I shall call Shri
Achint Ram first, and then I shall call
the others.

2 hours and 20 minutes are now
left for this Bill. We started at about
1210 pm. So, we must finish this
Bill by 230 p.m.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): We shall flnish before that.
There is nothing much to be said on
this Bill. Hon. Members are repeat-
ing the same arguments.

ot wfew oW : ST e o,
e # & g wet a1, 7 e aga amge
2 | WX W@ W vEeefer w9 F a
qéT WAL F FraT T4T greT A wow
¥ g7 § 33 % qa g A Wi}
WTEE qgT &S F A At @ T Wi
afi Gar w7 qTaE {mtRE g am
o i xw fat #Y gt @ ¥ s
W 73 F 91 F oF fae F o wd
w5 g9 & wiad & o wwwar g
fRemT &% @9g A IaT weeT 4
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f et ox og AT agiwr TAT @ A W
9C TET TG WAV Area § o

Jur fF A7 &= wgr 91, W W
el &1 tiee ¥ & &0 ur -
AW A AT AE@ GHET N,
o g @@ = gf fe 3% Sefor
oft ft § a7 to w7 Fea fir o A
&1 faoir et & o s
gefr 1 qf it & f og @ e &
I ¥ faw 7 A, ¥fie wewr ¥ IvE
Y grft ot | T oY g e T R
o0 ¥ fod & 97 W g wqAE RO
g1

gq & # mg it v www R
oy gaTaT & IR gg GET A< fa,
o ag ¥ A% & fo A A i
2 fad § 39 %1 5T Iy wH W T
% ) oq § wgr e A F v wsE AT
§1 o & gwem § fr srpew oY
S a7 ATT Frdera off A aorEw
STt ST e Fdr | v o & wwar
& fir ot v It §ag ot E W A W
ot @ W W A ¥ I fagwa
¥ FTERT TETAT ATY | GHT AT qATEX
arew g § 1 K A fedt wog &
S 9% W, a1 WY 99 % femma i
HIAET IS AMEA |
[Surr MuLcuanp Duee in the Chair]
12.25 hrs.

#ar fF 47 w9 oot fear o, o9
e §—39 i gf=r ame 1 qTHe—
XN fr @ AT F g w arfEd o
¥ g 3= awar g fF ST AN & A
axraTer g€ § O A | Fg A o< ARt
o qaEE oY T8 o6y e ot
A FG AT ¥ HT I Y FA A7 7T
£, of e wgr amar § s o7 Y A
g T8 | WA 4 WTHET 4 1F & qTAA
W Y CH FT BEAT EY G947 |
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fad dor arr bt ot s @ e
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T 4 ¥ A W o § v S
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e a2 =T & qEfeas ®1 I A
o | IE A g R oW 3w %
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¥ wr€ Aroe Ay T g s

Shri Mehr Chang Ehanna: It is a
wvery unfair remark on the part of
Lala Achint Ram to make. Certainly,
I do not relish it.

Mr. Chairman: 1 think we might
not say these things, These things
had better be left unsaid.
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faa &t g, sarfaar @, | 91 & W
T ¥ 9 § A s dwaw aw
& %o @, o & ag w7 o ¢ e
wer qwa 7 Foea & o

Shri D. C. Sharma: He wants to
discuss it on the floor of the House.

ot afww oW F A WA w
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Bhri Ajit Bingh Sarhadi (Ludhiana):
Mr., Chairman, Sir, I regret, I cannot
congratulate the hon. Minister on this
Bill either, however much regard
and appreciation 1 have otherwise for
the services he has rendered to the
displaced community. I am afraid he
has not applied his mind sufficiently
to the effect and the implications of
this Bill.

In his opening speech, while
sponsoring the Bill, he has summarily
dealt with the reasons that have been
given in regard to the previous Bill,
the Displaced Persons (

tion wand Rehabilitation) Second
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Amendment Bill, 1859, which equally
apply to this Bill. I beg to differ
from him.

The two Bills are quite distinct with
distinct and separate implications,
however identical and similar the
provisions may be in them. I per-
sonally feel that this Bill is more
unjustified and uncalled for than even
the previous one. This pertains to
the evacuee property which this
Ministry has been desling with since
1947-48. According to the hon
Minister himself, most of the property
has been disbursed. From the figures
of the claims satisfled which he has
given us now, about Rs. 90 to Rs, 95
crores out of Rs, 100 crores—maybe
even more—has been acquired and
disbursed to the refugees. If that is
so, then, very little must have been
left scattered all over the country and
we should have a better and brighter
picture about it before we mre being
called upon to pass a certain Bill
governing its administration.

I regret equally that in the State-
ment of Objects and Reasons no
sufficient light has been thrown on
the details, as to how much of the
property is yet left, what is the
expectation in rent, in damages and
compensation for loss to enable this
House to understand and have a clear
picture about the legislation that we
are embarking upon. If the property
is very much less, if most of it has
been scquired by the displaced per-
sons by adjustment or by auction,
then, I do not think it was at all
necessary to embark upon legislatiom
of this kind.

But, anyway, it is not for me to say.
I wish a more clear picture had been
placed before us. I would take the
different provisions of this Bill and
submit how they are unjustified I
need not recapitulate the points which
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I had already taken while making my
submission, on the previous Bill,
Those reasons which I gave then
apply with greater force and more
strength to this Bill for the reason
that the provisions of this Bill are
not only contrary to the basic princi-
ple which the hon. Minister enunciat-
ed in his last Budget speech in say-
ing that the Ministry is to be liquidat-
ed at the earliest and the distincfion
between displaced persons and others
is to be eliminated at the earliest, but
go beyond that. The effect of this
Bill, I would submit, would be to per-
petuate the offices and the officials
under the Ministry; it would be the
perpetuation of the distinction and
the difference between the displaced
persons and others and would not en-
able the displaced persons to fit in the
economy of the country by becoming
one with others.

I need not also recapitulate the
argument which I placed before the
House then and which equally applies
here that giving discriminatory treat-
ment to the displaced persons in the
matter of the asssessment of rent, in
the matter of the realisation of the
rent, in the matter of the assessment
of damages, and in the matter of
assessment of the compensation is
contrary to the provisions of the Con-
stitution in as much as it is contrary
to the equality in the eye of the law
which the Constitution postulates.

Whether it will stand the test of
time and the superintendence of the
High Courts is besides the point and
it is not for me to say here. But
I need an assurance from the hon.
Minister that he had opinion on this
from his legal advisers—as to the cor-
rectness of these provisions—that if
they are brought on the statute book
they will not be declared ultra wvires.
1 hope the hon. Minister would be
able to assure the House that they
are intra vireg and he has got the
best legal opinion available to the
Government on the point.

Coming to the different provisions
of the Bill, the Bill deals with 7 differ-
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ent aspects of the administration of
evacuee property. As I said, this
deals with evacuee property, with
that property which was declared
evacuee property in 1047 and 1948,
In between, if I am right in my re-
collection, there have been three or
four amendments brought before this
House and agreed to by us. There
was an amendment in 1853 by Act XI,
it T am right; there was another
amendment in 1954 by another Act;
and, there was a third amendment in
1956 which was passed during the
regime of my hon. friend the Minis-
ter. There have been three amend-
ments and each clause that has been
proposed to be amended now was
dealt with at that time too. What
are the circumstances that were not
present at that time but which have
come forward later to necessitate this
Bill? That is not clear either.

Now, clause 3 of this Bill seeks to
amend section 10 of the principal Act.
It seeks to empower the custodian
with the right to acquire any pro-
perty, whether by way of purchase
or otherwise. This is a very import-
ant amendment. Firstly, it is not
clear whether this acquisition by pur-
chase or otherwise is acquisition
under the Land Acquisition Act which
is already on the statute or whether
another method is adopted. But that
is beside the point. What is the
object of empowering the custodian
to purchase any property that he
likes, I could appreciate the justifi-
cation of purchasing non-evacuee in-
terests in the evacuee property.
There could be some justification for
the reason that a certain evacuee pro-
perty is not being taken by the per--
sons there and as such there is depre-
ciation and there cannot also be sep-
aration of the two and as such the
custodian should be authorised to pur-
chase the non-evacuee property, by
auction or otherwise. I have tabled
an amendment on these lines. But
here I beg the hon. Minister to con-
sider these implications, after em-
powering the custodian for purchas-
ing the non-evacuee interest. 1 was
glad when I heard him saying that
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in this secular Stafe no non-evacuee
would be hit or would suffer. I en-
tirely agree with every word he has
said. I beg him to appreciate the im-
plications of this. I will illustrate
my point by the wvery illustration
which he has given.

A house belongs to two individuals—
one Rahamaddin and another Din
Mohamad. They are brothers.
Rahamaddin has migrated to Pakistan
and Din Mohamad is in possession
of a part of the house; he is a non-
evacuee while the former has been
declared as an evacuee and has gone
outside the country. Now, you want
to sell the share of this evacuee
by auction or otherwise while Din
Mohamad, who is a non-evacuee, re-
fuses to purchase it. Now, naturally
the evacuee property depreciates be-
cause Din Mohamad, a non-evacuee,
refuses to buy it. If the house is so
gituated as could not be separated,
what would happen? You want to
authorise the custodian to purchase
Din Mohamad's property because he
is a non-evacuee. That is to say you
want to displace him and make him
an evacuee when he is not. This is
hitting hard Din Mohamad who is a
non-evacuee and this goes against the
spirit when you say that you would
not like to deprive a non-evacuee
who is here. You are empowering
the custodian to purchase his share
and deprive him of his possession and
displace him. But you are not mak-
ing an alternative arrangement also.
1 would like the policy to be enun-
ciated by the Ministry in this respect.

1 know that by not purchasing the
non-evacuee interests, the evacuee
property suffers, I would allow the
evacuee property to depreciate and
to be sold for a penny rather than
make a non-evacuee suffer and oust
him from his house or a part of his
house. 1 hope that the hon. Minister
will see the amended Bill from this
new angle. In this connection, I
would draw the attention of the hon.
Minister to my amendment or I
would request the Government to
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bring its own amendment, But if you
allow the provisions relating to clause
3 to remain as they are, then I am
afraid the damage would be in-
creased.

There is another provision also
which relates to section 8 of the
principal Act. But I am afraid the
hon. Minister hag come very late in
the day with this amendment. The
powers of management which vest in
the custodian are given in section 10
of the parent Act. One of the
powers is given in item (i). There, it
is stated that one of the powers of
the custodian is to take such action
as may be necessary for the manage-
ment of the property....(Interrup-
tions). Now, section 7 vests the pro-
perty. I know that there have been
rulings of the High Court and the
validity of certain State Acts and
Ordinances have been challenged.
Of course legislation is necessary for
validating certain vestments of the
evacuee property. I concede that
point. But thig is only a sort of a
corrective. I disagree with my friend
Shri D. C. Sharma when he says that
we should have foresight to eliminate
the lacunae from the outset. How-
ever perfect the human machinery
may be or however perfect a Bill may
be, there is a High Court which in
its wisdom declares certain Acts to
be ultra vires and all that. You have
got to have legislations of a correc-
tive nature from time to time. But I
certainly question the substantial
amendments on the main and salient
features of the Act which could have
been, with a little foresight, done
earlier,

* Now, I come to clause 4 That has
got different parts.

13 hrs.

The first part, Sir, which is a pro-
posed amendment to section 10 of the
principal Act, pertains to empowering
the Custodian to realise rents from
the displaced persons. It says:
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“Where any person is in arrears
of rent in respect of any evacuee
property vested in the Custodian,
the Custodian may, by order, re-
quire that person to pay the
same within such time and in
such instalments as may be speci-
fied in the order.”

Now, what I respectfully submit is
this, that we passed the principal Act
in 1850, we amended it in 1953, we
again amended it in 1954 and a third
amendment was made in 1956. These
amendments related to different items
under section 10 which vests certain
powers in the Custodian as the
manager of the evacuee property. In
one of the amendments you will find—
1 refer to (i) of section 10 of the
principal Act—it says that the Cus-
todian will be authorised to ‘“take
such action as may be necessary for
the recovery of any debt due to the
evacuee”. On this the High Courts
have held that the Custodian for the
purpose of realisation of the rent of
the evacuee property should have re-
course to the ordinary law of the
land by going to civil courts for
realisation. These rulings have been
given as far back as before 1053 when
for the first time this section was
amended. There have been subse-
quent rulings on the point If we
bhad got a clear picture about the
powers of the Custodian pertaining
to the realisation of the rent of the
evacuee property before 1853—] am
surprised—why was not an amend-
ment brought in 1853, why was it not
brought in 1954, why was it not
brought in 18567 Empowering the
Custoedian now to realise the rent
from his tenants by a different way
than what the ordinary law postu-
lates, I would submit, Sir, would not
be just and proper. You have got,
T am submitting, the ordinary machi-
nery of law in your hands. Why not
have recourse to that and allow the
Custodian to go to the court of law?

1 may submit for the consideration
of the House that the individual who
is in occupation of the house is not
an unauthorised occupant.  Accord-
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ing to the very word he is a tenant
Rent is fixed. He is not paying it
deliberately, inadvertently or other-
wise. You want to realise it. You
cannot realise it under the principal
Act because the Custodian has only
the right of management. You cannot
realise it under case law, the High
Court has laid down, because you
must have recourse to the ordinary
law by having court fee. Now you
want to give that power to the Cus-
todian. When the whole thing is
liquidated you want him to realise it
the way he likes, by attachment or
through the Collector as arrears of
land revenue, Sir, I submit, I take
strong exception to this' provision.
This is neither just nor legal nor con-
atitutional. It is not equitable either.
It is not fair.

Now, let us see the next provision
which also pertains to section 10. I
am referring to the second part of the
proposed amendment to section 10—
section 10A(2). It is harder still.
What it says is this:

“Where any person is deemed
to be holding any evacuee pro-
perty on behalf of the Custodian
under sub-section (4) of section 8,
the Cutodian may, having regard
to such principles of assessment of
rent as may be prescribed, by
order, assess the rent payable in
respect of such property and that
person shall be liable to pay the
rent so assessed.”

Sir, what this amendment proposes
to do is this, that where the rent is
not fixed and the tenant is deemed to
be holding the evacuee property on
behalf of the Custodian, the Custo-
dian is empowered to assess the rent
at his discretion. Now, 1 beg of you,
and through you, Sir, I beg the
House to consider the situation. It
seems improbable that there will be
any property of the kind, but, possi-
bly, because of the slackness on the
part of the officials there may be
some where there has been no rent
realisation all these years, All the
same, if there is any such case, why
should we have recourse to a special
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legislation for this purpose? Is it
justified? The ordinary law of the
land is there, The user is bound to
pay the mesne profits for the use.
Then, the Custodian enters the shoe
of the evacuee and is a manager
under section 10. I fail to under-
stand why uptill now he has mnot
taken objection to it. Now he will
go taking the protection of this law
as passed by this august and honour-
able House. With all the accumu-
lated arrears on the evacuee he will
now jump on him and realise it as
land nevenue. That seems rather—
what can I say, possibly it may not
be parliamentary, 1 would only say,
it is not fair.

Here too you will appreciate, Sir,
with all your legal knowledge and
your status in the profession, that the
man is a tenant and not an unautho-
rised occupant. Here again 1 submit
that it rather looks unfair. I might
also draw your attention to one thing.
My personal feelings are that this
point was under consideration by the
Ministry at the time when the pre-
vious amendment was brought to the
principal Act, and I am fortified in
my assertion by the amendment
which was brought to section 12 of
the principal Act, To section 12 of
the Act an amendment was brought
in 1954 by Act 42 of 1854 by which
a sub-clause, sub-clause 4, was added
to section 12 of the principal Act.
According to that the Custodian was
authorised to cancel any lease or al-
lotment of the evacuee property if
the person in occupation failed to pay
the rent. This governs both 10A(1)
and 10A(2). This was brought
deliberately because in 1850 Act,
whereas the Custodian had powers of
managing the property and of fixing
the rents he had no right to cancel
any lease or allotment for non-pay-
ment. He was not asked to take re-
course to the relevant Rent Control
Acts applicable to the particular
State, but, all the seme, in 1054, by
Act 42 of 1954, this amendment was
deliberately brought in order to em-
power him to cancel the allotment,
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cancel the lease, whatever the nature
of holding it was, of a displaced per-
son in case the rent was not paid.
I would ask respectfully, if in 1954
it was not thought fit to.cancel the
lease and the allotment because the
man had been delinquent and a de-
faulter in respect of the payment of
rent, what is the use of authorising
the custodian now to realise that
amount? Why was not the allotment
cancelled? Because the men will be
thrown out and the police will come
in and 1 have seen it happen on
many occasions. Therefore, I beg to
submit that this provision is also
against the Constitution, and in fact,
leaving aside the Constitution, this
provision is unjust and unfair. It is
unfair to authorise the custodian and
empower him to such an extent as is
being done.

Again, the main or the hardest hit
comes in the next provision, in clause
4 which seeks to put in a new section,
section 10A. This amendment pro-
poses that where any evacuee property
is in unauthorised possession of any
person, then also the damages can be
assessed at the discretion of the cus-
todian. The hon, Minister was very
eloquent about the misfeasances and
the misbehaviours of unauthorised
persons. I know that he knows in
what circumstances they became un-
authorised. It was all due to the
partition; after partition, they be-
came stranded and penniless and
were suffering and they were eager
to find some shelter, some roof any-
where. So, the widows, children, old
men and others occupied houses
wherever they could find a shelter.
They hardly knew the law of allot-
ments and the ways in which alloi-
ments were made. With all the in-
tegrity of the personnel in the Re-
habilitation Ministry, it dld require a
greasing of palm of some low official
before the man could get an allot-
ment order. Many did not get an
allotment order. Many became un-
authorised occupants suddenly and the
very fact that these unauthorised
occupants were there and were mis-
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tekenly there was admitted by the
Rehabilitation Ministry itself. The
Ministry passed orders, trying +to
regularise them. By the first order,
they regularised the possession be-
fore 1964, By the second order or
press note, they regularised the
possessions in 1955, and a third time
also, up to December, 1956—if my
memory does not fail me—the wun-
authorised possessions were regularis-
ed. My submission is that the Re-
habilitation Ministry itself appreciat-
ed the signiflcance of the unauthoris-
ed occupants inasmuch as these occu-
pations were not deliberate nor were
they mischisvous. It so happened
because of the exigencies of time. I
believe that even after 1856 or 1857,
whatever the target date, there must
be some people yet who are unautho-
rised occupants, unauthorised in the
circumstances in which others were,
and in respect of whom the hon.
Minister regularised their possessions
before 1957. Therefore, with regard
1o these unauthorised occupants, these
unfortunate sufferers who were not
aware of the procedure or who were
not able to grease the palm of some
low officials, I may say that to deal
with them as is proposed now would
not be fair. I may say again that I
do not attack the integrity of the
hon. Minister. As I said during the
budget debate on the last occasion, I
have the highest appreciation for the
personnel of the Rehabilitation
Ministry. They have done a lot, but
no human individual is above human
frailties, and there may be among the
low officials some people whose palms
have to be greased for getting an
order. So, to deal with such matters
_in a way that is postulated in sub-
clause (3) of clause 4; where the
custodian is authorised to assess the
damages as mesne profits for use and
occupation in the way he likes and
" then realise them, is not fair and is
not justifiable, It would also be in-
equitable,

1 am sorry I have taken rather a
long time, and I ghall cut my points
short. But 1 believe that the time
that is allocated is quite sufficient for
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us to permit me to proceed for a
while.

Now, section 10A.(4) as is introduec-
ed by clause 4 of the Bill gives per-
haps the hardest hit. If the hon.
Minister appreciates its implication
and appreciates its significance, 1
think he would be the first person to
spare this last or parting kick of the
Ministry, if 1 may say so, to the re-
fugees. The provision reads ag fol-
lows:

“Where any person being in
possession of any evacuees pro-
perty vested in the Custodian has
caused damage to any such pro-
perty, the Custodian may assess
the compensation payable on ac-
count of the damage so caused
and may, by order, require that
person to pay the compensation
within such time and in such ins-
talments as may be specified in
the order.”

We are unearthing all the acts of
omission and commission done by an
individual during the last ten years.
Whether the individual hag done such
an act is beside the point. The pro-
perty may have been damaged and
you are authorising the custodian to
assess the damage to the property.
Here I fail to understand what has
been the reason for the Rehabilitation
Ministry to come forward with this
proposal in the 11th year of the Re-
public and the 13th year after parti-
tion, We had already a provision in
the parent Act. It was a very string-
ent provision. I beg to draw the
attention of this august House to sec-
tion 32. 'This Is a penal provision in
the parent Act. It says:

“Any person who wilfully des-
troys or causes damage to any
evacuee property or unlawfully
occupies for his own use shall be
punishable with imprisonment for
a term which may extend to
three years or with flne or with
Mth."

This provision in the statute-book is
as far back as 1950. This is to the
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effect that a person who causes any
damage to the evacuee property is
guilty under section 32 of the Act.
This section, read with section 37,
makes the provisions of the Bill very
stringent. Section 37 lays down that
“notwithstanding anything contained
in the Code of Criminal Procedure,
all offences under this Act shall be
cognizable”. I submit that when we
had a provision to that effect, and
when all officers in the Rehabilitation
Ministry were aware that certain
properties were being damaged, why
was not recourse taken under this
provision? They could stop all the
mischief done to the property. But
they remained silent. During the
13th year after partition and the 11th
year of the Republic and the 12th
year of the Act itself, they have come
forward to legalise and authorise the
custodian to assess all the damages
and realise them as compensation
from the poor refugees who may be in
occupation or who may have even left.
S0, 1 submit that this new section 10A
which is proposed to be introduced
into the statute-book is most unfair
and 1 beg to beseech the hon, Minis-
ter to reconsider whether this pro-
vision is at all necessary.

There is another aspect of the ques-
tion. As I have said, I have got the
highest regard and the highest appre-
ciation for the integrity of the per-
sonnel of the Ministry at the high
levels and indeed at all levels. But
by empowering the custodian who
will be doing all the assessment and
who is a subordinate, may I ask
whether it will not be introducing an
element of temptation for corruption
which might damage the position of
the Ministry and the officials.

1320 hrs.
[Mr. DepuTy-SpEAKER in the Chair]

From this respect also, I would beg
the hon. Minister te consider whe-
ther it would be sausfactory to go
into things which have gone by,

Clause 5 seeks to amend section 27.
authorising the Custodian-Generai
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even to declare acquired property to
be evacuee property. So far he had
powers only to declare non-evacuee
perperty; power to declare aequired
property to be evacuee property was
not there. There may be some cases;
I do not know. I would certainly
never like that the compensation pnol
should be enriched by unjustified
deprivation of an individual, I would
rather like that “the compensation
pool should suffer than be enriched in
this manner. I would beg the hon.
Minister to take into consideration the
fact that 12 years have passed. It
you declare evacuee property to be
non-evacuee property and restore it
to the rightful owner, what is the
position of the person who has ac-
quired it? That will have to be con-
sidered. This point has already been
discussed in detail by Pandit Thakur
Das Bhargava and I need not dilate
on it further.

Clause 6 has been fully dealt with.
This point was discussed at the time
when an amendment was brought by
Pandit Thakur Das Bhargava and the
provisions of the Evidence Act also
were referred to. Certain protection
has been given; let us not take it off,
1 hope the hon. Minister would look
into that again.

So far as clause 8 is concerned.
this is just identical to clause 7 in
the other Act which has been passed
by the House. That clause was with-
drawn there. Since the provisions
are identical, I hope he will be with-
drawing it here also.

In conclusion, 1 would crave the
indulgence of the House and submit
that the implications and the effects
of this Bill are far more than the
implications and effects of the sister
Bill passed yesterday. It should be
taken in that light because it deals
with evacuee property which is yet to
be acquired; it also affects property
which has been in possession of the
displaced persons since 1847 and this
is unearthing and salvaging matters
which are long-buried, which is fair
neither to the administration nor to
the Ministry.
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Shri Mehr Chand Khanna: Sir, as
1 said ycsterday while moving this
Bill for consideration that 1 do not
wish 1o cover the same ground over
again, I would even now like to avoid
repesting thosc arguments. But 1
um sorry that all  those arguments.
which were stated on the floor of the
House yesterday, have been repeated
und some of my hon. friends have
even made references to some of our
housing schemes and colonies which
have no bearing whatsoever cither on
the amending Bill or on the amend-
ments that have been proposed hy
some of the hon. Members, 1 will
deal  with some of  those general
questions on another occasion,

As far as this Bill is concerned, my
hon. friend. Professor Diwan Chand
Sharma, made some remarks which, 1
believe, were based more or less
vither on ignorance of the provisions
of the amending Bill or he had no
idea whatsoever of the provisions of
the parent Bill. He said that  wvasl
powers were being vested in  certain
officers and people had no right of
approach to the Minktry. If he had
only listened to my speech yester-
day, I had made it abundantly clear
that therc is an appeal to the Chief
Settlement  Commissioner or  the
Settlement Commissioner., Then there
is revision and after thot there is a
right of approach to the Ministry
under section 33. So, any order thai
is passed either by officer A or by
officer B, either under this Act  or
under the previous Act is appealable,

It rather camce to me as a surprise
that while on the one hand attacks
were made pn the Ministry, on the other
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hand an effort was sought to be made
that even those powers which are being
cxercised by some very high officers
either in the compensation organisa-
tion or in the Custodian General's
organisation should now be centred
in the Ministry. A remark was made
that there was a time when the Cus-
todian General in this Ministry was
of the rank of a retired High Court
Judge. Two, threc or four Custodian
Generals were appointed in this
Ministry and every time an effort
was made that we get a judge of high
reputation both in ability and integ-
rity so that on account of the abnor-
mal provisions of this law, justice can
be meted out to the aggrieved parties.
But a time came not many months
ago, a few months ago, when the
work of this Ministry tapered off tn
a very great extent. The Custodian-
General today, in my view, has not
got the same amount of work that his
predecessors had. So, we combined
the office of the Custodian-General
with that of the Chief Settlement
Commissioner, and I have no hesita-
tion in maming the officer who till a
couple of months ago held this post
because my hon, friends, in spite of
the remarks about some officers of
the Ministry, have always been very
appreciative of his work—I am refer-
ring to Mr. Johnson. Shri Ajit Singh
Sarhadi and many other {riends
whoever had the opportunity of meet-
ing him, have told me, and I think
Lala Achint Ram also told me that
he was not very happy over hir
transfer from Delhi to Dandakaranya.

Shri Achint Ram: Yes, quite right.

Shri Mehr Chand Khanna: He is
one of our very fine officers, but re-
alising the priority that we wished
to give to the Dandakaranya scheme
and to the rehabilitation of displaced
persons from East Pakistan, I thought
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that even if we had to undergo a little
bit of hardship in the western region,
T owed the refugees from East Pakis-
tan a duty and it was on this con-
sideration that Mr. Johnson was trans-
ferred.

After that fortunately we have becn
able to get another senior officer of
the service, and he joined us oniy a
few days ago. So, though 1 have
not been able torand 1 have not
thought it advisaBle to appoint
a Judge of the High Court at this
stage because the work does not
justify it, 1 still have a very senior
officer, an officer of the rank of a Joint
Secretary in the Government of India,
a senior ICS officer who is combining
both the functions in him, the func-
tions of the Custodian-General -and
the Chief Settl t Commissi X
The appeal lies to the Custodian-
General. If there is any order of a
Custodian or a Deputy-Custodian, for
that procedure is properly laid down
in the Act, and these appeals and

revisions can be mmade.

S0, I felt that when Shri D. C.
Sharma made that criticism about the
vesting of certain officers with certain
powers and making them absolute, he
was not justified because he was hot
apprised of the other provisions where
relief is provided under the Act.

Another remark that Shri D, C.
Sharma made was that though cer-
tain judgments or rulings had been
given by certain High Courts, I took
several months to come before the
House. He accepted the position that
validation was essential, that it must
be done, but thought that I took many
months in coming before the House.
If a judgment is given by a High
Court, and the judgment is not sup-
ported by another Judge of the same
High Court and we feel that there
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are contradictory opinions, then be-
fore I rush to Parliament, I have to
go through certain stages. We have
that matter examined in our own
Ministry, we then go to the Ministry
of Law, and sometimes we have even
to go to the Solicitor-General. After
the matter has been thoroughly dis-
cussed and the Government is satis-
fied that legislation either amending
or original has to be brought before
the House, the matter is taken up to
the Cabinet. In my case, as you know,
there is a Rehabilitation C ittee
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ments given by certain High Courts,
or on account of the legal opinion that
we may receive, o' on account of the
ambiguities that may arise from time
to time, if we come before the House,
no aspersions should be cast on those
Ministers who, years ago. had to pilot
some of these Bills.

Now I come to my hon. friend Shri
Ajit Singh Sarhadi. 1 heard his
speech with very great attention. As
regards clause 2 he had nothing 1o
say‘ he just referred to it in passing,

of the Cabinet which has been func-
tioning for all these years, and the
powers of the Cabinet vig-g-vis this
Ministry are centered in that Rehabi-
litation Committee of the Cabinet.
After the approval of that Committec
we have to go to the Minister of

Parliamentary Affairs and see  that .

he finds us time, on account of the
legislation that is pending, the
priority that a certain legislation has
to receive ete., and seek his approval
for bringing up the Bill before the
House.

This Bill, or both these Bills, werc
brought before the House during the
last session, but on account of lack
of time, they could not be discussed.
1 wish to assure my hon. friend Shri
D. C. Sharma—he is not present in
the House—and other Members that
if there has been any delay, it is no!
wiltul; it is a delay which has to take
place, and we would rather be on the
safe side in taking a little extra time,
in having the matter thoroughly exa-
mined, than come before the House
and put up a ‘legislation which mav
not stand the test of time.

He made a rather uncharitable
reference, though in a veiled way, to
some of my predecessors, The
Evacuee Property Aect, I think, was
passed in 1950. Who knew the condi-
tions then? 1 am prepared to confess
that though I have been the longest
in this Ministry, if some one were
to ask me today to define the word
“rehabilitation” tully, I may not be
able to do it. Seo, the Act was passed
in- 1050 ‘and either due to the judg-

he knows perieetly well what
harm, if this Bill is. not passed by
Parliament, will be done to the
refugees, to the evacuee pool and Lo
the Government revenues. So, he
referred to that only in passing, but
he spent a great deal of his time on
Clause 4.

Clause 4 is nothing new to what
we discussed in another clause of the
Bill that was passed hy the House
last evening. There you may have a
managing officer, here you may have
a Custodian. The position remains
the same. So, I do not wish to take
up the time of the House by repeating
all those arguments as to why a Dis-
trict Judge cannot be introduced into
our system today, how there is no
longer need for him today though
there might have been need for it
three, four or ten years ago. I do not
want to cover all that ground. Therc
is, however, one thing on which I am
in agreemant with him, and I am
grateful to him for having drawn my
attention to it, and I am also grate-
ful to Ch, Ranbir Singh. That is in
relation to Clause 3. Where there is
composite property and the evacuee
interest has to be separated after
adjudication, there we come up against
certain difficulties. I wanted to seek
powers to overcome those difficulties.
It has never been my intention, or
that of the Government, that I shall
take powers with a view to purchase
property which is not directly con-
cerned with the Evacuee Pool or
evacuee property as such. So, [ have
no hesitation in accepting the amend-
ment which will be moved by Shri
Ajit Singh, that is, to insert the words
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“non-evacuee interest in evacuee’
ufter the words “acquire any” in thai
clause. I accept that, though it will
come up later. I hope, Ch. Ranbir
Singh will now accept by bono fides
and intentions that in bringing clause
5 I had no intention of hoodwinking
the House or taking powers  which
I wanted to use against the local per-
sons in purchasing their property.

14 hrs.

Ch. Ranbir Singh: It was just a
joke. 1 never meang it,

Shri Mehr Chand Khanna: Sardar
Ajit Singh made one remark possibly
because he was irritated over my
speech yesterday, when 1 talked about
the restoration of property to a Muslim
national. My friend, Ch, Ranbir Singh
just made a reference about Subhasih
Magar. If that case comes before me,
1 shall certainly look into it. 1 said
vesterday that it will be a very sad
day when any Government which
professes to be sccular takes advan-
tage of thc unfortunate position of a
national of India whose property
should never have been declared as
evacuee is declared as evacuee and
we deprive him of all those benefits,

My hon, friend Shri Diwan Chand
Sharma said yesterday that even in
the case of amendments moved with
the best of motives, I have tried to
impute motives. That was never my
intention at all because I know every
Member of this House who brings for-
ward something before the House,
does it with a view toe helping the
Government, with a view to seeing
that the law that we pass is properly
administcred and that law commands
the respect of the people in its fair-
ness, in its justice, in its application.
Ajit Singh said that 1 want to take
powers with a view......

Mr. Deputy-Speaker: 1 feel that
when the hon. Minister is addressing
them, or referring to them, some
formality should be observed.
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Shri Mehr Chand Khanna: Shri Ajit
Singh Sarhadi and myself have been
together for so many years, both
coming from the same part. 1 used to
call him Ajit. Here, I call him Sardar
Ajit Singh.

Mr, Deputy-Speaker: Those free-
doms might be exercised outside the
House.

Shri Mehr Chand Khaona: [ am
sorry, Sir. I shall call him as Surdar
Ajit Singh Sarhadi.

Shri Jagdish Awasthi
Shri Ajit Singh Sarhadi.

(Bilhaur):

Shri Mehr Chand Khanna: Aboutl
composite properties, it is rather a
difficult process. First of all, we know
that the house or a part of it is eva-
cuee property; then the case has to
come before the competent officer; hue
adjudicates; after thut, separation of
cvacuee interests takes place. A part
of it belongs to a Muslim who has
gone away to Pakistan; a part of il
may be belonging to his very brother
who may be in India and may be in
possession of that house. So, whal
we did was, in cases that came up
before us where we found that a co-
sharer, who is still living in that
house—his brother has gone away tlo
Pakistan—and the property has been
declared evacuee to the extent of the
Custodian's share. We gave him
facilities by an order which was issu-
ed two or three or four years ago-—
1 cannot recall exactly the date—
where we said, “If the evacuee share
is less than half, sell that share to
the non-evacuee co-sharer at the price
assessed by the competent officer and
if he is not interested, then offer it to
the allottee if he is a displaced per-
son.” So, we have already given that
facility to the person who is a co-
sharer in a house, maybe half, maybe
two-thirds, maybe one-third. —We
have already given him the facility to
purchase the share which will vest in
the Custodian under certain cond!-
tions because we do not want to de-
prive him of that house. If there is
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a big property and # can bc separat-
ed by metes and bounds, then the
question does not arise. But if it is
a small house where his father has
lived, where his  fore-fathers have
lived and the national is still living
in India, but his brother has  gone
away to Pakistan, we have given him
the faeility to become the owner of
that house. Under the Act, the Cus.
todian has the power to sell his share,

but the difficulty arose that in certain’

cases the other person who is a non-
evacuee and is living in India says,
“I am not willing to purchase the
house; T do not want to purchase the
house” Now, if he does not want to
purchase the house and the Custodian
has ne power to purchase the pro-
perty, then we have come up against
cases where we found that the eva-
cuee interests or the Government
interests or the interests of the Poul
were not being properly looked after.
S0, we are taking power in these
exceptional cases to allow the Cus-
todian to purchasc the other share of
the property and then the whole can
either be allotted to a displaced per-
son, if it is according to the rules, or it
can be sold. But having accepted the
amendment which Shri Ajit Singh has
suggested that objection should not
now arise.

As regards clause 6, we discussed
it at great length yesterday. We gave
powers to the Custodian General under
section 27. We have to give similar
powers to the Custodian General in
the case of a property which has been
acquired under section 12, because
cases have come to our notice where
the property has passed from the Cus:-
tedian's Department and has become
vested in the President under section
12, If we find now that that proverty
should never have been declared as
evacuee and the man whose property
has been declared evacuee, just as
Ch. Ranbir Singh =aid, is stifl living
in India, still living in Subhash Nagar.
still living in Rohtak, then our idea
is to give those powers to the Custo-
dian General to restore that property.
T do not want to dwell upon that
argument whether 1 should exercise
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that power in the Ministry, or whether
that power should be exercised by
the Custodian General.

Now, | come to clause 7.

Shri Ajit Singh Sarhadi: On a point
of clarification, The hon. Ministcr
said that he wanted to vest the Custo-
dian General with powers to decla.c
an acquired property as & non-evacuec
property. Now, if the acquired pro-
perty has been transferred to a dis-
placed person, either by way of adjust.
ment or otherwise, what would be
the position then? In that case, will
a fresh allotment be made to him®
How will he proceed in that eventua-
lity?

Shri Mehr Chand Khanna: It is a
very relevant question. If in the
meanwhile the house has been allot-
ted to a displaced person, and he is
in possession of thal house. ...

Shri Ajit Singh Sarhadl: And has
been adjusted agminst his claims.

Shri Mehr Chand Khanna:, ., and it
has been adjusted against his claim. ..

Shrl Ajit Singh Sarhadi: Or pur-
chased by him in auction,

Shri Mehr Chand Khanna: ....or
it has been purchased by him in
auction, . . .

Pandit Thakur Das Bhargava: And
he has erected a substantial property
over there.

Shri Mehr Chand Khanna:—my hon.
friend Pandit Thakukr Das Bhargava
has drawn my attention to that im-
portant fact which I my=elf mention-
ed yesterday---. . . . and he has made
some substantial improvements, in the
belief that he is the owner of that
property becau:c that properly has
been given to him in satisfaction of
his claim, then I shall have to con-
sider, the Ministry shall have to con-
sider whether we should deprive the
displaced person of that house or the
Mussalman to whom that house has
to be restored, and whether under
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the law, we should give him some-
thing, as 1 said yesterday, whether
some other property or some cash or
some property and cash or some house.
But I shall certainly see that a dis-
placed person to whom I have gllotted
a housc or sold a house, and who has
taken it in good faith is not put to
any Tloss. Whether he is allowed to
keep on that very house or not is
entirely a separate question; that will
depend upon the merits of each case

Now, I come to clause 7. 1 shall
seek the permission of the Chair, as
I did vesterday, to delete that clausc,
so that I could bring it in line with
what happened vesterday.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Administration of Ewvacuee
Property Act, 1950 be taken into
consideration.”.

The motion was adopted.

Mr, Deputy-Speaker: We shall now
take up the clauses.
The question is:
“That clause 2 stand part of the
Bill."

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3— (Amendment of section
10)

Amendment made:
Page 2, line 3, after “acquire any"

insert  “non-evacuee interest in
cvacuee’.

|Shri Ajit Singh Sarhadi)
. Mr. Deputy-Speaker: The question
is:
“That clause 3, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to
the Bill,
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Clause 4—(Insertion of new section
10A)

Pandit Thakur Das Bhargava: [ beg
lo move:

Page 2, for lines 8 to 39, substitute:

“10A. Where any persom is in
arrears of rent in respect of any
evacuee property vested in the
Custodian or where any person is
deemed to be holding any evacuee
property on behalf of the Custo-
dian under sub-section (4) of sec-
tion 8 or where any person is or
has at any time been in unautho-
rised possession of evacuee pro-
perty and has not surrendered
possession though ordered to do so
or has caused damages to any such
property, the Custodian may sue
such person for arrears or
recovery of amount due as rent or
damages for use and occupation or
other damage as the case may be
in the civil court and such court
shall decide the suits in accord-
ance with the general law of the
land and the Civil Procedure Code
shall be applicable to such suit.”.
(8)

Shri Ajit Singh Sarhadi: I beg to

move:

(i) Page 2, lines 17 and 18, for “and
that person shall be liable to pay the
rent so assessed” substitute:

“and in case i1l is disputed by
the occupant, shall refer such dis-
pute to the District Judge nomi-
nated in that behalf by the State
Government, whose decision
thereon shall be final”. (4)

(i) Page 2, for lines 24 to 26, sub.-
stitute:

“and may, by order, require
that person to pay the damages
and fix instalments for the pay-
ment of such damages; but if it is
disputed by the occupant or the
holder, shall refer such dispute to
the District Judge, nominated in
that behalf by the State Govern-
ment, whose decision thereon shall
be final.”. (5)
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(iii) Page 2, omit lines 27 to 32, (6)

(iv) Page 2, lines 30 to 32, for “and
may, by order, require that person to
pay the compensation within such time
and in such instalments as may be
specified in the order”, substitute:

“and in case the assessment is
disputed, shall refer the matter to
the District Judge nominated in
that behalf by the State Govern-
ment whose decision thereon shall
be final.”. (7)

Mr. Deputy-Speaker: These mmend-
snents are now before the House. I
suppose enough has been said already
on this matter.

Shri Ajit Singh Sarhadi: I would
not recapitulate the arguments I
advanced earlier, but I still beg of the
hon. Minister to consider whether he
could not agree to the omission of lines
27 to 32 at page 2 of the Bill, namely
sub-section (4) of proposed section
10A which postulates that the Custo-
dian should be authorised even to
assess the damages to the property and
te assess the compensation in respect
thereof.

This is a very novel provision, and
it is found nowhere else. To assess
the damages after such a long time
would not be fair. Earlier, the erimi-
nal provision was there, and penalty
«<ould be imposed under section 32, and
the offence was also cognizable. But,
after a period of twelve or thirteen
years, again to assess damages and ask
for compensat'on would be rather
unfair. I would strongly stress on this
that the hon. Minister should consider
this amendment, particularly, along
with the others, of course, which I
have moved.

Mr, Deputy-Speaker: Does Pandit
Thakur Das Bhargava want to say
anything on his amendment?

Pandit Thakur Das Bhargava: I

have moved my amendment. That is
all

Bhri Mehr Chand Ehanna: I only
want to give one assurance to the
House in the matter of these damages,
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that it I find that there is a case where
the damages which are assessed are
heavy, I shall have the case examined
at the level of my technical adviser
in this Ministry, who is a very senior
officer, namely a superintending engi-
neer, and I shall see that no injustice
is done. I am prepared to give th's
assurance to the House, and I would
also make this request to hon. Mem-
bers that if a case of this nature comes
to their notice, I shall be very grateful
if my attention is drawn to it.

Mr. Deputy-Speaker: I take it that
the hon. Member is not pressing his
amendments,

Shri Ajit Singh Sarhadi: I am press-
ing my amendments.

Mr. Deputy-Speaker: Then, I shall
put the amendments to this clause to
vote.

The amendments nos. 4, 5 6, T and
8 were put and negatived.
Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the
BillL”

The motiom was adopted.
Clause 4 was added to the Bill.
New' Clause 4A

Pandit Thakur Das Bhargava: I beg
to move:

Page 2, after line 39, insert:

‘4A. After section 16 of the princi-
pal Act, the following section shall be
inserted, namely:—

“16A, The Central Government
may in cases where it has acquir-
ed property under section 12 of the
Displaced Persons (Compensation
and Rehabilitation) Act, 1854
at any time by notification pub-
lished in the Official Gazelte can-
cel such acquisition and order the
restoration or the transfer of the
property to such person as is
deemed by it to be entitled to the
property on such terms and condi-
tions as it considers just and
equitable.”.’.
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Mr, Deputy-Speaker: 1 shall now

put the amendment to vote.

The question is:

Page 2—

after line 39, insert,—

‘4. After section 16 of the princi-
pal Act. the following section shall be
inserted, namely: —

“16A. The Central Government
may in cases where it has acquired
property under section 12 of the
Displaced Persons (Compensation
and HRehabilitation) Act, 1854
at any time by notification pub-
lshed in the Official Gazette can-
cel such acquisition and order the
restoration or the transfer of the
property to such person as is
deemed by it to be entitled to the
property on such terms and condi-
vons as it considers just and
equitable.”.’

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 5 stand part of the
Bill.”.

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

Clause 7

Mr. Deputy-Speaker: Now, we come
to clause 7.

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): We are
withdrawing it.

Mr. Deputy-Speaker: That shall have
to be done by putting it to vote and
the House rejecting it

The question is:

“That clause 7 stand part of the
BilL".

The motion was negatived.

. Mr. Deputy-Speaker: The question
in:

“That clauses 8 and 9 stand part
of the Bill.".

The motion was adopted.

Clauses B and 9 werg added to the
Bill
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Clause 1 (Short Title)
Amendment made:
Page 1, line 4, for ‘1859° substitute
‘1960°. :
[Shri P, §. Naskar]
Mr. Deputy-Speaker: The question
is:
“That clause 1, as amended,
stand part of the Bill.”.
The motion was adopted.
Clause 1, as amended, was added to
the Bill
Enacting Formula
Amendment made:
Page 1, line 1, for “Tenth Year’ sub-
stitute ‘Eleventh Year'
[Shri P. S. Naskar}
Mr. Deputy-Speaker: The question
is:
“That the Enacting Formula, as
amended, stand part of the Bill".
The motion was adopred.
The Enacting Formula, as amended,
was added to the Bill
The Long Title was added to the Bill

Shri Mehr Chand Khanna: 1 beg to
'move:
5  “That the Bill, as amended, be
A passed”.
! Mr. Deputy-Speaker: Th: question
is:
“That the Bill, as amended, be
passed.”.
The motion was adopted.

14.19 hrs,
DOWRY PROHIBITION BILL—Contd.

The Minister of Law (Shri A. K
Sen): I beg to move:

“That the following amendments
made by Rajya Sabha in the Bill
to prohibit the giving or taking of
dowry, be taken into considera-
tion: —

'Clause 2

(1) That at page 1, at the end of

line 9, after the word ‘given”
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the words ‘either directly or
indirectly’ be inserted.

(2) That at page 2, lines 1 to 6 be
deleted.
Clause 4

(3) That at page 2, clause 4 be
deleted.”.”.

Now, Sir, so far as the first amend-
ment is concerned, it is really conse-
quential. It is mercly change in
drafting language. Even the original
Bill included the expression “anything
given directly or indirectly”. So far
as the Government is concerned, as
this amendment makes it more clear
by use of specific language, we accept
the amendment.

Mr. Deputy-Speaker: It was reject-

Shri A. K. Sen: It was rejected only
on the ground that it was a sur-
plusage. In fact I told the House—I
think you will remember—that the
word ‘given’ would include ‘anything
given indirectly’. I think the House
acccpted my  interpretation and
thought that it would be surplusage to
add the words ‘either directly or
indirectly’. The Rajya Sabha Mem-
bers felt that even if it is surplusage,
it should be mentioned. In this case,
as you know, there was no whip. We
have not been issuing any whip and
the amendment adding the words
“whether directly or indirectly” has
been accepted by Rajya Sabha.
Instead of trying 1o precipitate a joint
sitting, 1 think, we might as well
aceept it

Shri Shree Narayan Das (Dar-
bhanga): We have had no joint session
since we started.

Shri A. K. Sem: We will have a
joint sitting at 5 o'clock today!

Now, Sir, so far as the second
amendment is concerned, if hon, Mem-
bers would be good enough to turn to
page 2, they will find that it is really
the deletion of the explanation which
was introduced. 1 think the hon. lady
Member, Shrimati Renu Chakravartty
would be glad about it. I think our
other colleagues of the fairer sex
would be very glad to find that this
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explanation has been deleted by the
Rajya Sabha. In fact, I can tell the
hon. Members of this House that the
Government more or less supported
the deletion. Government means I
personally, because, in this casc, as I
said, “there has been no whip. Per-
sonally I thought that even though
our interpretaiion remains, namely,
that ‘unless a thing is really paid in
consideration of marriage’, there can-
not be anything to prevent either a
father or mother to give anything to
a daughter, by way of pure gift which
is not tainted with the vice of being
made a dowry. But, if that is stated
in the explanation as it is stated here,
it might leave the door open to people
trying to bring mbout gifts, ostensibly
as gifts, but which really arise by way
of consideration for bringing about a
marriage. That is why, Sir, the
Members of the Rajya Sabha felt that
if the interpretation that the Gov-
ernment gave with regard 1o the
definition of dowry was correct, then,
this explanation should not be there.
In fact, the introduction of this ex-
planation would have the effect of
encouraging transactions ostensibly
guised as gifts but possibly not really
gifts. So, this House would be at
liberty to accept the amendment made
by the Rajya Sabha. So far as I am
concerned, ] shall be quite happy if
the amendments of the Rajya Sabha
were accepted.

Now, Sir, so far as the deletion of
Clause 4 is concerned, I would like to
say this. Here, there is a mere de-
mand which is not actually followed
by the receipt of dowry. In other
words, merely because a man demands
dowry, it is not followed up by actual
agreement of marriage <and actual
giving and taking of dowry and there-
fore mere demand should not really be
made penal, Various arguments were
advanced in the Rajyva Sabha in this
respect. In fact, most of the Ilady
Members of the other House were
very insistent that mere demand
should not be made penal. They felt
that in a society like ours, especially
in the rural areas, private feuds result
in one party not accepting the
daughter of the other. These feuds are
wery common. It was felt that if mere
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[Shri A. K. Sen)

demand was made penal, a man whose
daughter has not been accepted by the
other, but marriage is done to some-
body eise’s daughter, would not hesi-
tate to go and lay a complaint in a
court of law saying that his daughter
has not been accepted because the
dowry that was demanded was not
paid. There will be thousands of
cases of such harassing complaints
without really bringing about any
substantial results or benefits strong
enough to outweigh the mischief
which might result in a society like
ours, especially in our rural areas,
from such harassing complaints. It
Would be true that if mere demand is
made penal, that wouald lead the door
open to hundreds of harassing com-
plaints by unsuccesstul parents of
daughters whose daughters are not
actually selected as brides.

Mr. Deputy-Speaker: But would it
not be the situation that only if a de-
mand remains unmet, then alone com-
plaints would be brought or disclos-
ures made?

Bhri A, K. Sen: Then it has resulted
in the actual giving and taking of
dowry. It would be penal.

Pandit Thakur Das Bhargava
(Hissar): Prevention is better than
cure.

Shrl A. K, Sen: What I meant was
the acual taking of the dowry in con-
sideration of selecting a bride for a
bridegroom. If neither the bride |is
se'ecled. nor the dowry is taken, but
merely a demand had preceded, it was
felt by Members of the Rajya Sabha
that that should not be made penal.
In fact, it would not result in the
corresponding benefit, I personally
agree, Sir, that what we really ought
to penalise is the actual giving and
taking of dowry.

Dr, M. S, Aney (Nagpur): Demand
is not dowry.

Shri A. K, Sen: It is said that de-
mand is not dowry. Well, there is
difference of opinion.
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Mr. Deputy-Speaker: It is not dowry
that is punished, it is the giving of the
dowry that is punished.

Shri A. K. Sen: Exactly, Sir. I
don't think we can make that differ-
ence at ally It is a demand by a man
for dowry which is really vicious. It
is pernicious and I do not think there
is anybody in the House or outside or
any section of public opinion, which
would plead for such a demand being
made. But what is said is that even
those who voted in favour of the
amendment for deletion of Clause #
never supported the demand on princi-
ple but what was stated was that if
mere demand is made penal, then, it
would lead to harassment. It has been
said that it would lead to harassing
complaints. You really ought to stop
the actual teking or giving of dowry.
If the man has not really succeeded
in his demand, he has failed.

Dr. Sushila Nayar (Jhansi): Having
given it, nobody is willing to tell. Any-
body who has given dowry will not
have the courage to go and complain.

Shri A K. Sen: Am 1 to accept that
suggestion that because nobody is
going to complain I should not make
penal the giving or taking of dowry?

Dr. Sushila Nayar: Parents can re-
fuse the demand for dowry.

Shri A. K, Sen: I am only placing
the views and you can accept it or re-
ject it. Sp far as Government is con-
cerned, we have no views in  this
matter,

Shri Braj Raj Singh <{Firozabad):
Under the rules you have to say that
the House agrees with it.

Shri A, K Sen: Well, if the House
agrees with it, the House will know.

Shri Braj Raj Singh: You cannot
say you have no view. You have to
say that the House agrees with it.

Shri A, K. Sen: I said the Govern-
ment have no view. I did not say that
I have no view. I have very strong
views in this matter and possibly, and
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sometimes strongly, I have expressed
my views, as | did it on the last occas-
ion, when I met Pandit Thakur Das
Bhargava's criticism about this Bill. It
was pointed out that nobody will give
evitence or will complain when he has
given dowry. That shows the diffi-
cul y which 1 expressed at the very
beginning in the way of prosecuting
people who give dowries and others
who take dowries. Therefore, Sir, I
laid very strong stress on Clause 8,
which, according to me, is the core of
the Bill. It is the s‘rongest portion
of the Bill where it says that whoever
gives some'hing by way of dowry, the
amount given, whether in kind or in
cash, has to be held in trust for the
bride. I conccive, with the limited
experience that I had at the Bar, that
from the moment all the cash and
o'her things are paid as dowry, even
the bridegroom will give evidence in
a court of law to enforce the rights of
the bride when he finds that the
amounts given by the father-in-law are
going to be shared with father and
other brothers and the heirs of the
father.

Therefore, I told this House and also
the Upper House that I place the
strongest reliance, as the merit of this
Bill, on clause 8 rather than on the
penal section.,

An Hon, Member: That clause also
contains a penal provision.

Shri A. K. Sen: Yes, it does. Never-
theless, it is to be enforced only by a
civil suit or civil action. That is a
very strong provision which will give
a definite right to the bride to the pro-
perty which otherwise would have
been taken away from her and she
would not have got it herself. It is
in the interest of the bridegroom too,
which will enable this right to be en-
forced in a court of law by both to-
getler. 1f it is a civil action, even the
giver of the dowry will come and give
evidence saying that actually it is the
daughter who is entitled to it. But
i he has to send the bridegroom and
his father to jail in a criminal pro-
secution, he may not give evidence.
That was why when it was suggested
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that action in pursuance of clause 6
sh_ould also be coupled co mpulsorily
with criminal action, I had opposed 1t,

Pandit Thakur Das Bhargava: He
will himself have to go to jail if he
makes such a statement.

Shri A. K. Sen: No, somebody has
to prefer a complaint.

Pandit Thakur Das Bhargava: His
statement will be a confession.

Bhri A, K. Sen: He will not prefer
a comp.aint. The son may.

I have myself seen suits being filed
against the father by the daughter-in-
law. The son has come and given evi-
dence for the daughter-in-law. I my-
self conducted such cases. It it is
civil aclion, both the daugh'er-in-law
and the son and others will come and
give evidence against the father. But
if it is eriminal action, they will not
That is the difficulty.

Therefore, the civil right given in
clause 8 to the bride will, in my own
estimate, result in a proper enforce-
ment of the benefits we are conferring
on the daughter-in-law, the bride, in
consideration of whose marriage the
dowry has been given,

So, as I said, we shou'd not place
very blind reliance on the penal sec-
tion, because I myself reminded the
House of the difficulties of a penal
action, penalising the giver or the
taker of a dowry, We should never
forget the difficulties in a penal action.
But as regards civil action under clauses
6 for enforcement of thz right given
in that clause to the daughter-in-law,
the bride, there will be no difficulty in
getting evidence. Such suits are even
now quite frequent, when the bride
says that it was not a dowry but it
was a gift.

Dr. Sushila Nayar: Is not clause 8 a
contradiction of clause 3? Clause 3
makes the giving and taking of dowry
an offence.

Bhri A. K. Ben: Perhaps Dr, Nayar
is a better lawyer than myself, I
she thinks so, I bow to her better
judgment. But I think it is not a
contradiction.



595 Dowry

Dr. Sushila Nayar: There is no
meaning in being sarcastic. The hon.
Minister may explain it. I do not
claim to be a lawyer.

Bhri A. K. Sem: When she said it, she
expressed her opinion.

Dr, Sushila Nayar: I was asking: ‘Is
it not a contradiction?’

Shri A. K. Sen: | thought she said:
‘It is a contradiction’. I do not think
it is a contradiction.

Dr. Sushila Nayar: I said: ‘Is it not
a contradiction?’,

Shri A. E. Sen: Then I am sorry.

But if it was asked for the purpose
of clarification, it is not a contradic-
tion, because as 1 explained originally,
it is meant to reinforce the condemn-
ation of the act of giving or taking
dowry, of all transactions of dowry,
namely, that if notwithstanding the
prohibition, one gives and takes dowry,
the dowry is to be held in trust for the
bride. I say this because once the law
is broken, the man may be sent to jail,
but what will happen 1o the pro-
perty? Somebody must own the pro-
perty. We want to give the property
to the taker of the dowry, the father
or his son. Therefore, the law says
that notwithstanding the fact that it
has been given as a dowry, it must be
held in trust for the bride. That, in
my submission, is a right which the
bride has nol up till now possessed, a
right which can be enforced through
civil action during which process evi-
dence will be forthcoming even from
the daughter-in-law's side, from her
husband and from her other relations.

Thercefore, 1 told the Members of
this House and of the other House
that we should place stronger reli-
ance on civil action. If the daughter
in each case takes the dowry and the
father or his other sons take no share
in the dowry, then it will be a better
preventive than criminal action, be-
cause really nobody in our society
would like to send a father-in-law to
jail; no father would like to send to
jail a person to whose son his daughter
has been married. That is a difficulty
inherent not only in our social sys-
temn but in all social systems.
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Therefore, I was pleading that we
should not place too much reliance on
the penal sections, because of the diffi-
culties of getting conviction. At the
same time, as I said, we should also
not try to make everything penal
which will leave the door open to
harassing complaints, which might
introduce an element of disturbance in
our social system, which will not be
welcomed by anyone. We know even
as it is how unsuccessful brides’
fathers try to harass fathers of bride-
grooms who select other people's
daughters.

I was trying to explain the views
of the Rajya Sabha because the hon.
Member who moved the amendment
is not here. I tried to put his point of
view saying that we should not in our
anxiety to penalise the action of giving
or taking dowry, while giving the
benefit of all dowry to the daughter,
penalise 8 mere demand which has not
resulted in the actual transaction be-
ing completed.

Shri Shree Narayan Das: It is an
attempt to commit an offence.

Shri A. K. Sen: That is right. It is
not really an offence in the sense
that 8 mere demand should lead to
prosecution. ‘That is the whole pur-
pose, as was explained on the floor
of this House and of the other House,
of the deletion of clause 4. As I said,
whether you make the demand penal
or not, whether you make the actual
giving or taking of dowry penal or
not, prosecution will be very difficult.
Suppose a man goes and lays a com-
plaint against a person for merely
demanding it and says that his
daughter was not married because the
demand was not met by him. It will
be very difficult for him to prove it,
because the defendant may say that
he is disgruntled because his daughter
was not taken. '

Pandit Thakur Das Bhargava: Will
not the demand constitute abetment of
taking or giving dowry?

Bhri A. K. Ben: Mere demand
would be an attempt. It is not a ques-
tion of abetment. Abetment is abet-
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ment by somebody assisting the actual
offender. But in this case, the actual
offender is demanding. It will be more
similar to an attempt to commit an
offence.

Pandit Thakur Das Bhargava: In the
attempt, the last thing must not
appear. Asking for a dowry is cer-
tainly a demand for the giving of
dowry.

Shri A. K Sen: Juristically?

Pandit Thakur Das Bhargava: Yes.
Therefore, it will come within the pur-
view of section 3.

Bhri A, K. Sen: I do not think so. 1
am very sorry 1 cannot agree with
Pandit Thakur Das Bhargava.

Mr, Deputy-Speaker: He means that
once the commission of a thing is a
crime, an attempt automatically must
be an offence under the Penal Code.
This demand would be an attempt be-
cause so far as he is concerned, he has
done whatever was in his power and
whatever he could do. If it is frust-
rated and does not come off complete-
ly, it is not hiz fault. He has made
the demand.

Shri A. K Sen: Since a penal pro-
vision has to be construed very very
strictly, specially when a new crime is
committed, if the mere giving and
taking—physical giving and taking—
are mpde offences and the demand is
not made an offence, I do not think
there will be a different interpreta-
tion. But if the courts interpret it
differently, it will be an offéhce. What
the hon, Members felt was that the
mere demand should not be made
;?Ral specifically under clause 4 of the

Pandit Thakur Das Bhargava: The
demand is not in the nature of a public
notice. It will be supplemented by
importunities and entreaties and putt-
ing pressure upon the person to give
the dowry. That will be nothing but
abetment.

Shri A. K Sem: Thakur Dasji says
that even if we delete clause 4, the
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attempt would be an offence. Well, if
it is, it is. 1 do not think it will be.

S8hri Nathwani (Sorath): We want
to know how it will be an offence be-
cause an attempt is not made punish-
able otherwise.

Mr. Depuiy-Speaker: An attempt s
not to be made punishable specifically.
If there is an offence, the attempt of
it is also punishable.

Shri Nathwani: Under which law?

Mr. Deputy-Speaker: Under the
Penal Code.

Shri Nathwani: The Penal Code
makes attempts of only those offences
which are punishable under the Penal
Code itself and not of those which
are offences under other enactments.

Shri A. E. Sen: [ personally feel
that what Shri Nathwani says is cor-
rect. 1 have not got the Penal Code
here. That is why we have made an
attempt also an offence. Otherwise,
it would not have been necessary.

Pandit Thakur Das Bhargava:
Section 3—abetment is there.

Shri A, K. Sen: Abetments and
attempts are quite different.

shri D. C. Sharma (Gurdaspur): Sir,
when the hon. Minister was piloting
this Bill here he was very eloguent
about clause 4; and, therefore, we all
voted for clause 4 When he went
to the other House he was for the
deletion of clause 4. So far, he has
not made it quite clear as to what
made him delete this clause 4 about
which he was so keen on the floor
of this House. I have not been able to

follow him quite.

Mr, Deputy-Speaker: He has said
that he is not very keen on any thing
particularly. Because this House
wanted it he was of that opinion. But
when he went to the other House it
was of the other opinion and he
agreed to that

Shri D. C. Sharma: I he is not keen
on anything, then, the Bill will never
be passed.
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Mr. Deputy-Speaker: There is a de-
cision of the other House and that has
to be considered now.

SBhri A. K. Sen: I was very much
surprised at Prof, Sharma tel ing me
that I was wvery elogquent either in
retaining clause 4, or otherwise. 1
was for it because this was a  Bill
introduced by Government. At the
same time, I do not think there was
any amendment in this House for the
deletion of clause 4.

Shrimati Renn Chakravartty
(Basirhat): Clause 4 was undebated.

Bhri A, K. Sen: I do not think it
was debated at all. I stand subject to
correction. My recollection is  that
clause 4 was not at all a matter of any
controversy in this House; and, there-
fore, there was no occasion for me to
be eloquent to retain clause 4. But
1 may tell my hon. friend that in the
other House I did not Introduce any
amendment for the de'etion of clause
4. 1f 1 am right, I think, it was a lady
Member that introduced the amend-
ment for the deletion of clause 4.
That is my recollection. (Interrup-
tion).

Mr, Deputy-Speaker: Whoever might
have done it, it is not material. (In-
terruption).

Shri A. K. Sen: But several ladles
spoke for it. Whether a lady moves it
or a gentleman moves it the effect is
the same, The Government did not
move it. I have made it clear that the
Government proposes to issue no whip
for the voting on this. (Interruption).

Mr. Depuiy-Speaker: The hon.
Minister mag be allowed to conclude
his speech. This may be discussed
later.

Shri Mulchand Dube (Farrukha-
bad): Sir, the speech is not before
me; but, to the best of my recollec-
tion, the hon. Minister said that it
was the extortion that was being
made punishable. If that was the
view......

FEBRUARY 11, 1960

Prohibition Bill 6oo

Mr. Deputy-Speaker: Every hon.
Member should not try to tax his
memory and bring back recollections
unless he has got the record before
him.

Shri A. K. Ben: If 1 had said that
extortion is punishable I do not think
there is anything wrong in it because
extortion is punishable. But if I had
said that only extortion is punishable
1 would have been wrong. I have no
recol'ection of what I said. But if I
had said that extortion only is punish-
able I might have made a mistake
like others. So, what I am saying i8
this. When the Rajya Sabha has pas-
sed this amendment it is my duty to
place my point of view, The majority
passed the amendment proposed. So
far as I am concerned, there is no
question of my being neutral or other-
wise because I shall vote according
to my own choice. But, so far as Gov-
ernment is concerned, as I said, the
Government has no particular views
on either the retention or the dele-
tion of clause 4.

Shri Nathwani: May I know what
was the voting in the Upper House?

Bhri A. K. Ben: I think a fairly
substantial majority was in favour of
it.

Shri Nathwani: I think there were
25 for the deletion and 21 for the
retention; it was a very narrow majo-
rity.

Mr. Deputy-Speaker: It was quite a
working majority—25 out of 46.

Pandit Thakur Das Bhargava: The
whole House here ang 21 there is a
greater majority than 25 there,

Mr. Deputy-Speaker: That can be
decided in a joint session.

Shri A. K, Sen: If the House
decides not to mccept this amendment
for the deletion of this clause then
it will have to come to a joint session
of both the Houses. Even then the
Government proposes not to issue any
whip on this at all.

Shri Nathwani: Let us meet once
at least.

Shri A. K. Sen: We are meeting
this afternoon!
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Mr, Deputy-Speaker: Order, order,

Shri A. K. Sen: Therefore, this is
the position. We shouid bear in
mind that since this is a first attempt
at making such transaclions penal
we made a provision and passed it in
this House. This House was of the
view that even a demand should be
made penal, Alter that it was brought
with considerable force to my notice
that in the rural areas it would re-
sult in many harassing complainis
being lodged at the instance of un-
successful fathers of brides. I thought
that possibly we might—speaking per-
sonally again—adopt the Bill without
making mere demand penal, and
then see how the Bill works; and if
necessary, in future to make demand
also penal. (Interruption).

In these matters nobody should
have filxed views; they should be
flexible because s0 many considera-
tions are involved. What are the
measures available, what the flnan-
cial resources are and how they are
going to be employed and how these
things are going to be executed and
go many other considerations come
into the picture before we can finally
decide what should be done, what
should be the final picture of the law
which we intend to pass on the sub-
ject. I think that an element of
caution in all such matters is not a
wasteful thing or a useless thing. It
may be worthwhile paying some
attention to the amendment made by
the Rajya Sabha and try to see whe-
ther the Bill does work or not, with-
out penalising the mere demand. We
can review the matter afer some time.
But, as I said, so far as Government
is concerned, it has no particular view
on the matter. (Interruption).

Mr. Depniy:Smker: Order, order.

Shri A. K. Sen: As I said since one
House has passed this deletion by a
majority we should consider it. In
this House there was no discussion
either for the deletion or retention
of this clause 4. Before the matter was
debated in the Rajya Sabha we had
no debate in this House, as far as I
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remember, on the propriety of either
retaining or otherwise of this clausa.
But after this debate in the Rajya
Sabha, I thought, it might possibly
lead to many harassing complaints in
areas where private feuds are not
unknown and where there are people
who might take advantage of private
feuds and try to give evidence for
one party or the other. Therefore,
since the mere demand does nol re-
sult in an injury to any one except
social or moral indignation one might
feel against it, we may pass the law
without making the mere demand
penal and then review the position
after some time.

I place more reliance on clause 6
than on anything else in this Bill. To
my mind it seemg that the penal pro-
vision will not work very regularly
or very effectively because of the
difficulties inherent in the situation,
because of the many factors which
we all know. So, these are the things
that I wanted to place before the
House and I hope that the motion wiil
be passed without seeking further
amendment with regard to the dele-
tion of clause 4.

Mr. Deputy-Speaker: Motion moved:

“That the following amendments
by Rajya Sabha in the Bill to
prohibit the giving or taking
of dowry, be taken into con-
sideration:—

‘Clause 2

(1) That at page 1, at the end
of line 8, after the word

‘given’ the words ‘either
directly or indirectly’ be
inserted.

(2) That at page 2, lines 1 to
6 be deleted.

Clause 4

(3) That at page 2, clause 4 be
deleted".”

I think that enough diseussion had
taken place during the speech of the
hon, Minister and that I may straight-
away put them to the vote of the
House.
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An Hon. Member: Three hours have
been allotted for this discussion.

Shri A. K. Sen: I submit that they
should be put separately because the
most controversial amendment is the
deletion of clause 4.

Shrimati Renoka Ray (Malda):
May T also add that we may have dis-
cussions also separately? They may be
debated separately and voled sepa-
rately.

Mr. Deputy-Speaker: No. That can-
not he done. All these have to be
taken into consideration, We can vote
on thermn separately.

Shri A. K. Sen: May I submit—now
ihat I have got the Pcnal Code—that
what Shri Nathwani said was right.
1 am sqrry that Pandit Thakur Das
Bhargava was noi{ quite correct.

Mr. Deputy-Speaker: And myself
100.

Shri A. K. Sen: Yours was & query.
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Hq A For 2 R T A e e &
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Pay Commission
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Mr, Deputy-Speaker: This discus-
sion will continue tomorrow.

15.02 hrs.

MOTION RE: REPORT OF PAY
COMMISSION—Contd.

Mr, Deputy-Speaker: We shall now
take up further consideralion of the
following motion moved by Shri
Narayanankutty Menon on the 17th
December, 1958, namely:

“That this House - takes note of
the Report of the Commission
of Enquiry on Emoluments
and Conditions of Service of
Central Government em-
ployees, Government Resolu-
tion thereon and the state-
ment made by the Finance
Minister in the House on the
30th November, 1858.”

Shri Harish Chandra Mathur may
continue his spetch. Time taken by
him is ten minutes.

Shri Harish Chandra Mathar (Pali):
‘That is lost in the vacuum. I do not
know whether anyone knows what I
have said.

Mr. Deputy—Spelt..er: The hon
Member knows it.

Shri Harish Chandra Mathur: I do
not know whether 1 can maintain
that continuity or not.

Mr. Deputy-Speaker, Sir, I had
stated that the Pay Commission had
to make its recommendations in a
particular context. As a matter of
fact, even in the terms of reference
it had been enjoined upon the Pay
Commission to take into consideration
the historical background, the econo-
mic conditions in the country, the im-
plications and requirements of the
development of planning and also the
disparities in the standards of emolu-
ments of Central Government em-
ployees, on the one hand, and the
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employees of the State Governments,
on the other, and the local bodies as
well.

Now, it is stated by certain hon
Members that the Pay Commission
was inhibited by these very terms and
conditions., Of course, it could never
be expected that the Pay Commission
could be made to make its recom-
mendations in a vacuum, but the very
important point which has to be borne
in mind is that the Pay Commission
itself has made it absolutely and
abundantly clear that it will not per-
mit itself to be distracted by any ex-
traneous considerations if the revision
of the grades and the raising of the
emolumenis were considered to be
necessary as a fair deal to the Central
Government employees. The Pay
Commission has positively stated in
the report that it was not going to be
distracted by any of those conditions;
if it thought that the emoluments
must be raised it will make a definite
recommendation to that effect.

But, while the Pay Commission has
taken all these factors into considera-
tion, we must also bear in mind that
this Pay Commission was born, as a
matter of fact, out of the discontent
among the services. It was because of
certain threatened s'rikes, becaus« of
certain agitations which were threat-
ened and because of certain represen-
tations that were made that the Pay
Commission was born.

What is the position today? Ewven
though the report of the Pay Com-
mission is before the entire country
we find almost the same discontent
amongst the services. I do not know
of any organisation or any association
which has given expression to satis-
faction at the recommendations of the
Pay Commission. We might also take
note of the fact that there are certain
independent observers. Most of the
leading papers have given a fair
comment and have, as a matter of fact,
considered the recommendations of the
Pay Commission as fair.

I wish to pinpoint this particular
matter., How is it that in spite of
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this comment from certain indepen-
dent sources, in spite of the great
labour and thought which have gone
into these recommendations of the
Pay Commission, in spite of the fact
that as a direct result of the imple-
mentation of these recommendations
of the Pay Commission we will have
to incur an expendi'ure of about
Rs. 40 crores, as has been indicated in
the report itself, there is discontent
among the services? This is a mat-
ter which calls for immediate atten-
tion.

1 think the unfortunate factor is
that there has been no real under-
standing between the Government
or the senior officers, I would say, on
the one hand, and those who have
been employed, on the other. It is
abso'utely essential that there is a
much better understanding brought
about between the Government and
the employed. The Pay Commission
has, in particular, referred to these
associations in this context, and it is
only in this context that I would like
to support the need for a certain
machinery to be put up which would
bring about a real and better under-
standing between the services and
the Government, because today the
position is entirely different from
what it was earlier. Now the in-
terests of the Government and the
interests of the services should be
almost identical. There are no two
different interests. They are serving
no alien government. In a way, these
gervices constitute the Government
It is only the government services
which shou'd have a better under-
standing of the entire situation in
the country.

If we look at the wage bill we will
find that out of Rs. 650 crores, which
is the total revenue of the Centre,
more than Rs, 550 crores goes only on
the pay bill. I wonder if this country
can afford to pay anything more to
the services in the present context
And yet, this simmering discontent
is there, It is my feeling that the
Government, the Ministers, the
leadership has failed to inspire that
faith and confidence in the services
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[Shri Harish Chandra Mathur]
They have not been able to establish
an intimate contact with the services.
They have not been able to make a
sense of responsibility felt by the
services. I think this psychological
change, a change of the mental at-
titude between the services and the
government must be brought about.
This is the most important factor as
I see it.

I will now come to four or five
important recommendations to which
1 attach greater importance than to
the others. It is absolutely difficult
to deal in ertemso with this wvast
report which has raised so many
interesting points, but I would like
to refer particularly to the dis-
parities in the standards of emolu-
ments between the Central Govern-
ment employees and the State Govw-
ernment employees. To my mind,
this state of affairs is absolutely in-
tolerable. ‘There is no justification
whatsoever, as I could see it, that the
salaries for the same job with a man
with the same qualifications should
be different at the State level and it
should be  much different at the
central level. The Finance Minister's
argument is that it depends upon the
resources and that he would have
absn'utely no objection if the State
Governments were to ralse the em-
oluments of their employvees. He
even goes further to the extent of
saying that they might under certain
conditions and terms give 50 per cent.
assistance to allow the State Govern-
ments to raise the standard of re-
muneration of their services. This
talk about resources is not under-
standable to any sensible men. What
are these resources? Are the resour-
ces of the States and the resources
of the Centre in any wa‘ertight com-
partments? What is the basis for
making certain avenues available to
the States and taking all the flexible
and the important avenues of income
by the Centre? I think this demar-
cation about the resources is absolute-
ly artificial and arbitrary. Even the
first pie that goes into the treasury
should go to remove the disparities
between the emoluments in  other
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sectors as compared to the emolu-
ments to the Central Government
employees, I would not be happy
even if a single penny is spent by the
Central Government in raising the
emoluments of those persons who
are already getting a little more than
what the employees in the State
Governments are getting.

There is no justification for this
disparity. I think this country as a
whole must be taken into consider-
ation. This is a Republic. The re-
sources of the States and the re-
sources of the Centre are the re-
sources of this country, and the
citizens of this country must be treat-
ed alike. There is absolutely no
justification whatsoever for treating
some sections differently and telling
them: “Here are the resources which
we give to you and you make up”.
I would like the Central Govern-
ment to tell us whether the States
are not making their very best efforts
to raise the resources? Can they
point out to any State and say, “Here
is the source and it is a source which
you have not tapped. It must be
tapped”? If the States fail to come up
to the expectations of the Centre and
if they are not really earmest and
sincere in raising the resources, the
Central Government could have =a
certain complaint. But the employvees
should not for any such reason suffer
in any way. I think therefore that the
resources of the country as a whole
should be taken together and this dis-
parity should be done away with. The
earlier it is done, the better.

In this connection, I am glad that
even the Speaker of this House had
thought it necessary to go out of his
way to make this point, while speaking
at some place, possibly in Andhra or
somewhere, and pointing out that
there was no justification for this dis-
parity between the emoluments of the
Central Government employees and
those of the State Government em-
ployees,

Secondly, I will come to the question
of disparities between the lowest paid
employee and the maximum pay that
is given to the best of our services.
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Here I am quite clear in my mind that
a section of our services which is
bracketed between Rs, 100 and Rs. 300
is not happy. The Pay Commission
has brought out very interesting facts
and figures and I do not wish to ignore
those facts. I am fully conscious of
those facts, and they are that our
Government employees are paid
favourably and better than what is
given to the employees in the private
sector. There has been a great feel-
ing that the industries are paylng
much better to their employees. But
when we take note of the entire situa-
tion we find that the Government ser-
vices are paid better than those in
the private sector, except for A few
jobs here and there and except in
the case of half a dozen HArms.

Another important factor is the out-
put of work and discipline in spite af
lower emoluments. In the private
sector, discipline and output are much
better. These facts have been brought
out in this report and it is here that
the services must pay particular at-
tention. It is here that the associa-
tions must pay particular atiention.

When we come to the question of
emoluments, if we look to the budget
of the families of employees between
Rs. 100 and Rs. 300, we will find that
there is a justification for constant
effort to improve their emoluments,
and we must do it. But while I say
that we must do something to improve
their emoluments, I am very c'ear in
my mind that we should do nothing to
bring down the emoluments of those
who are getting Rs. 2,000 to Rs. 3,000.

1 think we are paying too little even

to those people, The disparity is no:
as large as 28 times, as is being made
out. My definite feeling is that we
must take the minimum of the man
at the lowest Tung and then compare
it with that of the others. He gets
roundabout Rs. 80 to Rs_ 100 and the
least pay of the best of our services,
the IAS, is Rs. 400. So, the disparity
is only four times. Why do we take
the minimum of the lowest man and
the maximum of the man who gets
the highest salary? Do we want to see
that our best talents in the country
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should have no attraction whatsoever
in the matter of their emoluments?

I think this question of disparities
possibly arose first from the USSR.
Anybody who has made a little study
of it could understand it. It was cor-
rect that more than 20 years back in
the USSR they thought that nobody
should get more than 500 roubles and
the people should get according to
their needs. If you examine the pay
structure you will find that they have
now learnt a lesson to their cost and
they have revised the entire notion
today. I can say that in the USSR, the
lowest minimum is 370 roubles or 400
roubles. We have to take into con-
sideration the various conditions. I
am not oblivious of them, namely, the
conditions of housing, etc. But the
fact stands that there are people who
get 400 roubles at the minimum and
there are those who get as much as
25,000 to 30,000 roubles,

Mr. Deputy-Speaker: I think the
minimum now is 600 roubles.

Bhri Harish Chandra Mathur: The
minimum pay, as seen since last week,
is about 400 roubles. When I visited
that country in 1954, I tried to make a
little study of the pay structure there.
I think they might have revised it to
600 roubles but I am also sure that
the maximum has also gone up.

Shri Narayanankuity Menon
(Mukandapuram): May I know in
what category of employees does this
pay of 30,000 roubles obtain? Is it for
the technicians?

Shri Harish Chandra Mathor: That
is another point which I have been
stressing very strongly. It is not only
in response to my hon. friend's pro-
vocation that I am saying this. I have
been saying this a number of times
on the floor of this House and on
the floor of the other House. I
know who are the people who are
getting such salaries. That is a very
important factor. But I am talking
about the question of disparity at the
present moment. Let the ghost of
disparity be burled for all time.
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[Shri Harish Chandra Mathur]

Let us understand that we must
Pprovide incentives for the people and
unless and until we provide those in-
centives, you cannot have the right
iype of people. Ewven in the U.S.5R.
they found it absolutely necessary to
provide these incentives. It Iz not
only in the USSR, but in all deve-
loping countries the maximum goes
only to those people who do the
<creative work, the people who are
technologists, scientists and engineers.
“This type of people must get a much
higher salary. If that is the idea
with which my hon. friend has just
intervened, 1 entirely agree with him.
I have been saying it all the time,
‘That is absolutely necessary. It is
not that it is true only in the USSR.
It is true in all developing countries.
Of course, the salary of the I.C.S, and
the LAS. here is just a hang-over
which we have taken from the past.
But they do a very useful work.

Shri Braj Ba)] Singh (Firozabad):
But they do no creative work.

Bh:l Harish Chandra Mathur: There
is the least doubt that an engineer
must get more. It is unfortunate that
here a Chief Engineer starts on just
Rs. 1,500 or Rs. 1,600. It is really un-
fortunate. An LA S. officer, in his
fifth, sixth or seventh year of service
gets Rs, 1,800. There are people who
have hardly put in ten years' service
but who have been able to get
Rs. 2,250. If you take the statistics
from the various States you will note
these things. As a matter of fact, I
quite know that the grade is Rs. 400—
800 in the first instance, and then the
grade is Rs, 800—1,800. I understand
it. But what is the preseni position?
There are quite 8 number of people
who have hardly put in ten to fifteen
years' service and who are getting
Rs. 2,250. At lcast I can show you
instances in Rajasthan State.

Shri Braj Raj Singh: In the Centre
also, there are certain posts like that.

Shri Harish Chandra Mathur: I
submit we should do nothing to kill
the incentive of the people by bring-
tng down the maximum. We should
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try to pay much better salaries than
at present to our employees, but the
trend must be changed, It must be
for the technologists, artists with
creative genius and only for those
who are there to assist in the deve-
lopment of the country. Of course,
we will have to balance it. I do not
mean to say that the administrative
services do not play &n important
role. I know of an institution where
the director who is in edministrative
charge of the institute gets only 3,000
roubles, whereas a visiting professor,
who does professional work, gets
much more. Our process is just the
other way. It is because of the his=-
torical background. We must reverse
the process. The difficulty, unfortu-
nately, is that the entire administra-
tion is in the hands of those people
who are affected. They cannot see
that the trend must be changed, I
hope Government will take note of
it.

I am glad the President himself has
made a little mention of it in his ad-
dress. 1 understand he found it
necessary to write a letter to the
Prime Minis‘er about scientists and
engineers. Even in the U.P.S.C. re-
ports, they mention that the clamour
for the administrative services still
continues and the engineers want to
go to the administrative services. I
tried to put questions on this parti-
cular subject. Let us understand it
clearly. While it is very necessary to
give relief to the bracket between
Rs. 100 and Rs. 300, we must not try
to pull down the higher salaries
which we are giving. Of course,
there should be a complete change in
the trend; the trend should be for
creative purposes.

Then, I have not been able to see
much sense about the classification of
cities. Bombay and Calcutta are in
A class whereas Delhi is in B class.
Are you going merely by population
or by the actual living conditions and
the index of prices? I submit there
is ebsolutely no justification for this
sort of classification. Everyone
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knows that the per capita income in
Delhi is highest, and thay the cost of
living in Delhi is no less than in
Bombay and Calcutta. What justifi-
cation is therc for keeping Delhi
down? Even if we take *he census,
Delhi should be included in A cate-
gory, 1 am not pleading for Delhi
alone; 1 am pleading for the princi-
ple to be accepted. You will be sur-
prised to know that I have my estab-
lishment both here and in Jaipur and
my Jaipur establishment costs me
more than the Delhi establishment
(Interruption).

Mr. Deputy-Speaker: Here the hon.
Member lives as a Member of Par-
liament; there he leads a better life!

Shri Harish Chandra Mathur: If
anybody is to be envied, I think, it is
the Members of Parliament and the
Min.:lers, considering all the facili-
tics which are being given to them.
So, 1his classification must be looked
into. | wish the Minister makes up
his mind about revising this classifi-
cation. Delhi must definitély be in-
cluded in A category. I think possi-
bly because most of the Tentral
Government employees are centred
in Delhi, they have been trying to
keep the wage bill down, arbitrarily
fixing the classification and purposely
keeping Delhi  down.  Otherwise,
there is absolutely no justification for
this.  Similarly, when the Central
Government employees in Jaipur
wrote to the Auditor General, he said,
“The Pay Commission is looking into
it; we will consider it afterwards”. I
fubmit that there is unnecessary dis-
content among the employees, be-
cause we do not take decisions in the
right time. If we take decisions in
right time, half of the discontent
would be over. ‘There is no reason
why we should not take the associa-
tions of employees into confldence and
make them explain their difficulties,
because they are as responsible eiti-
zens of this country as we are.

My last point is about the age of
superannuation. In its report, the
Pay Commission has really given
valuable data on the subject and re-
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commended thal the superannuation
age should be raised to 58. If you
will look into the history of this par-
ticular problem, you will find that
with the solitary exception perhaps
of Indonesia, all over the world, by
stages the superannuation age has
been raised from time to time. In
some places it is 60, in some 58 and
s0 on. 1 think England has revised
1t three times. What is the justifica-
tion for your not accepting a recom-
mendation which is backed and sup-
ported by solid facts and arguments?
‘Who wants to retire at 557 [ am 55
now,

Mr, Deputy-Speaker; Therefore he
is in the Parliament.

Shri Harish Chandra Mathur: Do
you want to enforce idleness on me
now because I am 557 When the poor
employees are fit and mature, you
want them to retire. Longevity of
life is there. The only argument ad-
vanced is, it will shut off avenues of
promotion and there will be more of
unemployment. This is just playing
on the sentiments of the younger
people. I have got a number of rela-
tions who are in Government service
and who are young. So, my vested
interest lies in geeing that the younger
people got a better chance. But, if
you look to reason and merit, there is
absolutely no justification. As a
matter of fact, it has been made out
by the Home Ministry more than
once that they are se short of per-
sonnel and they are making emer-
gency recruitment and all that. I
find yvoungmen with hardly 5 or ®
years' service working as District
Magistrates today. I do mnot know
about the Central Services, but so far
as I.A.S. is concerned, the position is
just the reverse. It is entirely differ-
ent. We are not finding people and
it is with reluctance that we are forc-
ed to push up our youngsters to jobs
which they should occupy only after
5 to 10 years. The criterion laid
down was that he must spend 6 years
in the grade of Rs. B00O and after 6
years he gets the next grade. But
I know of two instances. Immediate-
1y he gets into the Rs. 800 grade, he
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is not supposed to be a Collector or
Joint Secretary....

Mr. Deputy-Speaker: Even if 1
ignore the time which he has ap-
propriated to himself, his time is up.

Shri Harish Chandra Mathur: I will
finish in one minute.

Apart from my personal experience,
1 submit that this business of exten-
sion is the most demoralising thing
which the Government can do, There
should not be any question of grant
of extension after 55. You can even
say “55 and no more”. 1 am prepar-
ed to concede even that. But I am
‘not prepared to concede this business
of extension after the age of 55. The
previous Chairman of the U.P.SC.
wrote to the Home Ministry very
strongly on this point more than once.
We all know how these officers who
are about to retire find themselves.
Everyone is trying to get an exten-
sion, and this extension is completely
demoralising the officer at the fag end
of his career, So, I plead that we
must raise the age from 55 to 58, and
if you do not agree to that, then
there should absolutely be no exten-
sion and every one must retire at the
age of 55. I am not at all prepared to
have this patronage. This is only a
distribution of patronage, favouring
certain people. It is only demoralis-
ing cerlain people who want to seek
advantage here or there in the last
two or three years of their official
career when they are in the best posi-
tions, when they are in the most
important positions they can get. It

completely demoralises the officers
and leads to very unhealthy tradi-
tions. Therefore, 1 am strongly

opposed to any extensions being
given, but, at the same time, I strong-
ly plead that the superannuation age
should be raised from 55 to 58.

Shri U, C. Patnaik (Ganjam): The
first Pay Commission of 1946-47, the
Varadachariar Commission, suffered
from certain handicaps. It did not
have sufficient statistics or adequate
data. It submitted its report within
a year, But the present Pay Com-
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mission had the advantage of sitting
tor a much longer time and it had the
advantage of having before it the
Varadachariar Commission's report,
complete up-to-date data and statis-
tics, about 4,700 representations and
ampie evidence. In spite of all this,
the Report, though it has satisfied, to
some extent, some people, on the
whole, has not been satisfactory, has
not satisfied all the Central Gowvern-
ment employees and has created
hardships in their minds.

I will simply refer to a few salient
points, because this is a subject on
which many hon. Members are anx-
ious to speak. I will refer, in the
first instance, to the minimum wage
that has been given. In the tripar-
tite conference of the 15th Labour
Conference in Delhi in 1857, with the
hon. Labour Minister in the chair,
after considering reports from Gov-
ernment, representations from ¥abour
and employers, it was given out that
the minimum wage should be about
Rs. 125 to 137'8]- or thircabouts.
They calculated the minimum wage
on the basis of three consumption
units, that is, earner plus three, and
they put it down at Rs. 125 to 137T—
about T2 yards of cloth, that is to
say, 18 yards of cloth per person, 47
ounces of foodgrains, that 1s, 2,800
calories and so on. But the estimate
now accepted is that of Dr, Patwar-
dhan, about 32 ounces, giving about
2,600 calories. The difference bet-*
ween the old calculation and the pre-
sent one is that no meat, fish or egg,
reduced quantities of vegetables and
milk and replacement of fruit by
groundnut. The total has been put
down at 56 nP. There are two
objections to this. Firstly, the caloric
value and the weight of food has been
reduced and, secondly, what is much
worse, the price of the food is put
down at 37 nP; that is, about 15
ounces of cereals and so on and so
forth, all coming to 57 nP. I would
submit that this is not a proper cal-
culation, and I would request the
Commission, or the members opposite,
to tell us how is it possible o have
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all these items for 57 nP. Of course,
you have substituted groundnut for
fruits, but even then how is it possi-
ble to have this food for 57 oP in
Delhi in 19587

It is quite within Government's
rights to appeal to the country in the
name of development expenditure, in
the name of defence expenditure now
going up, in the name of developing
the country’s resources, and ask us to
tighten the belts and to say that we
should get on with less than what we
actually require. Of course, it is ex-
pected that they would give us the
lead by seiting the examples them-
selves. But, apart from that, we can-
.not understand them when they say
that they are giving a fair deal by
saying that all these calories and all
these things can be had for T nP in
Delhi, and that the minimum expendi-
ture for a family would be only Rs. 70
to 80, and not Rs. 125 to 137,

Another important point is the
difference between the announcement
of the Labour Ministry in that tri-
partite conference with the hon.
Labour Minister in the Chair, and the
present announcement by the Finance
Ministry. I would submit that it is
for the two Ministries to come to a
decision. But, then, to tell us that
what was decided upon by Nandaji
and his tripartite conference....

Shri Narayanankutty Menon: And
also Shri Morarji Desai.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
When he was not present.

Shri U, C. Patnalk: To tell us that
it should not be whal was decided in
that conference but it should be
something much less is not the pro-
per way of tackling the subject, and
I submit that Government ought to
revise this low pay structure,

Then, about the maximum, my hon.
friend from Rajasthan who just pre-
reded me, tried to make out an ela-
borate case for having the present
higher ceilings, and he was saying
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that the trend in every country is to
raise the higher emoluments of per-
sons in higher places. My submission
is that there was a time when the
ruling party, or the predecessors of
the ruling party, had stated that the
maximum should be Rs. 500 per
month. It was in the Karachi Cong-
ress, when Mahatma Gandhi, the
father of the nation, was present that
it was laid down that the maximum
amount should be Rs. 500. The pre-
vious pay commission, the Varada-
chariar Commission, had put it down
at Re. 2,000. Now we are told that,
on various grounds it cannot be re-
duced even to the level recommend-
ed by the Varadachariar Commission
and that it should be what it is.
While we arc talking of retrenchment
at the lower levels, while we are talk-
ing of the pay structures at the lower
levels, we are going on expanding our
higher services in numbers as well as
in salaries.

It has come up before this House
on several occasions that a number of
higher-salaried posts are being creat-
ed from day to day, carrying Rs, 3,000
to 4,000 and that, at the same time,
we are told that we are sticking to
certain principles in life and sp on. [
am not worried that people are gel-
ting Rs. 4,000 to 5,000. Ii is true that
hon. Ministers are getting good
salaries in spite of what the father
of the nation had laid down for them.
It is true that the LC.S. officers and
others are getting higher salaries. 1
am not worried about it.  But the
main question is the disparily bet-
ween the higher scales and the lower
scales, An hon. Member hay just told
us that the disparity is not much. He
asked us to take the higher salary of
the lowest cadre and the lowest salary
of the highest cadre and said that the
disparity is only four or so. I submit
that it is not a realistic picture. The
disparity is much more than that
exists in any other country. It is a
very important thing that the dis=
perities between the higher scales and
the lower scales should not be so
much as it is. Apart from the politi-
cal professions and promises of the
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country during the poiiod of struggle,
apart from variou: other icasons, 1
would submit that the d.sparity
should be brought to the minimum.

At the same time I would also
submit that one of the important
ways of avoiding disparity and one of
the important methods of trying to
do justice to one and all should have
been not merely to think of the pay-
scales but also to thirk in terms of
the cost of living. You, Sir, know
that the cost of living is increasing
day by day. Prices of foodstuffs are
gsoaring like anything. Blackmarket-
ing is going on, Clothing has become
very costly, It is for Government to
focus attention not merely on the pay
scales and other amenities to be given
to Government servants but also to
remove all heart-burning and trouble
by trying to minimise the prices of
at least the necessities. It is quite
possible to 50 regulate our
marketing system that certain essen-
tial commodities would be made avail-
able at fair prices and you can go on
taxing luxuries like anything. But
till now there has been no attempt to
do that. On the other hand we get
complaints everywhere that it I in
the necessities of life that corruption,
black-marketing and soaring prices
are going on. What is it that we are
doing to se¢ that the necessities of
life and the barest minimum require-
ments of food and clothing are put
down at a fairly good price? Is it
not possible for Government to think
of regulating that? Unless you re-
gulate that, it is going to cause still
more discontent day by day. Not
only that, as my hon. friend who pre-
ceded me told us, there is more dis-
content because State subordinates
with the same qualifications and with
the same experience do not get the
same rate as the Pay Commission i3
giving. These are things which have
got to be looked into and unless the
essential basic factors are taken into
consideration nothing can be done.

‘Then, with your permission, I would
submit a few points about the
Defence employees. Of course, the
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case of Defence employees, who are
in uniforms, is now being considered
by the Raghuramaiah Commitice and
I hope the Raphuramaiah Committee
will give ils decision very soon be-
cause the position that while the
people in civil services and civilian
personnel in Defence services are
slightly better off than they were be-
fore, the Defence emploveers should
continue to have a raw deal is notl
desiranle. So, I would appual to the
Raghuramaiah Committee to come to
a decision very soon and rationalise
the pay structure in the Defence orga-
nisation.

But there are a number of clvilian
Defence employecy whose cases were
considered both by the Central Pay
Commission of 1946-47 and by the
present Pay Commission. One of the
most difficult things for them is that
they have no security of servic.. We
have been told that about 68 per cent.
of these Defence employees are tem-
porary hands. They have no perma-
nency of service, Out of 2,53,000—in
1945 it was about six lakhs—we are
told that 68 per cent. are still tem-
purary. In 1954, Shri Tyagi, who was
at that time M.D.O., had announced
that about 50 per cent, people in the
old factories and about 40 per cent.
in the new factories would be made
permanent. But till now we have
not heard of it. In the meantime
there were two committees, which
were set up, to consider the problems
of the Defence employees. One was
the Kalyanwalla Committee and an-
other was, I think, the Sahni Com-
mittee. We do not know at whal
stage they arc. But apart from it
my submission is that the Defence
organisation should make up its
mind as to what permanent cadre
they will require.

Now we are being told that the
Ordnance factories are expanding,
that production is increasing and this
and that, whereas 68 per cent. of the
people, who have been working there
gince 1949, are still on temporary
posts and have not been confirmed.
My submission is that while you are
thinking of expansion of the indus-
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trial potential -of the Defence organi-
sation, Government should also con-
sider the necessity of giving the
employees security of service. ‘They
should be assured that after they
complete the probation they will be
absorbed in service, Tt is no good
having them for years and years to-
gether without giving them the secu-
rity of service.

There is one particular organisation
where people have been working
since 1941, 1942 and so on. They are
put down as exira temporary servants
and arc treated to have started only
some time in 1949. That is another
point that has got to be considered.
It should be seen that all these people
who have been in service for the last
sy many ycars are given some sort of
security and are treated as permanent
employees. 1 would submit that it is
for the Defence to make up its mind
and say as to what is going to be its
normal peace time strength, what is
going to be the strength of the ME.S,
whal is going to be the strength of
the EM.E, what is going to be the
strength of the civilian officers, gazet-
ted and non-gazetted, in the different
factories and Ordnance depots and
all those organisations and what is
going to be the strength of the civi-
lians in the Army, Navy and Air
Headquarters. These are things that
have got to be finalised and they have
got to make up their minds. As we
have been complaining in this House
from time to time, it is unfortunate
that our Defence organisation or the
Defence Ministry is unable to chalk
out its programme and find out its
target and to say that this will be the
peace time strength, this will be the
war time strength and so on. They
sre not doing that.

Then there are also some minor
things. For instance, the Pay Com-
mission has not dealt with extra
temporary establishment. Then there
has been no calculation as tc what
will be the piece rates in the Ord-
nance factories and how the Report
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will affect the cost of production
because that is a figure that can be
changed from time to time. Then
there is the difficulty about the pri-
vilege ticket order which was pre-
viously once a year tn anvwhere in
India for rest and recoupment but
now it is only to one's home place
and that too if it is over 250 miles.

These are some of the defects in the
Pay Commission’s Report that have
got to be examined. In particular,
the civilian officers of the Defence
organisation who are getting a step-
motherly treatment have got to be
given proper treatment. The other
Pay Commission's Report should
come. Apari{ from everything else,
no number of Pay Commission's Re-
ports will help the people unless
Government takes an active part in co-
ordinating the various departments and
proper cost of living is assured and
the minimum food and clothing re-
quirements are properly  priced.

|t g ATe fag (aNA) : I
ey, fiflm dww wEm &
T F TG W AT ¥ I
‘ot 4t fe T wEfa &
REET 4T 99 F WAL A FEAN § AE
T & g | e g o a e o
¢ fr e do= s oY fod oy
¥ 9T W A9 ) §19 TEedE A
g fawfoat &t &Y s fear, 9w &
a1z, A wEwN O A9 3 ) BT AR
fagEse ot d fwmew
¥ o wram N foawfol & ar ¥
T goEe A fom awg 99w A
feam & s ¥ w W =T -
S A AW m & § e oaew
wmar # fawrfed o gf ¥ o woee
7 fom axg & 9 w oy fe §, 9@
& W A wifgd, 9 Y wew Al
A wfEd |

ﬂ’a’g
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W 7 W ot w7 R sy
wEaTd ¥ 9@ 91 e Ig T oF
S sy ¥ faar a1 fom & s ¥
g & df ¥w sdwfal
2 9T WY §%E & W& U I AO9
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FgAT g g R AT tent ¥ o WE
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N @t 99 99 wfEAw WX T 8
aaet & a1 W A I A A
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o W R @ET g & AT 9T g
wWaa FT e F o
¥ st & o9 arfes e
gt waam & vw W W
% waw T fewm wmd
15:15 hrs.
|DR. SusHiLa Navar in the Chair]
afer 99 #Y TME T ¥ AT FT AT
fear o1 @1 & 5 3@ & el w0
FIAT AT | WAAG WATHAT HETEAT,
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oTwr Erg FAE o1 W Fw
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fF o s ¥=g wafet $1 far
ﬁ'qgvg,wvﬁwﬁfm’tgium!ﬂ’
§ 39 1 AT ¥ wAgT & gro dAa
w1 &ifw & o @y & A & A
qTHTT A A AT WA & 99 F
e Ff gl ot A g
&R

agt o WY WORTT FT T
t | v W dnfer 2z wglt
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0 W gy v W W
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qE FT TFA ¥ WA &1 foeErd
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| T T A W R wE 3
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HIT W9 F grofae @ FgA g, =
@R W THEE T, T S
T FHT, H T FT TAAATLATA
0T, T PR T ARHATEAA 1,
afg W T g ¥ Dfaferw wEw
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foadtor %t ame =<t 3, Foamaait #1
IA FE § a9 W FET st
& famfadr & ofy o= & of@Ee & &
ar I F Todw & o geEfa
# feen 3 &, ag fram s E v 7y
gl % &6 | T AT OF A0E H
A AT AR fFa g |
WM oA #1 w9 A fafesa wEed
¥ famtfaer # ot dman o 8, 75 s
T & ol § 5 am B Fgm
fr =T 1 &= & /19 AT /TR
1 T g 9C HF &@rEAr =ifEd
qmg § §M TH AN §I 3W & @a]
& A 9T a1 awfEat a1 799 & g
@ ¥ wfrm W Foh wfw
§R 7 T FAAE § W A
®1 THT qAA W e w R )
W1 9T & §TeT § 97 % W I,
& r{td & ST aTal FY g, W IR
feafar #1 ara & awx Sfaw dawn *3,
fagd fr & saofal =
g Y HAT g a% W IAH AT FEATT
T AT § AG WH ET A |

Shri Sampath (Namakkal): Madam
Cheirman, the Second Pay Com-
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mission's Report when published gave
a rude shock to those who had quite
legitimately expected that the Pay
Commission's Report would do justice
to those employees of the Govern-
ment of India who had been long
subjected to great injustices. The
Commission, as many hon. Members
who preceded me in this discussion
had pointed out, has, instead of re-
moving the causes for the suffering
of the employees in the lower rung,
inflicted new hardships to be borne
by them.

The number of working days has
been increased on the ground that
many other countries in the world
have more number of working days
than India. Nobody can object to
this; nobody can find fault with this.
But wwhen we try to draw compari-
sons with the conditions existing in
other countries, we must do it fully
and completely and all the aspects of
the guestion should be compared and
examined, because the various aspects
of the question are inter-related. The
Commission has chosen to compare
only the aspects of working days and
conveniently avoided comparing
other conditions of life of the
employees of those countries who do
more work.

Now, what is the type of pay-scales
that they are bestowed with and
what is the type of pay-scales that
our employees are condemned to?
The housing and other facilities
should also be compared. There is no
wse in comparing the performance of
a race horse with that of the Jatka
or Tonga horse without considering
the attentions bestowed upon the
needs and comforts of those two
types of horses.

Next, I wish to draw the attention
of this House to the failure of the
Commission to appreciate the fairness
of the principles and norms laid
down by the 15th Indian Labour
Conference, regarding the fixation of
minimum wages. One would have
expected the Gevernment, as a model
employer, to respect the decision
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arrived at by the 15th Indian Labour
Conference in which the Government
itself was one of the three parti-
cipants. The Government of India
has totally rejected the decision of
the 15th Indian Labour Conference,
saying that the Government has not
committed itself to the decision.

Another thing is that the calculations
of Dr. Aykroyd are completely over-
ruled by the Commission. According
to Dr. Aykroyd, the daily require-
ments of a person are: rice and
millets 14 oz.; pulses 3 oz.; vegetables
10 oz.; milk 10 oz.; sugar and gur 2
oz.; fish, meat, etc. 4 oz.; fruit 2 oz.—
total comes to 47 oz. But, according
to the Pay Commission’s proposals,
these work out to: cereals 15 oz.;
pulses 3 oz.; vegetables 6 oz.; milk 4
oz.; sugar and gur 1:5 oz.; fish, meat,
etc. nil; fruit nil; groundnut 1 oz—
the total comes to 32 oz. And the
Commission makes the mssertion that
32 oz. of these commodities were avail-
able in the Delhi market in 1858 for
56 nP. Apart from the adequacy of the
nutritional wvalue of these two diffe-
rent patterns of diet, it is amazing
how the Commission could come to
believe that these 32 oz. of commodi-
ties could be bought for 56 nP in
Delhi. The other day also my hon.
friend Mr. Banerjee challenged that
he would prefer to give 76 nP to
somebody to go to the market and
purchase all these commodities.

Shri S. M. Banerjee (Kanpur): I
said that to the Minister.

Dr. B. Gopala Reddi: Food Minis-
ter, or Finance Minister?

Shri S. M. Banerjee: Finance
Minister.

Shri Sampath: This is a very un-
realistic approach which has resulted
in greater injustices to the employees.
More than 90 per cent of the total
number of Government employees
belong to class III and class IV. What
is it that they have gained in net,
according to the recommendations of
the Commission?
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‘Let us take the case of class IV
and class III employees of the Posts
and Telegraphs Department. Class IV
category of packers, peons, etc, were
getting Rs, 30 salary and Rs. 45 dear-
ness allowance, the total of which
comes to Rs. 75. According to this
award, they will get Rs. 70 salary and
Rs. 10 dearness . allowance, that is,
= total of Rs. 80. They get a benefit
of Rs. 5 and there will be a deduction
of Rs. 5 for Provident Fund. So, the
net benefit is nil.

Dr. B. Gopala Reddi:
Fund is their own,

Provident

Shri Sampath: As for the postmen
class, in the case of those getting
Rs. 35 to Rs. 47, the benefit is nil.
fThose who get Rs. 47 will get Re, 1
extra per month and those who get
Rs. 48 will lose Re. 1. As for the head
postmen grade, all of them will be
losers as a result of the recommenda-
tions of the Pay Commission. Regard-
ing the clerical grades, we find that
those who are getting Rs. 60 and
Rs, 170 are losing from Rs. 2 to Rs. 9
per month. As regards lower selec-
tion grade, those who were getting
Rs. 160 to Rs. 250 are losing to the
extent of Rs. 8 to Rs. 19 per month.

As regards the compulsory provi-
dent fund, the argument that is put
forward often is that saving should
be encouraged. Saving from what?
Already what is given to the
employees is inadequate to meet even
the barest basic needs of life. One
should not lose sight of the fact that
generally children are not born after
retirement, when they get all these
benefits from the provident fund.
Moreover, the purchasing power of the
rupce is decreasing day by day and
the interest provided is very low. At
least, if the Government comes for-
ward to contribute equal amount to
the provident fund of the employees,
it would hearten him to a certain
extent. But the Government is not
prepared to accept this.

The net result of the pattern sought
to be set out by this Pay Commission
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is that hereafter the employees will
be terribly afraid to demand a fresh
Pay Commission and the appointment
of a Pay Commission will be a poten-
timl weapon in the hands of the Gov-
ernment to threaten its employees. It
is really tragic that the Pay Com-
mission, instead of enhancing the
emoluments and other facilities to the
Government ployees, has ht to
cut their facilities already enjoyed by
them. I would request that the Pay
Commission’s recommendations should
be revised and the Government should
play its role in a very boda fide
manner that it at least recognises the
decision arrived at the 15th Indian
Labour Conference regarding the
fixation of minimum wages.

Shri Tangamani (Madurai): Madam
Chairman, previous speakers have
already stressed upon the various
aspects of the Pay Commission's
Report and they have characterised
the Report ms disappointing. When
the Report was submitted to this
House on the 30th of November, 1959,
much was expected of that Report.
After the Report was published and
when the details were made known,
comments have come from different
quarters, not only from the employees
but also from those who are not
interested generally about the
employees.

1 would take this Report and deal
with it in the following three or four
aspects. Why was this Report eagerly
awaited? Why was this Report
expected by a large section of the
employees? It is true that this Report
deals mainly with the Central Gov-
ernment employees. But certainly,
basic questions about wages, dearness
allowance and other things were
raised at the time of enquiry. Natu-
rally, people thought that these basic
points will be dealt with and final
decisions will be given on these basic
points.

One such question was the question
of wages. Many hon. Members have
referred to the question of wages, and
pointed out how the Commission have



637 Motion re:

gone back on the unanimous decision
of the tripartite conference of 1957,
where certain compromises were
- accepted not only by the employers
and the employees but also by Gov-
ernment. Having accepted this, now
the commission go a step further and
accept the recommendation of some
other expert.

In this connection, 1 would like to
mention that a special tribunal was
set up for going into the question of
the wages and other working condi-
tions of the plantation workers in the
Madras State. Generally, the emplo-
yees were relying more upon
Dr. Aykroyd's formula. It was the
employers who brought Shri Patwar-
dhan a&s an expert on therr hehalf.
It is surprising that the recommen-
dation of the expert who was invited
on behalf of the employers has now
been accepted in this Pay Commis-
sion’s report. So, we would like to
have m categorical answer from the
Minister as to whether they still stand
by the tripartite degision of 1957 or
whether they are going to accept the
recommendations of Shri Patwardhan
whose recommendation has been
followed in the report of this Pay
‘Commission.

The second point is this. The First
Pay Commission accepted the princi-
ple of linking the dearness allowance
with the cost of living index, although
Government did not follow it in spirit.
It was said that for every 20 points
increase in the index, there should be
an increase of the dearness allowance
by Rs, 5. This recommendation also
was not followed by Government. But
the fact remains that this recommen-
dation was made as early as 1947, and
several tribunals have followed this.
So, we find that a principle which had
once been accepted in 1957 and subse-
quently followed by the various
tribunals is now sought to be taken
away by this Pay Commission. On this
also, we would like to know the views
«of Government.

MAGHA 22, 1881 (SAKA)

Report of Pay 638

Commission

I can very well understand a posi-
tion like the one taken in the First
Pay Commission's report. The First
Pay Commission said that if all these
factors were taken into consideration,
then the employees might be entitled
to more, but because of certain other
extraneous considerations, they were
fixing the minimum wages at Rs, 30
and the dearness allowance at some
other figure. Now, the Second Par
Commission have gone into the deci-
sions arrived 8t at the Fifteenth
Indian Labour Conference and stated
that the minimum wages to be paid
according to that would be Rs. 125,
Having accepted that, instead of say-
ing that under the present conditions,
in view of the terms of reference, it
can only be Rs. 80, they want to
buttress their arguments by resorting
to Shri Patwardhan's recommenda-
tion. That is what I would like to
point out.

Another point that I would like to
mention in this connection is that
although the commission’s award has
been disappointing, even those recom-
mendations which are beneficial to
the employees are sought to be taken
away by the Central Government. I
would briefly mention certain bene-
ficial recommendations; for instance,
the recommendation regarding retire-
ment benefits is something which is
beneficial to the employees. Again,
the recommendation regarding the
conversion of the temporary and
casual employees into permanent
employees is also a beneficial one. I
remember that in reply to one of the
questions last year, it was stated that
there were 17 lakhs Central Govern-
ment employees, 9 lakhs industrial
and 8 lakhs non-industrial. OQOut of
these, only 3 lakhs received more than
Rs. 100 by way of remuneration or
wages; and 14 lakhs were getting less
than Rs. 100. Out of these 14 lakhs,
slightly less than 50 per cent were
either temporary or casual. It may
now be one-third. Yesterday, in reply
to one of the questions, the Railway
Minister stated that there were 110,000
class III and class IV employees in
Railways who would still come under
the category of temporary. Therefore,
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we would like to know what time
Government are going to take to con-
vert all these temporary hands into
permanent ones.

There is another recommendation
about compulsory arbitration. When
the two parties, namely Government
and the employees, do not agree on
a particular issue or issues, then the
matter is to be referred to arbitra-
tion; that arbitration will be at the
highest level. There will also be
arbitration at different levels, namely
by the creation of Whitley Councils.
This particular recommendation of
the Commission has not been accepted
by Government, to this day.

There is again the recommendation
about the mge of retirement. A refer-
ence was made to this particular
aspect by one of the previous speakers.
According to the commission, the
retirement age is to be 58, instead of
55. Ewven this recommendation has not
been accepted by Government.

Yet another recommendation is that
instead of making the employees work
half a day on every Saturday, they
may be made to work for a full
Saturdav, for 8 hours or 6 hours, as
the case may be, on the first Saturday
of the month; have a holiday on the
second Saturday, again work for a
full Saturday on the third Saturday
and have a holiday on the fourth
Saturday. That was the recommenda-
tion of the commission. But now
Government come forward and say
that they do not accept this recom-
mendation. And they would like all
these employees to work for three
Baturdays continuously and have the
fourth Saturday as a holiday. Simple
arithmetic will show that an employee
who was working for two days in a
month on the Saturdays is now made
to work three days in a month; in
other words, he has to work for 12
full days in a year. And what is the
emolument Government are giving
him?  Whatever emoluments that
Government are giving him by the
right hand, they are taking awmy by
the left. So, even the very paltry
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emolument increase sought to be given
by the Pay Commission is taken away
by Government's refusal to accept
these recommendations.

It is true that PTO is now extended
to the industrial employees. That is
a welcome feature, But what is
already being enjoyed by the railway
employees is sought to be taken away.
I do not know whether orders have
been passed in this regard; f those
orders are going to be passed, then
there is likely to be resistance from
the railway employees. Now, I think,
the railway employees are getting one
free pass and 6 PTO's. Now, Govern-
ment are seeking to reduce it.

Shri Rajendra Singh (Chapra): Two
free passes.

Shri Tangamani: Now, they are
going to reduce it to one free pass
and two PTO's, What the railway
employees have been enjoying all
along is much more than what is now
sought to be given to the Central
Government employees. I would sug-
gest here that whatever is being
enjoyed by them all along should not
be taken away. Many of the organi-
sations of the Central Government
employees have brought to the notice
of Government the various facilities
they have been enjoying.

Take, for instance, the question of
casual leave and holidays. They were
enjoying 23 holidays and 15 days
casual leave, Now, that is sought to
be reduced to 16 and 12. Even here,
what they have been enjoying so far
is now sought to be taken away. I
read in one of the journals m calcula-
tion which shows how as a result of
these recommendations, an ordinary
Central Government employee would
get one month's wage less. We find
that there is a demand by the various
central trade union organisations like
the All India Trade Union Congress,
that if a person works for 12 months
in a year, he must get 13 months’
wages; in other words, one month’s
wage should be paid in terms of bonus,
Here, the Central Government
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employees were formerly working for
about eleven months odd and they
were getting 12 months’ wages. But.
today, they have to work nearly for
12 months for getting 11 months"
wages; in other words, to put it in
popular terms, the person will have
1o work for 13 months for getting
12 months' wages. So, the calculation
that the additional emoluments would
come to Rs. 31 crores or Rs. 41 crores
is really misleading. 1 am just giving
@ reply to the point raised by Shri
Harish Chandra Mathur. If vou pay
the employees an amount of Rs 5§
extira and take away the cxisting
benefits, it will not enthuse them.

The First Pay Commission said that
cerlain facilities should be given to
those persons who are employed in
big cities. Big cities like Bombay and
Calcutta wure notified as ‘A’ class
cities. When these cities were cate-
gorised as ‘A’ class cities, it was based
on consideration of population. The
population of these cities is much more
than 1} millions. There were big
cities like Madras, Delhi and Kanpur,
but their population was not 15 lakhs
then. Ewver since 1047, the demand
has been that those cities whose popu-
lation is 15 lakhs or more should be
classed as ‘A" class cities. It is com-
mon knowledge that in respect of
cities like Madras, Kanpur, Delhi and
Hyderabad, the population exceeds
15 lakhs. The demand of the
employees from these cities requesting
that these cities may be treated as
‘A’ class cities is a just demand.

In the same way, the population of
‘B' class cities was fixed at 5 lakhs.
Those cities which were having popu-
lation of less than 5 lakhs according
to 1951 census are now having popu-
lation exceeding 5 lakhs. I can men-
tion the case of a city like Madura.
Even in the municipal area, the popu-
lation is nearly 5 lakhs. It does not
extend to Greater Madura. If you
take Greater Madura and Madura
Postal District, certainly the popula-
tion will be nearly 7 lakhs. Here is
an important city which is a big
industrial city. It is a city of pilgrim-
age. The demand of the employees
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of the Posts and Telegraphs Depart-
ment and the other Central Govern-
ment employees to treat this city as
a class ‘B’ city is a just demand. What
does the Pay Commission say in this
matter? The Commission says that
they will have to wait for the census
of 1881. Even after the census of
1961, they will have to wait for 2 more
months or 2 more years even. But
there is a proviso saying that these
cities, wherever necessary, may be
made into class ‘B’ cities. Here, there
is a demand from the employees of
this city to treat it as class 'B' city.
There are similar cities all over India
which are under class ‘C’ where the
employees demand that they may be
treated as class ‘B’ cities. ‘C' class
cities are those cities whose population
is 1 lakh or more. In Tuticorin, the
population has exceeded 1 lakh. Even
in 1955, the population has exceeded
1 lakh. If we wait for the census of
1881, many of the benefits which are
at least indicated in the Pay Com-
mission's Report will be denied to
these employees. So, I request the
hon. Minister to look into this matter.
I request him not to restrict the condi-
tion to cities like Bombay and Cal-
cutta, but to extend it to other big
cities.

642

Sir, the previous speaker referred
to class IV employees. I would like
to mention only one point relating ‘o
class IV employees. If we take the
postmen, what we find is this. The
Razaltine Committee of 1920 stated as
follows:-

“The Postman is drawn from a
class distinctly superior to that of
the ordinary menial. To be quali-
fied for his work he must have
some knowledge of script of at
lecast 3 languages one being
English; in his duty is involved
considerable pecuniary responsi-
bilities; he is in fact a small way
cashier; he has to render a daily
account to furnish security and to
make good losses. The efficiency
in the postal service very largely
depends upon the Postmen. The
Standing Finance Committee in
one of the Report stated ‘the
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Postmen really are a sort of

inferior clerks having regard to

the qualifications and other mone-

tary responsibilities’"”
Some of the Class IV employees of
the Central Government have got to
bear these responsibilities. They are
as good as Class III employees. Does
the Government feel that an amount
of Rs. 80 which they have fixed would
be proper emoluments for them?
Certain Wage Boards have been set
up in respect of certain industries and
they have made certain recommenda-
tions. In respect of the cement indus-
try the Wage Board has recommend-
ed Rs. 102 for Class IV employees.
if the industrial worker in the private
sector could be paid Rs. 102, I do
not see any reason why the same
principle cannot be extended to the
employees of the Central Government
also. I have indicated that 3 lakhs
employees of the Central Government
are drawing more than Rs. 100. 14

lakhs of Ceniral Governmeni em- *

plovees are drawing less than Rs. 100,
of whom 50 per cent are still tempo-
rary. The emoluments that some of
them are now getting by way of the
recommendation of the Second Pay
Commission are Rs. 75 plus Interim
Relief. Certain cmployees like the
RMS employees are doing very
arduous work, and some of the wel-
fare facilities have not been extended
to them. I can give details. I would
like the hon, Minister to go into this
question and at least give us an
agsurance that whatever benefits have
been enjoyed by the Central Govern-
ment employees before the Pay Com-
mission was set up, would not be
denied to them.

Another point which I would like to
mention here is this. In all cases
where a Commission is set up for
fixation of wage scales, the wages are
always fixed and paid with retrospue-
tive effect. They will be perfectly
justified if they demand that wages
may be paid from 1st August, 1856
Some of these organisations are
demanding it not from 1st August,
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1956 but from the date from which the
interim relief was paid to them. At
least, the payment should be made
from 1st July, 1857. The Commission
says that even in respect of those
earlier months the amounts would be
credited to the provident fund
accounts of the employees. Since
some Members have already referred
to provident fund, I would not go into
that. But what I would like to say
in this connection is that at least the
existing facilities which have been
enjoyed by the Central Government
employees should not be taken away
from them; otherwise, it will be not
only a disappointing report but it will
be a very distressing report.

Mr. Chairman: Shri D. C. Sharma.
He is absent. Shri Vajpayee.

oY Twdd (gTomge) - K ar
4 A Agar ar Afew $fs W
et & f& F wr A, F owm
aw w T w7 E

wgraar, da wmEnr # frefot
# f = & wfew Fag FEata
¥ oy o Imw Y &1 w3w et
¥ gl gf e W A qu
¥ ot ¥ fomy a T g7 W
FW ¥ f5 I o I averg
sy et ffestm s o 3
R &t oifaw  ofifeafaat # amm #
&Y T F Ay ArEAAqmA Aw ag
¥ w7 gFa A I7% FeeE & Ao
A wraTms @ AR o9 adfy o %
s AT & T R FAT F9 ET
gHA W T AT 8, Iud N wey
g Afes @9 W # foE
& qfomrersy wER 33 e
&1 awETT ¥ g # grne fow a0
% o= ws WA @, fa=re €1 oSy
#rar faaifra €, 39F #1700 aga 19
" § Fo= wrgm & gra-dT a )
ufer o femfed A 7 & s & &
¥9 o ¥ oY woRT A wuf e gt
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@it 78 fear 0 wws @@ A
wgeafres oy woge T ¥ 7 A gw
g # A 5T E § e
F o fawrfodl 90 & fgg & ff, 37 =
ar efrwrr s faar, wre Ay faerfof
&% afeat & figa & of 37 ¥ 7w+ )
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wfama #1 fegé w1 3§48 *1 Far eftwre
FT ¥t W 9w F FEifaa w96
femg afs s fawfal & i
afd o et R A T 9w &
fad swaifaat & s sfafafa @wsw
£ 971 ¥ fa=e fafmm & g om-
TFar # 1

gfgdt &1 we ¥ wmit &
gy & fF wrw w1 wdw Amfo
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qq #t, 5 g AT sEery
s A Adg Y | A
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Wt e FHAfE # a@ gl
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1 giewrd § 37 #1 1 sarew 7§
mr 1 fam sEafal 1 @Y & fod
HOFTT A6 ¥ §FY &, 39 & ger
aga w9 & R S G wderd ¢ @
W WY WEE A e R oW
F@ ¢ o 39 & foad whiee feoar
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fF =3 wr=m 3 wdw e w7 far
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N R o=y § & o9
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%7 §Fd &1 Fwwa sw oo
qv 9g¥ ®FAT &, AW AT AT g
faeelt @ wa # oY faelt # agmrd
J wfes A@r a1 @y @1 I f oW
o & & 90§99 9T A T 5T A
f& w1 45 9 A9 # 3R wE WA
foet wwer 31 A S & Hfaw @
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% foa aater g1 mwar & Afer s &
wfrg W F@ & Foor W@ faw
HFAT |

T FHE & 77 ot wTE #7 S A
fs ag afaw ®awe weq § wré afcada
w¥ | femrd Gy ¥ @ fs gAY F9-
wifrat &1 9gw feadt gfaar @ 9w
® Y @TAE WE FW FET 97 w2 W
FIH FHAT WA W A qwAT |
qq AT TR F W ATEET AT "
g aAFm oo w2 fF AT &
sife &1 W gEIfaET F a9 |
F FTEg AT & A T o R
T HFA | €7 Y 39 F F9 FA & A
T AT ¥ R wW wR A Sifaw
W I OF A AT A 4g
e w7 foar fe o1 sy &
AEA & & FRAMET T 77 a1 F
for oY qmEA & A9 9 F gy
I A & fl wmaeas § at F qwwen
7 fr sw=fr & gzl €1 g ST
fear @ wfe@ | & Fae afz S
a1 afaq ¥R w9 A O FOreA
%73 & gArE 2 5war a1 foam & sl
¥ ww aw % afafsfeai § amnfes
ot aiegfas ami § A wfv gfaer
g W F wET | AFHA O 6T AT 8
& TE-AE A T H AreAl €7 g
a w7 vt @ R s ger s
FT 2 W oEEg T W, W
st g A1 et fom s oWl
I A ¥ a7 e w7 % fF oW
FHATD UF  wfgq S0 & AT
qOIF TEAT NS grar §, a1 I A
& wem %7 faar avan @ & wwwEn §
fe 2o & ageir g€ ofdfeafaal &
AT wEATE) A T € oA g,
s ot Fraw & 37 & e g
afg@
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§ Wi & AT ¥ o W,
FE ST W, IO WEAE wT oA
frvifea &3 & e ot s Fafesa
oy oy w7 3w A A S A
¢ | T% aew ot wHEA g A @ R
frre wfeg & wgnrd &1 &% w0
@ A g, Afew @ gEd aww
7 a9 ot T AT IRAT, WiF
g TR ¢ 5 co TG F fggear &
a3 g, g %% = fawr ol &, wwfed
ifew dod 1 @ K AT AR
o it qarc A & & qwan
fis FFT F1 Ao T A aaTg
frifa s awg g fewiz bt qoré
1 fram am) Y wo =ifed | s
AT a7 #47, WO A9 W OA F7 7
fear o @t ofr 2w o qffeafa et
g g s s FA &
ford dare gt Jd | Afe g A ar
Wt ATfe & &9 F w1 FAT fed )
a7 gn S 79w & fordr et anferss
¥ wfyw 397 WX wfys w7
T &, g & AT v g e
a FEfE &Y egfed ¥ 2
W wgmE 499 F A9 IA F wgs
W& 7 off 36 v & 3fg @ el
W gfe § amw £ fawfe fre
T wiwm @ fifa s & of
g w=f At &

Wer @F {0 AT P &9F dfFw
#at & 0 & @@ &, § ag) awwar
f& o= % ofdfenfa & goeme w1 <@
e w3 7 i wmafa g el
wgr 9 ¢ R e w S @i
famrfaat # e w7 fomr g,
&Y FORT HY 3§ F3T 7 37 37 g |
¥ fdew ¢ fr el & o) gf-
a1 Y o @y €, Ty wfews s &
oY wrEAt oY o @y &, IR el 7
W1 37 & dro o wrwe F o 2
348 (Ai) LSD--T7.
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T & qua A @, W s wfww
o & w2f & qfomn @rey s
g 1w F wmE #1 gfa w135,
T IF §F HT AT A, G TR 38
&7 AT A w & e § @M,
ear # 7 gAWAT | W EFHwCEr &
g1 § IR wew 3y frw
T § o W9 & s 9 AT
s ifr d o o T R ¥
FH § F I FAT 5747 TR T |
7 W AT ST ogmAT @ W A
TEm g frwmat g § )

st gfoeww  ATae : o oY @i

B R

st aronddt : S g

@ gfewr wae ;W@ @
e g S §

St aradt | T tEa s wfiw
T T4 6T 3T A giawra § o
ghfr, dar fF & afroe 7 faefoat
& WA 8 T &, A e @ e g
¥ 19 § a9 gRiT A1 A wniat o
& g e &fee afz soeon
WA £19 ¥ oft st ¥ & F
T wS F 3G grem 2 e
@ & gawa g g & 9% & fad
@ du @ wfgd | gerATTn
qTE A ST & R & T g
§ ward st g ok frestd
AT 9T FTH §L, TW IT ¥ a2 AT
& & | T w6 w6y A
€ | e Y0 aTa T W @ AT
t 5 quadfy QA & <= -
qifct & o @ & wft T8 g
Tifed forw &1 wror g fearft e
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Fa a7 St fafre & &
forat & 37 % f off Faw oW A
i &F o it @& & 1
dmfrs qeft & s o d@w oW

TE & o ot g dur Agr framt
e s frymr # Wk

it
1
-
-
p

1A A IR THRE
JoEfaT F wEA T § | W a®
& o W I fad o wwa &
wiww & fAu o € & 97 fw
vt & fafaw Afordi § a7 9w
¥ suw@fae ¥ SR 9 F i
wo feffa s | AfFT @ '
T ¥ AE fFm )|/ oo W
aFar & 1 79 fawfal mit gER &
faradra & 1 o e @ e R
T fawife @t w=rfal &t adw=
gfrara & w0 w7t § I F FEw
¥ 1§ wfaw favg ¢ & @F T
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ot gamT 2 1 AfeT we gk faw 5
Y @ &G W Wt W
faeamg ® 7Y 77, ¥R TR 9T e
W I §, T W 9T AW g
o wafal & gawswr § s
sfafen 6t & @ &1 == T W,
ar & wwmar g & wfa # Wk
W wE=tg 477 g o afdefa
W 7 gt wafeg 3 fadea & fr faw
i St N Fmw @y e §
anzAt & frea| o S owfgd o

Shri Prabhat Kar (Hooghly): Madam
Chairman, already many speakers
have spoken about the recommenda-
tions of the Second Pay Commission.
I feel that so far as the recommenda-
tions of thc Second Pay Commission
go, it has done great injustice not only
to the Government employees but
also to the accepted social concepts.

The Second Pay Commission was
appointed on the demand of the em-
ployces and they demanded the
appointment of a Second Pay Com-
mission with a view to see that a
revision is made in their emoluments
because their emoluments were much
less than what was required to tnain-
tain ont's own commitments in the
family. They did not want that
immediately some ad hoc increase
should be made by the Government.
They wanled an enquiry should be
made. What was the purpose for
demanding this enquiry? It is a
universally accepted fact and it has
been admitted by the various tribunals
and other commissions that the Gov-
ernment employees draw less than
other emplovees in this country and
their emoluments are much less than
what is required to keep one's body
and soul together.

The Central Government employees,
as they did not want to create any
complication by directly putting for-
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ward their demands and asking the
Government to immediately meet
them, wanted that an enquiry should
be made to find out what revision
there should be in the emoluments of
the employees. It is said that in a
judicial enquiry in a court of law not
only justice should be done but it
should appear to have been done. The
employees wanted justice to be done.
1 do not know what calculations they
have made, but the very appearance
and the fact that not only they have
not been given any rise in their
emoluments but there have been
deductions clearly show that the
demands of the employees have not
been met and justice to their cause
has not been done by the Pay Com-
mission,

The year 1957, when the Pay Com-
mission was appointed, was preceded
by various awards of tribunals and
Acts of Parliament. There was a cer-
tain set of accepted principles, accept-
ed by the employers and employees
and also by the judicial bodies in
formulating the wage structure. It
was accepted that while differing with
the findings of a body the judges will
always point out why they differed
and where the difference is. There
was the Fair Wages Committee’s
Report. There was the Minimum
Wages Act. There were awards given
by wvarious tribunals. Apart from
that, there was the 15th Indian Labour
Conference. In all these, certain
calculations accepted universally have
been made in formulating the mini-
mum wage for various categories of
workers. But the Pay Commission
has not taken any one of these into
consideration. Not only that, they
have not cared to say how the other
judgments were wrong and why in
formulating the minimum wage for
the Central Government employees
they have come to the conclusion
which they have given in their recom-
mendation,

It appears to me from the argu-
ments that have been put forward
that the Pay Commission was rcom-
pletely blind to the actual state of

MAGHA 22, 1881 (SAKA)

Report of Pay 654
Commission

affairs and the change in the social
concept of the country or it was
anxious only to see that no more
burden may be put on the Govern=
ment. It seems that they were
anxious to readjust the books by debit-
ing one page and crediting it in the
other maintaining the same emolu-
ments, make a show of it and present
it before the country so that the Gov-
ernment may not have to spend any
extra amount and at the same time
there will be a readjustment of the
emoluments given to the employees
so far ag the heads are concerned.

Secondly, in 1957, knowing the con-
dition of the country, particularly the
acute problem of unemployment, to
consider the wage structure from the
point of view of employment, to fix
an amount by which it will be possible
to get a man, I think, is not only bad
but it is something obnoxious under
the present concept of social change.
We know very well that today
because of the acute unemployment
problem in the country it is easy to
get a good number of educated per-
sons on low emoluments, lower than
what is granted today by the Central
Government. Because you can get
persons on low salaries, shall that be
the criterion for deciding the mini-
mum wage, shall that be taken into
consideration when deciding the wage
structure? In 1857, the second Pay
Commission had taken that into consi-
deration ag to what would be the
amount under which it would be easy
for the Government to get persons in
their employment,

Now, I do not know where there
is any difference between the mini-
mum wage given to one section of the
people and that given to another
section. So far as the minimum wage
or the minimum requirement is
concerned, it is the same, whether the
man works in the private sector or in
the public =sector, because the
commodities are not sold at different
prices to an employee working in the
private sector and an employee work-
ing in the public sector. The nrice of
rice or of clothing or of anything for
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that matter is the same, and the shop-
keeper does not ask his customer
whether he is working in the Central
Government or in the State Govern-
ment or in the banking or any other
industry. The cost will be the same.
So, the minimum wage will be the
same for every person working any-
where. But here, a calculation has
been shown saying that Rs. 80 shall
be the minimum wage for the Central
Government employee, while it is
being held by various tribunals and
wage boards that even for an un-
skilled person the minimum wage
should be Rs. 117 in all. I do not
know how the second Pay Commis-
sion's recommendations can be justi-
fied when they are fixing a minimum
wage. The minimum wage is not
based on any other factor than the
minimum requirement of a person.
There have been various calcu-
lations by the wage boards, tri-
bunals and others in fixing the
minimum wage. While fixing the
minimum wage for the Central Gov-
ernment employee, if the Central Pay
Commission wanted to make a change,
at least they should have given the
reason why they are changing the
findings of the various tribunals and
boards who have fixed the minimum
wage.

It is said in the recommendations
that at the time of considering the
minimum wage, the question of what
will be the burden on the Govern-
ment is a matter which has to be
taken into consideration. I can under-
stand that all these things should be
taken into consideration and should
be an important factor for the Com-
mission to consider at the time of
making or recommending a scale or
granting any other amenities. But
when they are fixing a minimum
wage, how they can differ from the
recommendations of the other tribu-
nals and wage boards who have fixed
a much higher minimum wage, taking
into consideration the requirements of
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the persong working in society and
taking into consideration the abnormal
rise in the price of the daily necessi-
ties of life today, is not understand-
able. How the Pay Commission can
come to the conclusion in fixing a
lower salary as the minimum wage
for the Central Government em-
ployees, I have not been able to
understand.

Looking at the scales recommended,
as I was saying, it is purely a book
adjustment. What the employees
were getting under the head ‘salary
and dearness allowance' has been
massed together and a new scale has
been formulated. There the matter
ends. It is a pure and simple book
adjustment. Previously, it was Rs. 35.
Now, it is Rs. 75, which is the starting
salary., Along with dearness allow-
ance, the total comes to Rs. 80. So,
Rs, 45 plus Rs, 35 comes to Rs. 80.
The minimum is Rs. 75. Formerly,
the scale was Rs. 80—130. Now, it
has been changed to Rs. 110—180, If
we add Rs. 50 as dearness allowance,
it comes to Rs. 110, and Rs. 130 was
the maximum. To the maximum, if
we add Rs. 55 as dearness
allowance, it comes to Rs. 185. The
grade has been fixed at Rs. 180 as the
maximum.

As I was saying, only some book
adjustment, debiting in one page and
crediting in the other page has been
done to make a show of some increase
in the emoluments.

Aty miw : w2A FW o A
aseaf o fsar arnd 1 s s ER
WYY AW F ATl

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
February 12, 1860/Magha 28, 1881
(Saka).
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ORAL &NSWERS TO QUES- WRITTEN ANSWERS TO
TION S QUESTIONS—contd.
5Q. Su‘bjeet Corumns U.S.Q. Subject CoLunmg
No. No.
65. U.P.5.C. Fxamination Cen- 60, Mining Institute, Kolhl—
tre in Madhya Pradesh 47374 gudium . . 519
66, Medium of instruction i!l 61. Sll.rDIus strres in De[gncg
Universities . 475—80 * Installations, . £19=-20
67. Coking coal for steel phnn 480—83 62, Pakistan Nationals in !nd:- €20
68. Children’s Museum, Delhi. 483 63, Multi-purpcse tribal blccks  §20-21
69. Pa;' ﬂ%l:‘:?;ﬁ:lms Recom a . €4, Cﬂ.lmugil.depositfin Basti §ar
Central Indian Medi [ 4—8 65, Panchayats in Delhi 521-22
. P{‘;m ermmr:m . 48788 66. Indebtedness of Adivasis . 22
72 Lease form forcoal . 488—90 67. Howing Bcllities in Ord-
71, Explosion in  Ordnanece 68, Muscolo . 532
Factory, Khamaria . 491—95 - Muscology . : 523
74. Sale of pig iron . . 495—97 69. Private Foreign Camui g 523
75. Development Loan Fund . 497—s01 70 S‘;{; c?,::kn‘.‘;k"'&" In.;l:
78. Coal production in the public Branches in .A.ndhn
sector collieries . . S01—04 Pradesh 524
80. Credit from Austria . . 504—07 71, Productmnnfhlllm at Bhllll 524-35
81, Expansion of steel plants . s507-08 72, Import of diesel . ) 525
WRITTEN ANSWERS TO 73. Pelitical sufferers in Andhn
QUESTIONS . . . SoB—29 Pradesh . s
S.Q. 74. Clcsure cf roads in Kumr-»
No. hati and Barangcre 5 526
75. Output cf opium . . 526~
70, Training tt‘[}r\dgr;1 ’l‘cchm- - 76. Ex-Servicemen in Tripura . s::
cians in U.S 508—09
26 Engineering College. Can. 77 '1}':;2:‘.'5 of AL, Emp- -
nancre 9 79. Pakistar C;II!Z‘I'I! €28
. Olympic game: mRome P 10 . . &
:;. ,-.’"T’L _),: i 8o, Policemen . . sag
) tration B 510 B1. Lck Sahavak Sena . Sas-ag9
f2. National Defenoe Col.'lese. CORREC'I'ION OF REPLY TO
idinans 310 RO 1o RE. SRPLOITA.
B2, Theatrs . - m TION OF ) mON ORE IN
84. Copper deposits in Khem s11-12 ORISA. . 539
85. Student indiscipline . §12-13 PAPERS Ld\ID DN THE
86. Sales Tax on reldy-mu:.c TABLE . - 529—33
garments . 515 () A copy cf MNotificatien No.
87. Metallurgical coll in Amm S13-14 (54)I59-F:n—(E) dated the
8. Acguiip s Reaision: i Nt
ing cf land . 514715 sub-section (4) of Section 26
89 Allov and Steel Plant Con- of the Bengal Finance (Sales
sulting Engineers . 515 Tax) Act, 1941, #sin foree in
UsSQ. the Union T'erritory of Delhi,
N making certain  further am-
o- endments to the Delhi Sales
54. Exprrt of coal to Pakistan §15-16 Tax Rules, 1951.
55. Netaji Bose - : 516 (z) A copycf Notification No.
56. Bonus jssue . . . 517 5.0, 206 dated the 23rd
s7. CS.S, Officers , . . 517-18 J;:l“"'?):*?s"sm ;"‘b‘“af ot
58, Election Commission . Fit] ines (Conservation and

59. Gatiswar Temple near Puri 519 S-.i;:y) Act, 1952,
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(3) A copy of Notification Mo,
G.5.R. 861 dated the 25th
gnly 1959 under sub-section

1) of Section 28 of the Mines
and Minerals (Regulations
and Develcpment) Act, 1957,
making certain further am-
endments to the Mining Leases
(Mr;iiﬂclﬁnn of Terms) Rules,
195

(4) A coy of Norification No.5.0
341 dated the ard Febrlu,-y
1960 under sub-section (3)
of Section 28 of the Repre-
sentation cf the People Act,
1950, making certain further
mi_endn}cr;:u ‘t,o rhle %;'prm-
tation of the Peonle (Prepara-
tion of Electoral Rolls) Rules,

1956,

(5} A copy of Notification No,
G.0. MS. 408/s9 dated
the 15th Mav 1959 under
snb-<ection (3) of Section 13
of the Kerala Cinemas (Regu-
lation) Act, 1958 read with
clause (b) of the proc'llmnon
dated the 3rst July, 5?
jssued by the President in
Relation tc theState of Kerala,
published in Kerala Gazette
making certain amendment
to the Kerala Cinemas (Regu-
lation) Rules, 1958,

(6) A copy ofeachofthe follow-
ing Notificaticns, under sub=
section (3)cf Section 133 0f
the Motor Vehicles Act, 1939,
read with clause (5) of the pro-
clamation dated the 313t July,
1959 issued by the President
in relation to the State cf
Kerala, published in Kerala
Gazette ==

(a) Notificaticn No. T. B, 1—
10c08/56/PW dated the
Ist June, 1959 making cer-
tain amendments to the
Travancore-Cochin Moror
Vehicles Rules, 1952,

(#) Notification No. T.B,
1-10008/56/PW dated the
18t June, 1959 making cer-
tain amendments to  the
Madras Motor Vehicles
Rules, 1940,

(7) A copy of each of the follow-
ing Motifications under sube
section (5) of Scction 43 of
the Kerala Weights ana
sures (Bnforcement) Act 1958
read with clause (b) of the

roclamation dated the 31st
uly, 1959 issued by the
ezident in relsfon to the
State of Kerala. published in
Kerala Gazetre making cer-
tin amendments to the
Kerala Weights ana Measures
(Enforcement) Rules, 1958 :—

(a) Notification No. 14587/E1/
9/Rev. dated e 12th
une, 1959.

(&) Notification No, 19603/E1/
i;-fke\ dated the 7th
ugust, 1959.

(c) Notification No. z.zswr'E;!
g/Rev. dated the
ugust 1959,

(8) & copy of Notification No,
1755 59/PW/T1, dared the
Seprtember, 1959 under
nubn.ectlon (2) of Sectien 11 of
the Madras Motor Vehicles
Taxation Act. 1911 read with
() of the proclamation dated
the 318t July, 1959, issued by
the President in relation to
the Siate of Kerala published
in Kerala Gazerte.

(9) a_copy of Notification No.
G.0. (P) 552, dated the 2nd
June, 1959 under sub-section
(2) of Section 10 of the Pay-
ment of Salaries and Allowanc-
es Act, 1951 read with clause
(b) of the proclamation, dated
the 318t July, 1959, issued by
the ident in relation to the
State of Kerala, published in
Kerala Gazerte mntlmhu the
Kerala Ministers" and
Spea.kcr’s Travelling allowance
Daily Allowance Rules,
1959

(10) A copy of each of the follow-
ing Notifications wunder Sec-
tion 43 of the Cnpi;?ghl: Act,
1957 maki amend-
ments to the International
Copyright Order, 1958 : —

-

() S5.0. No. 57 dated the 6th
Jenuary, 1960,
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(#) S.0. No. 106 dated the 13th
January, 1

MESSAGES FROM RAJYA
SAEHA . . .

S reported two meisages
from Rajya Sabha that at its
sitting held on the gth Febru-
ary, I960, Rajya Sabha nad
passed the following Bills :

(1) The Imports and Exports
(Control) Amendment Bill,
1960

(2) The Cotton Transport (Am-
endment) Bill, 1960,

BILLS PASSED BY RAJYA
SABHA—LAID ON THE
TABLE . ' g

So}:rﬁnj lnigj] ol:n the Table tlgc
ollowing as passed
Rajya Sabha :- Y

“v) The Imports and Exports
(%tml} Amendment Bill,
1960.

(2) The Cotton Transport
(Amendment) Bill, 1960,

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Uma Charan Patnaik called
the attention of the Minister
of Transport and uni-
cations to the recent strike by
the pilots of the Air India
International Corporation .

The Minister of Transport and
Communications (Dr. P.
Subbarayan) made a state-
ment in regard thereto and also
laid on the Table a statement.

RESIGNATION OF MEM-
BER . i . .

The Speaker informed Lok Sa-
bha that Shri P.V.G. Raju
had resigned his seat in Lok
Sabha with effect from the
2nd February, 1960.

[Day Dicest)

CoLumns

s3%

533

533-36

536

PANEL OF CHAIRMEN

The Speaker informed Lok
Sabha that he had nominated
the following Members on the
new Panel of Chairmen :—

(1) Pandit Thakur Das Bhargava
(2) Dr. Sushila Nayar
BILL PASSED

Further discussion on the mo-
tion to consider the Adminis-
tration of Evacuee Property
(Amendment) Bill, 1959 was
concluded and the motion was
adopted. After chune-hﬁ-
clause consideration the Bill,
as amended, was passed,

BILL RETURNED BY R;;IIYA
SABHA WITH AMEND-
MENTS—UNDER CON-
SIDERATION

The Minister of Law (Shri A.K.
Sen) moved that the amend-
ments made %Rpiﬂ Sabha
in the Dowry Prohibition Bill,
1959 be taken into considera-
ton. The discussion was
not concluded.

MOTION RE: REPORT OF
PAY COMMISSION

Further discussion on  the
motion re the Report of the
Pay Commission maoved
Shri Narayanankutty Menon
on 17-12-59 was resumed.
The discussion was not con-
cluded.

AGENDA FOR FRIDAY,
FEBRUARY 12, 1960/
MAGHA 23, 1881 (SAKA)-—-

Further discussion on the Re-
port of the Pay Commission
and consideration of the fol-
lowing Private Members' Re-
solutions:

¢) Compulsory Military train-
ing in educational itu-
tions by Shri Prakash Vir
Shastri ; and

() “Quit the Commonwealth
of MNations” by Shri Braj Raj
Singh.

CoLumss

536-37

537—88

. 588—608

638—s6



